201

BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH
AT NEW DELHI
M.A. NO. 112 OF 2024
IN
0.A. NO. 107 OF 2020 (PB)

IN THE MATTER OF:

News Item in Indian Express newspaper Sunday Express Edition dated
28™ June 2020 title Gas Leak in Agro Company Claims life of One.

(FOR INDEX PLEASE SEE INSIDE)

FILED BY:
TVS RAGHAVENDRA SREYAS
ADVOCATE
OFFICE: 24, ASHOKA ENCLAVE EXTENSION III
SECTOR 35, FARIDABAD 121003
raghavendrasreyas.office@gmail.com




202

== ANDHRA PRADESH POLLUTION CONTROL BOARD

o AFIIC Colony Road, Gurunanak Colony, Autonagar, '{.. I.lFE
W Vijayawada- 520007 Phone. No.0866-2463200, ﬁ Lty f
o Website : hitps://pcb.ap.gov.in/ onmpn:

Lr. No.107/APPCB/ECS/HSC& NGT/CA No. 1778 of 2021/2024Dt.: 02 - o | — 22427

To

The Registrar General,

Hon'ble National Green Tribunal,
Faridkot House, Copernicus Marg,
New Delhi - 110 001.

Sir,
Sub: APPCE - Legal — Hon'ble NGT, New Delhi order dt. 13.11.2024in
M.A.No. 112 of 2024 in O.A. No. 107/2020 (PB) and Hon'ble
Supreme Court order dt. 20.10.2021 in Civil Appeal No. 1778 of 2021
— Compliance submitted- Reg

Ref: 1. Hon'ble NGT, New Delhi order dt. 08.01.2021 in O.A. No. 107 of
2020(PB)
2. Hon'ble Supreme Court Order dt. 20.10.2021 in Civil Appeal No.
1778 of 2021.
3. APPCB Lr.No. 107/APPCB/Legal/ HSC & NGT/CA No. 1778 of
2021/2024, Date. 22.10.2024
4. Hon'bel NGT (PB), New Delhi Order date. 13.11.2024 in M.A.No.
112 of 2024 in O.A. No. 107/2020.
Itis to submit that the Hon'ble NGT, New Delhi disposed the Original Application No.
107 of 2020(PB) through order dt. 08.01.2021 and Hon'ble Supreme Court disposed the Civil
Appeal No. 1778 of 2021 by the order dt. 20.10.2021 pertaining to levy of the Environmental
Compensation (EC) to M/s. S.P.Y Agro Industries Limited, Nandyala District, Andhra
Pradesh.

The APPCB vide ref.3rd cited furnished proposal to the Registrar general, Hon'ble
NGT (PB), New Delhi in M.A.No. 112 of 2024 in O.A. No. 107/2020 for consideration of
compliance status.

The Hon'ble NGT (PB), New Delhi heard the matter on 13.11.2024 and issued order
in M.A No. 112 of 2024 in O.A. No. 107/2020.

In compliance to the above orders, the Board is herewith submitting the proposal for
utilization of EC funds for kind information and consideration.

Encl: As above.
Yours faithfully,

> e
MEMBER ETARY
=

MEMBER SECRETARY
A.P. Pollutian Control Board
VIJAYAWADA-520 007.



Report of the A.P. Pollution Control Board in compliance with the Hon'ble Supreme Court
order dt. 20.10.2021 in Civil Appeal No. 1778 of 2021 and M.A.No. 112 of 2024 in O.A. No.

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH: NEW DELHI

M.A. NO. 112 OF 2024 INORIGINAL APPLICATION NO. 107 OF 2020 (PB)

107/2020 (PB) in Hon'ble NGT, New Delhi

Sl Ne. Particulars Page Nos.
1. | APPCB Report 01-55
2. | Annexure A-1 - Supreme Court Order in CA No 1778 of 2021 dt 02-07- 57 - 68
2021

3. | Annexure A-2 - Supreme Court Order in CA Na 1778 of 2021 dt 20-00- 59 - 62
2021 |

4, | Annexure A-3 - Supreme Courl order in CA No 1778 of 2021 dt 20-10- 63
2021

5 | Annexure A-4 - NGT order in MA NO 112 of 2024 in OA No 107 of 2020 64 — 67
dt 13-11-2024

6. | Annexure A-5 - CPCB Guidelines on Environmental Compensation July 68 - 109
2019

7. | Annexure A-6- NoA RTWQMS - 5 Rivers stretches ¢t 15-08-2023 110 -125

8. | AnnexureA-7- NoA RTWDMS 2 CETPs dt 15-08-2023 126 142

9. | Annexure A-8- NoA RTWQMS - 8 STPs di 15-08-2023 143 -159

10. | Annexure A-8- ONGC - Sanction Proceedings dt: 19-06-2023 160 - 161

11. | Annexure A-10- ONGC - Sandlnned Proceedings - 01-08-2023 162 - 163

12. | Annexure A-11 - Sanctioned proceedings ONGC - 12-08-2024 164 - 165 |

13. | Annexure A-12- NoAKolleru Lake dt 09-11-2022 166 - 171 |

14. | Annexure A-13- Work order to Andhra University, Visakhapatnam dt 15- | 172 -177
08-2023

15. | Annexure A-14- UCIL - Sanctioned proceedings lo IIT Madras, dt: 04-11- | 178 - 179
2022

" 16. | Annexure A-15- UCIL - Sanctioned proceedings to SVIMS Tirupati, di: 180 - 181

12-10-2022

17. | Annexure A-16- UCIL - Sanctioned proceedings to ANGRAU Guntur, dt: 182 — 183
20-07-2023

18. | Annexure A-17-Proposal for establishment of C & D plant atNandyal | 184 — 186
Municipality, Nandyala District,dt: 28-12-2024

18, | Annexure A-18-Proposal for development of plantation in and around 187 — 189
APIC, IIDC, Nandyal, Nandyal District dt; 09-12-2024

Place: Vijayawada
Dt. 2.\ W%
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}mmhgz/ 1

A.P. FPollution Control Board

Vijayawada

MEMBER SECRETARY ‘
A P Pollutiean Control Board
VIJAYAVTADA-S20 007,
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PROPOSAL FOR UTILIZATION OF EC FUND DEPOSITED BY M/S. 5.P.Y. AGRO
INDUSTRIES LTD., NANDYALA DISTRICT, ANDHRA PRADESH IN THE
MATTER OF HON'BLE SUPREME COURT OF INDIA ORDER DT. 20.10.2021 IN
CIVIL APPEAL NO. 1778 OF 2021 AND HON'BLE NGT, NEW DELHI ORDER
DATE: 13.11.2024 IN M.A.NO. 112 OF 2024 IN OA NO. 107 OF 2020 (PB).

1. M/s.5.P.Y. Agro Industries Ltd,, is a grain-based distillery, established in the
year 2008 for manufacturing of total spirit-134 KLD (or) Extra neutral
alcohol - 125 KLD with Co-generation power plant of 4MW capacity. The
industry is located at APIIC, Integrated Infrastructure Development Center
(IIDC), Udumulapuram Village, Nandyala Mandal, Nandyala District
(erstwhile Kurnool District) in about 43 acres, with a built-up area of 14.87

acres and green belt area of 14.30 acres.

2. MoEF& CC issued Environmental Clearance (EC) dt: 28.06.2007 to the
project for establishment of grain based distillery to produce Rectified Spirit
(RS) /ENA / Ethanol of 134 KLPD and 4MW Co generation power plant.

3. Andhra Pradesh Pollution Control Board (APPCB) issued Consent for
Establishment (CFE) dt: 04.01.2006 to set up grain based distillery to
produce Total Spirit - 134 KLD (or) Extra Neutral Alcohol (ENA) -125 KLD
and Co-Generation Power Plant of 4 MW capacity. First Consent to
operation (CTO) was issued by APPCB to the unit vide order dt.07.07.2008.

Later, the CTO & HWA was renewed from time to time.

4.  Ammonia gas accident leakage took place at M/s. S.P.Y. Agro Industries Ltd.,
Nandyala in Nandyala District (erstwhile Kurnool District) on 26.06.2020
(First accident) resulted in death of one person and injury to three workers
followed by second such incident in the same unit on 05.08.2020 (Second

accident) resulted in one more death.

5. The Hon'ble NGT (PB) took the matter suo moto through 0.A No. 107 of
2020 based on the News item published in the local daily “Indian Express
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Sunday Express” dated 28.06.2020 titled “Gas Leak in Agro Company Claims

life of one”.

The Hon'ble NGT constituted a Joint committee to inspect the industry and

to furnish report. Accordingly, the joint committee furnished the report dt:

28.10.2020 and suggested remedies to avert such accidents in future.

Further, the committee has assessed Environmental Compensation for the

second accident using the formula EC = PI x N x R x § x LF (based on the

pollution index) -
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S. [ Period of non- PI |5 L |R(Rs) | N Environmental Deterrent
No. | compliance F (days) | compensation factor
(Rs)

1 28.06.2020 to BO |15 |1 |250/- | B5 25,50,000/- (ECis
05.08.2020 increased on
And from exponential
06.08.2020 to basisie2, 4,
21.09.2020 6,8..on
(deviations each similar
observed till the violation.)

day of committee

inspection)

Total EC for 2 violation

85 25,50,000/-x 2

51,00,000/-

Rupees Fifty One Lakhs only

The Hon'ble NGT vide order dt: 08.01.2021 in O.A No. 107 of 2020

accepted the

joint committee report and

levied Environmental

compensation of Rs.51,00,000/- (Rupees Fifty-One Lakhs only) on M/s.
S.P.Y. Agro Industries Ltd., Nandyala, Nandyala District (erstwhile Kurnool
District) and disposed the Original Application No. 107 of 2020(PB)
through order dt. 08.01.2021.
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The industry filed Civil Appeal No. 1778 of 2021 before the Hon'ble
Supreme Court of India. The Hon'ble Supreme Court vide order dt:
20.10.2021 disposed the Civil Appeal No. 1778/2021 filed by the industry

with orders. The operative part of the order is as follows: -

“The NGT had constituted a Joint Committee, which in its report, inter alia,
directed the appellant to pay environmental compensation quantified at Rs
51 lakhs for operating the unit in violation of the ‘Stop Production Order’
issued by the Andhra Pradesh Pollution Contrel Board, causing an accident
in the unit.

In order to enable the NGT to have control over the manner in which the
funds would be utilized, we direct the APPCB to place before the NGT, within
a period of six weeks from the date of receipt of this order, a statement
indicating the manner in which the funds which have been deposited by the

appellant would be utilized for purposes beneficial to the environment.

We request the NGT to ensure that the funds are properly utilized by APPCB.
We close the appeal as we are in agreement with the reasons which weighed
with the NGT in affirming the report of the Joint Committee insofar as the
culpability of the appellant and the levy of compensation are concerned.

The appeal is disposed of".

Environmental Compensation deposited by the industry:

8.

In accordance to the orders of the Hon'ble Supreme Court of India, the
industry deposited the EC amount as levied by the Joint Committee on

different dates as submitted below:

5I1. | Industry Name DD Date Amount (in | Remarks
No Rs.)

1 | M/s.5.P.Y Agro Industries Ltd 15.07.2021 | 17,00,000/- | Assessed by Joint

2 | M/s.5.P.Y Agro Industries Ltd 18.08.2021 | 17.00,000/- | Committee and




U

3 | M/s. S.P.Y Agro Industries Ltd 09.09.2021 | 17,00,000/- | paid as per the

Total | 51,00,000/- | orders of Hon'ble

| Supreme Court

9. ReCase Proceedings

a)

b)

c)

d)

e)

The National Green Tribunal, Principal Bench had disposed off the
suo motto petition vide its order dated 08.01.2021.

The project proponent had challenged the judgment of the National
Green Tribunal vide Civil Appeal No. 1778 of 2021 on 24.03.2021
and the same was registered on 08.05.2021 and verified on
28.06.2021

The Appeal was listed for admission hearing on 02.07.2021, when
the Hon'ble Apex Court directed the proponent to deposit the
compensation adjudicated by the Tribunal in three instalments and
to file proof of service. Subject to such deposit the matter was to be
listed for admission. A copy of the office report prepared by the
registry of the apex court and order dated 02.07.2021 passed by the
Apex Court is annexed (Apex court order atAnnexure A-1).

The matter was again listed on 20.09.2021 when the appeal was
adjourned in light of the fact that the issue as to whether the
National Green Tribunal can exercise suo moto jurisdiction is
pending before a coordinate Bench of Apex Court. A copy of the
office report prepared by the registry of the apex court and order
dated 20.09.2021 passed by the Apex Court is annexed (Apex court
order at Annexure A-2).

The matter was again listed on 20.10.2021 for admission when the
appeal was disposed off with the relevant directions to APPCB the
order also stated that the copy of the order be communicated to
PCB. This shows that PCB was not represented in the court. A copy
of the office report prepared by the registry of the apex court and
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order dated 20.10.2021 passed by the Apex Court is annexed (Apex
court order at Annexure A-3).

[} As stated before the registry of the Apex Court sent letter on
25.10.2021.

10. It is humbly submitted that, the APPCB could not comply with the orders of

11.

12.

the Hon'ble Supreme Court within stipulated period to file the proposals
before the Hon'ble NGT, on specific utilization of EC fund in respect of EC
fund deposited by M/s. S.P.Y Agro Industries Limited, Nandyala, Andhra
Pradesh. The APPCB tenders its sincere apology for the inadvertent delay
for not filing the status affidavit before the Hon'ble NGT in the matter.
However, by way of present report, the APPCB is herewith furnishing
detailed report on utilization of EC fund for various schemes undertaken for
benefit to the environment. The schemes are under progress at various
stages and the proposal for utilization of EC fund of Rs. 51,00,000/-
exclusively for different schemes, in accordance to the methodology
prescribed by the CPCB for utilization of EC fund, is herewith submitted. The
APPCB undertaking to obey any orders issued by the Hon'ble NGT, deemed
necessary, for utilization of EC fund for any specific purposes as stipulated
by this Hon'ble Tribunal.

The APPCB vide letter date:22.10.2024 furnished proposal to the Registrar
general, Hon'ble NGT (PB), New Delhi in M.A.No. 112 of 2024 in 0.A. No.

107 /2020 for consideration of compliance status.

The Hon'ble NGT (PB), New Delhi heard the matter on 13.11.2024 and
issued order in M.A.No. 112 of 2024 in 0.A. No. 107/2020. The operative

part of the order is as follows: -

"5, Though the Hon'ble Supreme Court had given only six weeks but the
report containing the proposal for utilization of the fund deposited by M/s
S.P.Y. Agro Industry has been filed before the NGT on 24.10.2024. The APPCB
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b

is required to explain why the report has been filed with such a delay. We
also find that the propoesal for utilization of the EC funds given in the said
report is vague and unspecific which does not disclose the head-wise
utilization of the funds for the purpose beneficial to the environment. The
APPCB is required to show that the sum of Rs. 51 lakhs received from the
Project Proponent was kept separately and it was separately utilized for the
purpose beneficial to the environment as directed by the Hon'ble Supreme
Court instead of mixing it with the other funds and using it for the general

purposes.” Copy of the order placed at Annexure A-4.

The APPCB also apologize for delay of 3 weeks for filing the status report in
obedience to the above orders. The delay is caused for consolidation of the
vast data on past expenditure of EC fund for various schemes undertaken in
co-ordination with stake holders & in accordance to CPCB prescribed
methodology for utilization of EC funds and to obtain detailed estimates
from implementing agencies / stake holders for utilization of EC fund. The
same may be condoned, pass appropriate orders deemed, any such

directions, for which APPCB is undertaking to obey such orders.

STATUS ON UTILIZATION OF ENVIRONMENTAL COMPENSATION FUND:

14. APPCB is depositing the Environmental Compensation collected from the

industries/projects in separate Bank Account as per the CPCB guidelines, to
exclusively maintain all the receipts and payments of EC funds. The Bank
account is being operated by APPCB at State Bank of India (A/c No.
39040282262), Prajasakthi Nagar Branch, Vijayawada, Andhra Pradesh.
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16.
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The EC fund of Rs. 51 Lakhs remitted by M/s. SPY Agro Industries Limited,
Nandyala District (erstwhile Kurnool District) is also deposited in the same

account,

The APPCB is utilizing the Environmental compensation fund for benefit to
the environment in accordance to Hon'ble NGT directives to utilize the
Environmental compensation fund for the purposes, if any specified on case
to case basis. In the case of environmental compensation is levied by the
Hon’ble NGT, but no specific directions from on utilization of EC fund, in
such cases the APPCB is following methodology prescribe by CPCB for
utilization of EC fund.

METHODOLOGY PRESCRIBED BY CPCB FOR UTILIZATION OF EC FUND:

17. The CPCB prescribed Methodology for Assessing Environmental

Compensation and Action Plan to Utilize the Fund. The methodology for

utilization of EC fund are as follows -

The amount received by imposing the Environmental Compensation to the
industries / organization non-complying with the environmental standards
/ violating any CPCB’s directions shall be deposited in a separate bank
account. The amount accumulated will be utilized for Protection of
Environment. The following schemes were identified, which may be

considered for utilization of Environmental Compensation Fund:

a) When Environmental Compensation is calculated through the
Pollution Index -

The amount received by imposing the Environmental Compensation to
the industries / organization non-complying with the environmental
standards / violating any CPCB's directions shall be deposited in a
separate bank account. The amount accumulated will be utilized for
Protection of Environment. The following schemes were identified,
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&

which may be considered for utilization of Environmental Compensation
Fund:

a) Industrial Inspections for compliance verification

b) Installation of Continuous water quality monitoring stations /
Continuous ambient air quality monitoring stations for strengthening
of existing monitoring network

c) Preparation of Comprehensive Industry Documents on Industrial
Sectors / clean technology

d) Investigations of environmental damages, preparation of DPRs
e) Remediation of contaminated sites

f) Infrastructure augmentation of Urban Local Bodies (ULBs) /capacity
building of SPCBs/PCCs

The above proposed list may include other schemes also, depending
upon the requirement.

b) When Environmental Compensation is assessed based on actual
damage to the environment by Expert Organization/ Agency:

The amount of Environmental Compensation under this case will be
remediation costs, measures requiring immediate and short-term
actions, compensation towards loss of ecology, etc,, and will be utilized
exclusively for the purpose at specific site, based on the detailed
investigations by the Expert Organizations/ agencies.

Copy of the CPCB guidelines is placed at Annexure A-5.

In the case of directions issued by the Hon'ble NGT for utilization of EC fund
for specific purpose, the same is being is utilized by APPCB in co-ordination
with Government departments, which are holding stake in the activity on
case to case basis viz,. Forest Department, Urban Local Bodies (Municipal

Administration), Revenue Department (or) Irrigation Department, etc.

The EC fund received by APPCB is deposited in separate account and
payments are to made from the consolidated EC fund for various purposes

either in accordance to Hon'ble NGT directives for specific purposes,
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alternatively for the activities covered under the methodology preseribed
by CPCB for utilization EC fund i.e. a) Industrial Inspections for compliance
verification; b) Installation of Continuous water quality monitoring stations
/ Continuous ambient air quality monitoring stations for strengthening of
existing monitoring network; ¢) Preparation of Comprehensive Industry
Documents on Industrial Sectors / clean technology; d) Investigations of
environmental damages, preparation of DPRs ; e¢) Remediation of
contaminated sites; f) Infrastructure augmentation of Urban Local Bodies
(ULBs) /capacity building of SPCBs/PCCs and other schemes also,

depending upon the requirement.

The details of the activities undertaken by APPCB by utilizing the EC funds

are submitted hereunder for kind perusal -

APPCB has undertaken various activities duly utilizing the EC fund like
strengthening of the monitoring mechanism; remediation of contaminated
sites and to undertake the scientific studies to assess the environmental

impact due to the project activities:
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STRENGTHENING OF MONITORING
INFRASTRUCTURE
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1. STRENGTHENING OF MONITORING INFRASTRUCTURE:

A. RTWQM Stations (5 nos.) on river stretches:

In order to strengthen the monitoring mechanism of the river water quality, the
APPCB procured 5 No. of Real Time Water Quality Monitoring (RTWQM)
stations duly utilizing the EC fund of Rs. 2,92,00,000.00/-. The RTWQM stations

are intended to achieve the following benefits -

e The RTWQM stations facilitates in designing effective water management
with timely and accurate information about water quality. Real-time water
quality monitoring systems enable water managers to make informed
decisions regarding water allocation, usage, and conservation. By having
access to up-to-date information about water quality, authorities can identify
pollution sources, implement appropriate remedial measures, and plan

water treatment strategies more efficiently.

* One of the primary advantages of real-time water quality monitoring
systems is their ability to detect contamination events promptly.With real-
time monitoring, any changes in water quality are detected instantaneously,
eliminating delays in response time. This allows authorities to take
immediate action to address contamination threats, safeguard public health,

and mitigate potential environmental damage.

o By detecting variations in water quality at an early stage, the systems can
alert authorities to potential health risks, such as harmful algal blooms or
bacterial contamination. This prompt detection enables health departments
to issue advisories, undertake necessary precautions, and ultimately protect

the well-being of the public.

¢ Real-time water quality monitoring systems play a crucial role in
safeguarding aquatic ecosystems. By continuously tracking water quality

parameters, such as dissolved oxygen and turbidity, they provide insights
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into the overall health of ecosystems, enabling targeted conservation efforts.
This includes identifying vulnerable species, protecting spawning grounds,

and assessing the effectiveness of restoration initiatives.

Real-time water quality monitoring systems offer numerous benefits that are
revolutionizing water management and safety practices. By leveraging
continuous data collection and analysis, real-time monitoring empowers
stakeholders to make informed decisions, prevent contamination events, and
optimize resource allocation. As the significance of water quality
preservation grows, the adoption of real-time water quality monitoring

systems becomes increasingly vital for a sustainable and safe water future.

Installation of Real time water quality monitoring stations at major river
stretches strengthen the monitoring of the river water quality round the

clock to prevent possible diurnal variation and events of episodal discharges.

Considering the above benefits, the APPCB has installed RTWQMS on major

river stretches at the following 5 locations to collect and analyze data from

various sensors that detect parameters such as pH, temperature, dissolved

oxygen, turbidity, and conductivity to ascertain the river water. These

parameters give valuable insights into the health and safety of water bodies. The

collected data is transmitted in real-time to a centralized system, where it is

processed, analyzed, and made available to stakeholders.

S. District Location Quantity Status

No.

1 | Srikakulam Upstream of River Nagavali, 1 Installation
Tamminaidupeta, Andhra completed
Pradesh.

2 | Kurnool Downstream of River 1 Installation
Tungabhadra after joining of completed

215
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Kurnool City Domestic Sewage
at Padidempadu (V), Andhra

Pradesh.
3 | East Downstream of River Godavari 1 Installation
Godavari near Dowleiswaram  (V), completed
Rajahmundry (M), Andhra
Pradesh.
4 | NTR Upstream of River Krishna 1 Installation
near Prakasham  barrage, completed

Vijayawada, Andhra Pradesh.

5 | Nellore Upstream of River Pennar near 1 Installation
Nellore  barrage, Nellore, completed
Andhra Pradesh.

a) RTWQM Station at Upstream of River Nagavali, Tamminaidupeta, Srikakula
District:

* Nagavali River originates from a hill near Lakhbahal village in Thuamul
Rampur block of Kalahandi District. It touches Nakrundi, Kerpai areas of
Kalahandi, Kalyansinghpur, Jaykaypur, and Rayagada of Rayagada district of
Odisha and merged in Bay of Bengal near Kallepalli village near Srikakulam
after crossing by the side of Srikakulam of Andhra Pradesh. It is an independent
river with its own basin. The total length of the river is about 256 kilometers
(159 mi), of which 161 kilometers are in Odisha and the rest in Andhra Pradesh.
The catchment area of the basin is 9,510 square kilometers. Nagavali is an
interstate river with 4,462 square kilometers and 5,048 square kilometers
river basin area located in Odisha and Andhra Pradesh respectively. The river
basin receives 1,000 millimeters (39 in) average rainfall annually. The yearly
water availability in the river basin at Narayanapuram barrage is 1.117 billion

cubic meters on average. It drains parts of the Kalahandi, Rayagada and
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Koraput districts of Odisha and Srikakulam, Vizianagaram districts of Andhra

Pradesh.

The APPCB is monitoring the river quality of River Nagavali on monthly basis

at the following locations fixed by the CPCB and uploading the data in the

website.
S.
Code Location Point
No.
1 | 4351 | River Nagavali at Kuneru, Vizianagaram Dist.
2 | 1448 | Thotapalli, Vizianagaram Dist.
3 | 4346 | River Nagavali U/S of Srikakulam town.
4 | 4347 | River Nagavali D/S of Srikakulam town.

Location of RTWQM station installed at RTWQM station in operation at

upstream of River Nagavali

upstream of River Nagavali

The online data generated from the RTWQM station is connected to website of

APPCB for public information.
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b) RTWQM Station at Downstream of River Tungabhadra after joining of

Kurnool City Domestic Sewage at Padidempadu (V):

Tungabhadra River starts and flows through the state of Karnataka, India, during
most of its course, then through Andhra Pradesh, and ultimately joins the Krishna
River near Murvakonda in Andhra Pradesh. The river Tungabhadra derives its
name from two streams, the Tunga, about 147 km long, and the Bhadra, about
178 km long, which rise in the Western Ghats. The river after the confluence of the
two streams near Shimoga runs for about 531 km till it joins the river Krishna at
Sangamaleshwaram in Andhra Pradesh. It runs for 382 km in Karnataka, forms the
boundary between Karnataka and Andhra Pradesh for 58 km and further runs for
the next 91 km in Andhra Pradesh. The total catchment area of the river is
69,552 km2 up to its confluence with the Krishna and it is 28,177 km2 up

to Tungabhadra Dam. It is influenced mainly by the South-West monsoon.

The APPCB installed RTWQM station at Downstream of River Tungabhadra after
joining of Kurnool City Domestic Sewage at Padidempadu (V) to monitor the water
quality on real time basis. The online data generated from the RTWQM station is

connected to website of APPCB for public information.

Downstream of River Tungabhadra
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c¢) RTWQM Station at Downstream of River Godavari near Dowleiswaram
(V), Rajahmundry (M)

The Godavari is India's second longest river after the Ganga River and drains
the third largest basin in India, covering about 10% of India's total geographical
area. Its source is in Trimbakeshwar, Nashik, Maharashtra. It flows east for
1,465 kilometers, draining the states of Maharashtra (48.6%), Telangana
(18.8%), Andhra Pradesh (4.5%), Chhattisgarh (10.9%) and Odisha (5.7%).
The river ultimately join into the Bay of Bengal through an extensive network
of distributaries. Measuring up to 312,812 km2, it forms one of the largest river
basins in the Indian subcontinent, with only the Ganga and Indus rivers having
a larger drainage basin. In terms of length, catchment area and discharge, the
Godavari is the largest in peninsular India, and had been dubbed as the

Dakshina Ganga (Southern Ganges).

The APPCB is monitoring the river quality of River Godavari on monthly basis
at the following locations fixed by the CPCB and uploading the data in the

website.

Code Location Point
No.

1 | 4367 | Koundinyamukti (Kukunur) border point between

Andhra Pradesh & Telangana States, West Godavari Dist.

2 | 4359 | After confluence with Sabari at Kunavaram |

(waddigudem), East Godavari Dist.

0014 | Polavaram, West Godavari Dist.

1218 | Upstream of Rajahmundry at Kumaradevam

2370 | At Rajahmundry Upstream of Nalla channel

2371 | At Rajahmundry Downstream of Nalla channel

=1 | | | La

1219 | Downstream of Rajahmundry at Dhawaleswaram
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‘ 8 | 4365 | Upstream of Narasapuram town before confluence with

sewage, West Godavari Dist.

9 | 4366 | Downstream of Narasapuram town after confluence

| with town sewage, West Godavari Dist.

10 | 4358 | Near GMC Balayogi bridge, Govalanka, East Godavari
Dist. |

The APPCB installed RTWQM station at upstream of River Godavari near
Dowleiswaram (V), Rajahmundry (M), East Godavari District to monitor the
river water quality. The online data generated from the RTWQM station is

connected to wehsite of APPCB for public information.
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Location of RTWQMS installed at River Godavari

d) RTWQM Station at Upstream of River Krishna near Prakasham barrage,

Vijayawada

The Krishna River in the Deccan plateau is the third-longest river in India,
after the Ganga and Godavari. It is also the fourth-largest in terms of water
inflows and river basin area in India, after the Ganges, Indus and Godavari.

The river, also called Krishnaveni, is 1,400 kilometers long and its length in



Maharashtra is 282 kilometers. It is a major source of irrigation in the
Indian states of Maharashtra, Karnataka, Telangana and Andhra Pradesh.
The Krishna River originates in the Western Ghats near Mahabaleshwar at
an elevation of about 1,300 meters, in the state of Maharashtra in central
India. The Krishna River passes through the Indian states of Maharashtra,
Karnataka, Andhra Pradesh, and Telangana. Over its 1,400 kilometers
length, it flows for 305 km in Maharashtra, 483 km in Karnataka and

18

612 km in Andhra Pradesh.

The APPCB is monitoring the river quality of River Krishna on monthly basis

at the following locations fixed by the CPCB and uploading the data in the

website.
S. A g
Code Location Point

No.

1 1175 | Sangameswaram, Kurnool Dist.

2 3083 | Srisailam, Kurnool Dist.

3 | 4381 | After confluence with river Musi at Vadapalli, Guntur

Dist.

4 | 1786 | Vedadri, Krishna Dist.

5 | 1787 | Amaravathi, Guntur Dist.

6 | 0025 | Prakasham barrage, Vijayawada, Krishna Dist.

7 | 4375 | Pavitrasangamam at Ibrahimpatnam, Krishna Dist.
8 | 1782 | Hamsaladeevi, Krishna Dist.

The APPCB installed RTWQM station at upstream of River Krishna near
Prakasham barrage, Vijayawada, Krishna District to monitor the river water
quality. The online data generated from the RTWQM station is connected to

website of APPCB for public information.
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Location of RTWQMS on River Krishna | Installation of RTWQMS at outlet of STP

e) RTWQM Station at Upstream of River Penna near Nellore barrage.

Penna (also known as Pinakini, Penneru, Penner, Pennar, Pennai) is a river of
southern India. This is a unique river in world where after originating from
Nandi hills, it flows as two different streams, one in North and South directions.
The Penna rises in the Nandi Hills in Chikkaballapur
District of Karnataka state, and runs north and east through the states of
Karnataka and Andhra Pradesh to empty into Bay of Bengal in Andhra Pradesh.
It is 597 kilometers long, with a drainage basin covering 55,213 km2. Along
with this main stream there is another stream south towards Tamilnadu with
the name Then Pennai or south Pennar which further moves towards the east
to empty into the Bay of Bengal. The Penna river basin lies in the rain shadow

region of Eastern Ghats and receives 500 mm average rainfall annually.
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Location of RTWQMS on River Penna

The APPCB installed RTWQM station at upstream of River Penna near Nellore
barrage to monitor the river water quality, The online data generated from the

RTWQM station is connected to website of APPCB for public information.

The APPCB procured 5 No. of Real Time Water Quality Monitoring (RTWQM)
stations duly utilizing the EC fund of Rs, 7,85,27,857.00/-. A copy of the purchase

order is placed herewith at Annexure A-6.

B. RTWQM STATIONS (2 NOS.) ON MARINE OUTFALL OF CETPS:

About 9 No. of Common Effluent Treatment Plants (CETPs) are functioning in the
state to cater treatment to the waste water generated from the industries. Out of
the above, CETP operating in the name of M/s. Atchuthapuram Effluent Treatment
Plant (AETL) at Atchuthapuram, SEZ, Anakpalli District and another CETP
operating in the name of M/s Visakha Pharma Ltd (formerly M/s. N Pharma city)
at Parawada, Anakapalli District, The above 2 CETPs are catering treatment to the
waste water generated from Bulk drug/API manufacturing units housed at SEZ,

atchuthapuram (130 industries) and Parawada (90 industries) respectively. After
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required treatment of the waste water and subjected to compliance to the
prescribed discharge standards, the CETPs are permitted to dispose the treated
waste water through Marine outfalls in Bay of Bengal. The landfall point of marine
discharge pipeline of M/s. AETL is located at Thikkavanipalem (V), Parawada (M),
Anakapalli District after passing onshore to a length of 2.3 KM and off-shore 3.5
KM (17°29'11.00"N, 83°02'18.00"E).

The landfall point of marine discharge pipeline of M/s. VPL is located at
Pudimadaka (V), Rambilli (M), Anakapalli District after passing onshore to a length
of 16 KM and off-shore 1.75 KM (17°32'10.02"N, 83° 7'10.02"E).

Landfall point of marine discharge Landfall point of marine discharge
pipeline of M/s. AETL located at pipeline of M/s. VPL located at
Anakapalli District Anakapalli District

The CETPs of M/s. AETL and M/s. VPL has provided CEMS for online continuous
effluent monitoring system for various parameters COD, BOD, TSS, Al, NH3, Cl, Fe,
etc., at the outlet of CETPs. The outlet of the CETPs are kept under lock and key
and web camera surveillance, to ensure conformity of the discharge standards
hefore allowing treated waste water discharge through marine outfall into Sea, In
order to further strengthen the monitoring mechanism of the treated waste water
of CETPs, it is proposed to install RTWQMS for continuous monitoring of the
treated waste water for different polluting parameters near landfall point of

pipeline path way of the marine outfall, to prevent pilferage or cross check the
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possible leakages of treated waste water pumped from the premises of the CETP

to marine outfall.

S District Location Quantity Status

No. |

1 | Anakapalli M/s. AETL, APSEZ, 1 Site
Atchutapuram pipeline at identified.
Thikkavanipalem (V), Approval of
Parawada (M), Anakapalli site is
(D). awaited

2 | Anakapalli M/s. JN Pharma city CETP, 1 from
Parawada at Pudimadaka (V), Collectorate.
Rambilli (M), Anakapalli (D).

In this regard, the APPCB has purchased 2 No. of RTWQMS to install near landfall
point of marine discharge pipeline of M/s. AETL and M/s. VPL at Anakapalli
District and incurred expenditure from EC funds for an amount of Rs.
1,46,84,274/. The equipment arrived at onsite and installation of RTWQMS are
under progress at the above locations for continuous monitoring of treated waste
water from M/s, AETL and M/s. VPL. A copy of the purchase order is placed at
Annexure A-7.

C. RTWQM STATIONS (9 NOS.) AT STP OUTLETS:

The Municipal Administration and Urban Development Department (MA& UD),
GoAP completed construction of 122 Sewage Treatment Plants (STPs) to cater
treatment to the sewage generated at urban local bodies (ULBs) in the State to
ensure compliance to the Hon'ble NGT order dt. 24.09.2020 in OA. NO. 670 of 2018.
Construction of the remaining 172 STPs are under progress at different ULBs,

LOCATION OF RTWQMS AT OUTLET OF STPS:

Visakhapatnam City: Visakhapatnam (formerly known as Vizagapatam), also

known as Vizag Visakhapatnam or Waltair is the largest and most populous
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metropolitan city in the Indian state of Andhra Pradesh. It is between the Eastern
Ghats and the coast of the Bay of Bengal. It is the second largest city on the east
coast of India after Chennai, and the fourth largest in South India. It is one of the
four smart cities of Andhra Pradesh selected under the Smart Cities Mission and is
the headquarters of Visakhapatnam district. With an estimated output of $43.5
billion, it is the ninth largest contributor to India's gross domestic product as of
2016. Vizag is popularly knows as shipbuilding capital of India due to presence of
multiple shipyard such as Hindustan Shipyard, Naval Dockyard and being the
central naval command of the east coast. Visakhapatnam city covers an area ol 681
km? and has a population of 2,358,412 as of 2021. GVMC Constructed 18 No. of
STPs to cater treatment to the sewage generated at Visakhapatnam City. The
APPCB has installed 3 RTQWM Station at outlet of STP of 54 MLD capacity located
at Narava, Visakhapatnam; STP of 38 MLD capacity located at old town and
another STP of 25 MLD capacity located at Appughar, Visakhapatnam.,

RTQWM Station at outlet of STP of 54 RTQWM Station at outlet of STP of 38
MLD capacity located at Narava, MLD capacity located at old town,
Visakhapatnam Visakhapatnam.



RTQWM Station at outlet of STP of 25 MLD capacity located at Appughar,
Visakhapatnam

Installation of RTQWM stations at all the above 3 STPs at Visakhapatnam city

completed and they are in operation.

Rajahmundry city: Rajahmundry is a city in the Indian state of Andhra Pradesh
and district headquarters of East Godavari district. It is the seventh most
populated city in the state. During British rule, the district of Rajahmundry was
created in the Madras Presidency in 1823. It was reorganized in 1859 and
bifurcated into the Godavari and Krishna Districts. Kakinada was the headquarters
of Godavari District, which was further bifurcated into East Godavari and West
Godavari districts in 1925. Rajahmundry city covers an area of 238.5 km2 and has
a population of 8,18,704 as of 2021. The Municipal Corporation, Rajahmundry
constructed STP to cater treatment to the sewage generated at Rajahmundry City.
The APPCB has installed 1 RTQWM Station at outlet of STP of 30 MLD capacity
located at Hukumpet, Rajamahendravaram. Installation of RTQWM stations at the

above STP is completed and they are in operation.

Vijayawada City: Vijayawada also known by its colonial name Bezawada, is the
second largest city and commercial hub in the Indian state of Andhra Pradesh. The
city is part of the Andhra Pradesh Capital Region and is located on the banks of the

Krishna River surrounded by the hills of the Eastern Ghats, known as the
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Indrakeeladri Hills. The city is home to the important Hindu shrine of Kanaka
Durga Temple. It geographically lies on the center spot of Andhra Pradesh. The city
has been described as the commercial, political, cultural and educational capital of
Andhra Pradesh. Vijayawada city covers an area of 230 km2 and has a population
of 8,18,704 as of 2021. The APPCB has installed 2 RTQWM Station at outlet of STP
of 40 MLD capacity located at Ajith Singnagar, Vijayawada and STP of 20 MLD
capacity located at Ramalingeswar Nagar, Vijayawada. Installation of RTQWM

stations at all the above 2 STPs completed and they are in operation.

RTQWM Station at outlet of STP of 40 MLD RTQWM Station at outlet of STP of 20 MLD
capacity at Ajith Singpagar, Vijayawada capacity at Ramalingeswar Nagar, Vijayawada

Pulivendula: Pulivendula is a town located in the YSR Kadapa District, Andhra
Pradesh, India. It is a small town which became 3rd grade municipality in 2008
from Nagar Panchayat. It is located in Pulivendula Mandal and is the headquarters
of the Pulivendala revenue division. It is located near Kadiri which is around
40 km Away. Pulivendula city covers an area of 87.17 km2 and has a population of
91,000 as of 2021, The Municipal Corporation, Pulivendula constructed STP to cater
treatment to the sewage generated at Pulivendula City. The APPCB has installed 1
RTQWM Station at outlet of STP of 10 MLD capacity located at Pulivendula. Installation
of RTQWM stations at the above STP is completed and they are in operation.



b

RTQWM Station at outlet of STP of 10 MLD RTWOQMS on STP outlet at Pulivendala, YSR
capacity located at Pulivendula Kadapa District

Nellore: Nellore is a city located on the banks of Penna River, in Nellore District of
Andhra Pradesh, India. It serves as the headquarters of the district, as well as
Nellore Mandal and Nellore revenue division. It is the fourth most populous city in
the state. It is at a distance of 279 kilometers (173 mi) from Vijayawada, 660
kilometers (410 mi) from Visakhapatnam, 455 kilometers (283 mi) from
Hyderabad and about 170 km (110 mi) north of Chennai, Tamil Nadu and also
about 380 km (240 mi) east-northeast of Bangalore, Karnataka. It is the
administrative headquarters of Nellore District. Nellore city covers an area of
149.2 km2 and has a population of 7,75,000 as of 2024, The Municipal Corporation,
SPSR Nellore constructed STP to cater treatment to the sewage generated at SPSR
Nellore City. The APPCB has installed 1 RTQWM Station at outlet of STP of 11 MLD
capacity located at Janardhanreddy Colony, SPSR Nellore. Installation of RTQWM

stations at the above STP is completed and they are in operation.
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Ongole: Ongoleis a city in Prakasam District of the Indian state of Andhra
Pradesh. It is the headquarters of Prakasam district. It is known for Ongole cattle,
an indigenous breed of oxen. Ongole city covers an area of 149.2 km2 and has a
population of 2,94,000 as of 2024, The Municipal Corporation, Ongole constructed
STP to cater treatment to the sewage generated at Ongole City. The APPCB has
installed 1 RTQWM Station at outlet of STP of 15 MLD capacity located at Ongole.

Installation of RTQWM stations at the above STP is completed and they are in operation,

Location of RTQWM Station at outlet of STP of 15 MLD capacity at Ongole
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The APPCB installed RTWQM stations at outlet of the following 9 STPs to
strengthen the monitoring mechanism of the treated sewage at outlet of STPs for

continuous monitoring of the pollutant parameters BOD, pH, TSS, F.Cali, NH3- , etc.,

5. District Location Quantity Status
No.
1 | Visakhapatnam | 54 MLD STP, Narava / 108, 1 Installation
completed
2 38 MLD STP, Old town 1 Installation
completed
Bl 25 MLD STP, Appughar 1 Installation
completed
4 | East Godavari |30 MLD STP, Hukumpet, 1 Installation
Rajamahendravaram. completed
5 | NTR 40 MLD STP, Ajith Singnagar, 1 Installation
Vijayawada. completed
6 | NTR 20 MLD STP, Ramalingeswar 1 Installation
Nagar, Vijayawada. completed
7 | Kadapa 10 MLD STP, Pulivendula. 1 Installation
completed
8 | SPSR Nellore 11 MLD STP, Janardhanreddy 1 Installation
Colony, Nellore. completed
9 | Prakasam 15 MLD STP, Ongole. 1 Installation
completed

The APPCB incurred an amount of Rs. 3,46,43,583 /- from EC fund for installation
of RTWQMS at outlet of 9 No. of STPs. The copy of the purchase order is herewith

placed at Annexure A-8.
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2. REMEDIATION OF CONTAMINATED SITES

A application numbered 0.A. No. 175 of 2020 (SZ) was filed by Sri. Venkatapathi
Raja Yenumula before the Hon'ble NGT regarding alleged pollution by M/s ONGC
(Oil & Natural Gas Corporation Ltd) units in the State of Andhra Pradesh along
the Krishna-Godavari Basin located in East Godavari and West Godavari District
of Andhra Pradesh. The Hon'ble NGT appointed a Joint Committee and the said
committee submitted its reports (09.04.2021 & 23.03.2022) to Hon'ble NGT. The
Hon'ble NGT accepted the Joint committee recommendations to levy EC on 4 No.

of facilities operating by M/s. ONGC. The operative part of the order as follows -

“On recovery of the compensation amount from the 3rd respondent
(ONGC), the State Pollution Control Board in coordination with the District
Collector of the concerned district, is directed to prepare an action plan for
providing remedial measures, if any, required in the project affected area
and utilize the amount for carrying out that action plan in a scientific

manner".

Accordingly, the APPCB requested the District Collector, Dr. B.R. Ambedkar
Konaseema District, Amalapuram vide letter dt. 12.01.2023 to arrange to send
detailed proposals for utilization of environmental compensation amount along
with DPR duly considering the reasons for non- compliance's noticed by the Joint
Committee, based on which the environmental compensation was levied on M/s.
ONGC and the CPCB methodology to utilize the environmental compensation
funds. Further informed that the services of the reputed agencies or recognized
universities may be utilized for preparation of action plan. Sri. Venkatapathi Raja
Yenumula (applicant in NGT) and M/s. ONGC may also be involved in preparation
of the action plan.
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In response to the above, the District Collector, Dr. B.R. Ambedkar Konaseema
District, Amalapuram vide letter dated. February, 2023 informed that an expert
committee was constituted for preparation of action plan to utilize the EC fund
paid by the ONGC under the chairmanship of the District Collector; with
members consisting of Prof. Dept of Civil Engg, INTU Kakinada (ex-member of
SEAC), Sri Venkatapathi Raja Yanumula (applicant in NGT); Head- EHS, ONGC and
HoDs from various departments at District level viz,, Industries Dept; Agriculture
Dept.,; Irrigation; RWS; Panchayat Raj; DCHS; Dist. Panchayat officer and EE,
APPCB (Member convener). Further informed that the committee meeting was
convened on 01.02.2023 at Konaseema Collectorate to examine various
proposals and forwarded the minutes of the expert committee meeting. Wherein
the committee has examined 7 proposals to utilize the EC funds. Out of the 7, one
proposal was rejected and recommended 6 proposals to the Board for release of
EC fund to utilize at Dr. B.R. Ambedkar Konaseema District. On the request of the
Collector & District Magistrate, Dr. B.R. Ambedkar Konaseema District,
Amalapuram, Andhra Pradesh, the APPCB sanctioned an amount of Rs.
3,96,20,000/- for 3 different proposals, as detailed below -

a) APPCB vide proceeding Dt. 19.06.2023 sanctioned an amount of
Rs.94,60,000/-
totheCollectorandDistrictMagistrate,Dr.B.R.Ambedkarkonaseema  District,
Amalapuram (inconnectionwithOANo0.1750f2020) towardsearth work
excavation of Rangarajucodumedium drain from 0 KM to 6.20 KM inGCdelta
from EC fund. An amount of Rs. 47,30,000/- (50% of the sanctioned amount)
was released to the
CollectorandDistrictMagistrate,Dr.B.R. AmbedkarKonaseema District,
Amalapuram as 1% installment and the balance 50% amount was released on
dt. 17.11.2023 upon receipt of Utilization certificate for the 15 installment
amount from the District Collector, Dr.B.R.AmbedkarKonaseema District,
Amalapuram. The works are being implemented by Irrigation Dept.,

Government of Andhra Pradesh and the same are under progress. Copy of



b)

c)

ZQ

the sanctioned proceedings of Rs.94,60,000/- from EC Fund and utilization
certificate for Rs. 47,30,000/- received from the District collector,
Dr.B.R.AmbedkarKonaseema District, Amalapuram are herewith placed at

Annexure A-10.

On the request of the District collector, Dr.B.R.AmbedkarKonaseema District,
Amalapuram, the APPCB vide proceeding Dt01.08.2023 sanctioned an
amount of Rs.1,51,50,000/-
totheCollectorandDistrictMagistrate, Dr.B.R.AmbedkarKonaseema  District,
Amalapuram (inconnectionwithOANo0.1750f2020)
towardsEstablishmentsof4beddeddialysiscenteratCHC,Razole,Dr.B. R.
Ambedkar Konaseema District and
constructionofOHSRatRudravariMeraka,Chintalapallivillage.RazoleMandalln
dirammacolonyofGudimulaGPofSakhinetipalli. An amount of Rs. 75,75,000/-
(50% of the sanctioned amount) was released to the
CollectorandDistrictMagistrate,Dr.B.R. AmbedkarKonaseema District,
Amalapuram as 1¢ installment and the balance 50% amount will be released
subjected to submission of Utilization certificate for the 1% installment
amount. The  works  pertaining to  establishment of 4
beddeddialysiscenteratCHC,Razole,Dr.B. R. Ambedkar Konaseema District
being implemented by Medical and Health Department, Government of
Andhra Pradesh and the same is under progress. The works pertaining to
constructionofOHSRatRudravariMeraka,Chintalapallivillage.RazoleMandalln
dirammacolonyofGudimulaGPofSakhinetipalli being implemented by Rural
Water Supply (RWS) Dept., Government of Andhra Pradesh and the same are
under progress. Copy of the sanctioned proceedings for Rs.1,51,50,000/- in
favor of District collector, Dr.B.R.Ambedkarkonaseema District, Amalapuram

are herewith placed at Annexure A-10.

APPCB vide proceeding Dt12.08.2024 sanctioned an amount of
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Rs.1,50,10,000/-

totheCollectorandDistrictMagistrate,Dr.B.R. AmbedkarKonaseema  District,
Amalapuram (inconnectionwithOANo0.1750f2020) towardsconstruction of 5
No. of OHSR tanks in 5No. ofvillages,Amalapuram District. An amount of Rs.
75,05,000/- (50% of the sanctioned amount) was released to the
CollectorandDistrictMagistrate,Dr.B.R. AmbedkarKonaseema District,
Amalapuram as 1* installment and the balance 50% amount will be released
subjected to submission of Utilization certificate for the 15t installment
amount. The works are being implemented by RWS Dept.,, Government of
Andhra Pradesh and the same are under progress. Copy of the sanctioned
proceedings for Rs.1,50,10,000/- in favor of District -collector,
Dr.B.RAAmbedkarKonaseema District, Amalapuram are herewith placed at

Annexure A-11.
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3. SPECIFIC INVESTIGATIONS AND STUDIES WITH REGARD TO
ENVIRONMENT AND ECOLOGY:

The APPCB has incurred an amount an amount of Rs. 1,23,33,360/- from EC fund
towards specific investigations and studies with regard to environment and

ecology from EC fund. The details of the studies are as follows

a) Comprehensive scientific study on Kolleru Lake pollution:

Kolleru Lake is one of the largest freshwater lakes in India and forms the largest
shallow freshwater lake in Asia (with 245 km2 of lake area and 302 km2 of total
Ramsar designated wetland). 15 kilometers away from Eluruand 65 km
from Rajamahendravaram, the lake is located between
the Krishna and Godavari river deltas. Kolleru Lake is located in the Eluru
district in the state of Andhra Pradesh. The lake is fed directly by water from the
Easonal Budameru and Tammileru rivulets, and is connected to the Krishna and
(odavari irrigation systems by over 67 major and minor irrigation canals. This
lake is a major tourist attraction. Many birds migrate here in winter, such
as Siberian crane, ibis, and painted storks. The lake was an important habitat for
an estimated 20 million resident and migratory birds, including the grey or spot-
billed pelican (Pelecanusphilippensis). The lake was declared as a wildlife
sanctuary in November 1999 under India's Wildlife Protection Act of 1972, and
designated a wetland of international importance in November 2002 under the
international Ramsar Convention. The wildlife sanctuary covers an area of

308 km=.

The Hon'ble NGT (SZ) vide order dt: 03.01.2022 in 0.A No. 259 of 2020 and
0.ANNo. 2 of 2021, directed the Government of Andhra Pradesh to conduct
comprehensive scientific study in order to protect the water body and remove

the encroachments and handover the entire area to the Forest Department so as
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to maintain the Lake area in the wildlife sanctuary in an effective manner and to
make the Lake pollution free. Further the EFST Department, GoAP requested
APPCB to entrust the above study to CSIR - NEERI, Nagpur or any other reputed
institute. Accordingly, the APPCB requested the CSIR - NEERI for the proposal to
conduct comprehensive scientific study on Kolleru Lake pollution. Thereafter, the
APPCB issued Notification of award to CSIR - NEERI, Nagpur for conducting
comprehensive scientific study on Kolleru Lake pollution with total cost of Rs.
96,99,600.00/- from EC fund. CSIR - NEERI, Nagpur submitted draft report on
comprehensive scientific study on Kolleru Lake pollution and finalization of the
report is under progress. A copy of the NoA issued to the CSIR - NEERI, Nagpur is

herewith placed at Annexure A-12.

b) Environmental Impact Assessment study conducted by Andhra
University, Visakhapatnam to assess the environmental impacts due
to gas leakage incident from M/s. Brandix India Apparel City Pvt. Ltd,
Anakapalli District:

The Hon'ble NGT, New Delhi taken up suo-moto matter vide OA No. 448 of 2022
(PB) on gas leakage incidents in M/s. Seeds Intimate Apparel India Pvt. Ltd,
located at Plot No.11 of M/s.Brandix India Apparel City Pvt. Ltd., SEZ,
Pudimadaka Road, Atchtuthapuram, Anakapalli District, A.P. further, the Hon'ble
NGT by order dt. 03.08.2022 constituted a six-member Joint Committee headed
by Chairman State PCB with Regional Director CPCB; nominee of NDMA; Prof. P.
Jagannadha Rao, Dept, of Chemical Engineering, Andhra University,
Visakhapatnam; District Magistrate, Anakapalli; Director Industrial Safety and
IICT, Hyderabad. State PCB is the Nodal agency. The Joint Committee submitted
preliminary report and later the committee felt necessity for scientific study to
ascertain specific source of gas release and environmental impacts in the
surroundings of the incident site. Consequently, the APPCB engaged Andhra
University, Visakhapatnam to conduct study within 1 KM radium from M/s.
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Brandix India Apparel Pvt Ltd, located in the premises of M/s. Brandix Apparel
India Pvt Ltd, SEZ, Atchthapuram, Anakapalli District with a total cost of the
study of Rs. 26,33,760/- from EC fund available with APPCB. The Objectives of
the study are:

Ascertaining the cause of the incident.

Suggestion of measures to prevent such incident.
Identifying & marking of areas prone to such incident.
ldentifying & marking of vulnerable industries.

Identification of marker pollutants in case of mishap.

oo N

Future crisis management measures.

Accordingly, the Andhra University, Visakhapatnam submitted report which was
part of the committee report submitted to the Hon'ble Supreme Court in the
matter of CA Nos. 4108-4109 of 2023. Copy of the Work order dt. 15.08.2023 is

placed here with at Annexure A-13.
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4. SPECIALIZED STUDIES ON ACCIDENTAL SPILL AREAS, HEALTH IMPACT
ASSESSMENT, RECALCITRANT POLLUTANTS, ETC:

The APPCB undertaken specializedstudies onaccidental spillareas,
healthimpactassessment,recalcitrantpollutants duly incurring an amount

of Rs.48,20,607/- from EC fund for the following studies

The issue of pollution problems from tailing pond of M/s. Uranium Corporation
India Ltd (UCIL) Thummalapalli Project, YSR District was reviewed on
30.10.2019. Accordingly, an expert committee was constituted to study the
impact of tailings pond of M/s. Uranium Corporation of India Limited, Based on
the recommendations of the expert committee, the APPCB has entrusted the

following studies -

a. 1IT Madras to conclusively establish the source of ground water
contamination in the neighboring villages surrounding the tailing
pond of M/s. UCIL.

b. SVIMS, Tirupati to study of health effects in the surrounding areas of
the tailing pond of UCIL.

¢. Indian Council of Agricultural Research - National Research Centre
for Banana (NRCB) to study the low yield / stunted growth of
Agriculture crop in the surrounding villages of M/s. UCIL, Tailings

pond.
Details of the studies and EC fund incurred:

a) IIT Madras Study, UCIL:

The APPCB entrusted a study to lIT Madras to conclusively establish the
source of ground water contamination in the neighboring villages
surrounding the tailing pond of M/s. UCIL. The IIT Madras conducted

extensive monitoring of the Borewells in the surroundings of the tailing pond
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of M/s. UCIL and furnished study report. The following conclusions are drawn

from this study -

1. There is no discernible dissolved uranium plume emanating from
the tailing pond. This suggests that the tailing pond may not be the
probable cause of groundwater contamination in the nearby wells.

2. To establish beyond doubt that the tailing pond is not the cause of
uranium contamination in the vicinity, there is a need to install new
monitoring wells upstream and downstream of the tailing pond.

3. The presence of high groundwater uranium concentrations in
upstream areas indicates that there is significant contamination of
uranium due to natural ore deposits in that area resulting in poor
water quality.

4. Kannampalli village which is located 2-3 [km] northwest of the
tailing pond has shown high concentrations of uranium in the
groundwater, This village is not located downstream of the tailing
pond but rather located near the strike area of the uranium ore. To
establish that the probable cause of uranium contamination here is
due to natural geological causes, a geological map of uranium ore
deposits within the soil strata in this region is essential.

5. Water balance analysis performed earlier in the interim report with
preliminary data was inconclusive. To accurately assess the pond
water balance calculations, additional data like water and tailing

slurry flow rate in and out of the tailing pond is required from UCIL.

The APPCB incurred expenditure of Rs. 61,40,000/-, out of the above part

of the payment for Rs. 30,70,047.20/- incurred from the EC fund
(Annexure A-14).

b) Epidemiological studies by SVIMS, Tirupathi around tailing pond of
M/s. UCIL:
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APPCB entrusted a study to Sri Venkateswara Institute of Medical Science
(SVIMS), Tirupati to study of health effects in the surrounding areas of the
tailing pond of UCIL. M/s. SVIMS submitted final report vide letter dt.
05.07.2023, wherein it was submitted thata cross sectional
epidemiological study was carried in the 6 villages, surroundings of the
tailing pond of M/s UCIL, Velpula, Medipentla&Kotala Villages, Vemula
(M), YSR District. The details are as follows -

1. Epidemiological study was carried in the following 6 villages -
Thummalapalli, Kanampalli  KKKottala, Mabbuchinthalapalli,
Rachakuntapalli, Bhumayagaripalli

2. Health problems were examined system wise in the study area and
reported that 16.6% have problem with musculo-skeletal system;
12.8% with skin problem; 11.9% with eye problem; 11.4% with
cardiovascular system; 7% with respiratory system

3. The present health study conducted by SVIMS is compared with
previous health studies and the findings are also submitted as:

a. In the present study area, problems related to respiratory
system is lower (6.7%) as compared to 17.28% reported by
SumanKanungo 9 et al.

b. Most common ailments were related to musculo skeletal system
- 27.7% in Bhumayagaripalli; 21.9% in Rachakuntapalli; 20.0%
in Kanampalli

¢. Most common ailment was related to skin in KK Kottala.

d. Most common ailment was vrelated to eye in
Mobbuchintalapalli&Thummalapalli

e. In all villages, the ailments related to Gastro intestinal system,
endocrine system and haematological system was in least

proportion.
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f. In all villages the percentage of live births is 88.1% and
abortions is 4.8%.

g. It is reported that the abortions (4.8%) percent among total no.
of pregnancies is lower compared to findings of National Family
Health Survey (NFHS-1, 1992-93) 13, NFHS-2 (1998-99) 14, in
which abortion percent was reported to be 7.9%, 11.4%
respectively.

h. However, abortion percentage is high (4.8%) as compared with
findings of NFHS-4 (2015-16) 16 which reported as 3.4%

The APPCB incurred expenditure of Rs. 27,27,800/- out of the above part
of the payment for Rs. 5,45560.00/- incurred from the EC fund
(Annexure A-15).

c) Study on assessing the impact of effluents from M/s. Sentini Bio Pvt. ltd,,
Krishna District, Andhra Pradesh by Acharya N.G. Ranga Agricultural
University (ANGRAU), LAM, Guntur.

APPCB entrusted a study to Acharya N.G. Ranga Agricultural University
(ANGRAU), LAM, Guntur to conduct study on assessing the impact of
effluents from M/s. Sentini Bio Pvt. ltd,, Krishna District, Andhra Pradesh.
An amount of Rs. 12,05,000/- is sanctioned from the EC funds to conduct
the study. The university has completed study and submitted draft report
on impacts of the effluents from grain based distillery operating in the
name of M/s. Sentini Bio Pvt. Ltd., Krishna District on the surrounding
agriculture fields. Copy of the work order issued to the Acharya N.G. Ranga
Agricultural University (ANGRAU), LAM, Guntur vide order dt: 20.07.2023

is herewith placed at Annexure A-16.
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THE ENVIRONMENTCOMPENSATIONFUNDUTILIZED BY
APPCB FORVARIOUSACTIVITIES

5. Na

Broadercategoryof
projects /activities

Detmilsofactivitiesinwhichthea

mountwasutilized

AmountolEClundutilize
d

TotalECamountSpent on
particularbroaderarea
(in Rs.)

Strengthening of
Monitoring

Infrastructure

a ) TowardspaymentforsupplyofSN
os Real TimeWaterQualityMond
toringsystemstoinstallonrivers
tretchesforwaterquality
monitaring by Swean
Environmentpvt

Lid, Hyderabadvideproceeding

dated. 02.04.2024

Rs. 2,92,00,000/4

b) Towards payment for supply of
9 Naos
of RTWWOMstolnstallonSTPsfo
rthedistricts/cifiesofVisakhapa
NTR,
kadapa, SPSR Nellore &0ngole
by M/s. Axis
Technologiespyt!id, Noida UP,
Delhi Vide

date:07.04.2024

tanam,EastGodavari,

Kano

proceeding

Rs.3.46,43,583.00/

ciTowardspaymentafsupplyafiZN

asRTWOM stations for
installation at marinedischarge
pipelines discharging treated
into the

effluents sea at

(v
byswanenvironmentalpytid,H
yderabadvide
proceedingdate:07.08 2024

Tikkavaram

Rs1,46,84,274.00/]

Rs 7.85,27,857.00

Remediation
ofContaminatedSit

es

a) PaymenttotheCollectorand Distri

ctMagistrate, Dr.B.R.Ambedkar
konaseema District,
Amalapuram  towardsearth
waork excavation of
Rangarajucodumedium drain

from ¢ KM to 620 KM

inGCdeltainconnectionwithDA

Rs.94,60,000/

Rs.3,96,20,000/
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No.1750f 2020(vide procdsii
19.062023),

b PaymenttotheCollector& District

Magistrate, Dr.B.RAmbedkark
onasesmil Bristrict,
Amalapuram
rowardsconstructionofOHSRa
tRudravariMeraka Chintalapal
livillage Razolemandallndira
mimacolonyofGudimulaGPafSa
khinetipalli&Establishmentsof
dbeddeddialysiscenteratCHE,
RazoleDrH. K.  Ambedlar
konaseema District
inconnectionwithOANo.1750f
2020{vide procdsdu01.08.23)

Re.1.51,50,000/

¢ )FaymenttotheCollector&District

Magistrate,Dr.B. R Ambedkark
onaseema District,
Amalapuram

towardsconstruction af 5 No.
of OHSR tanks In SNo.
ofvillages Amalapuram
DistrictinconnectionwithDAN
017 5of2020(videprocdsdate
d.12.08.2024)

Rs.1,50,10,000/

Specificinyestigations
andstudies withregard
toenvironment

landecology

a | Towardspaymentofprojectcostio

reonducting  comprehensive
sclentific
studyonKollerulakepollutionl
nfavorofCSIR-
NEERI,Nagapur(videprocdsda
ted, 22.12.2022),

Rs. 96,99,600 /1

hjTowards study conducted by

Andhra University,
Visakhapatnam w
enviranmental impact

assessment  from  accident
occurred  at M/fs  Brandix
Intimate India Pvt Limited,

Rs.26,33,760/

Rs.1,23,33, 360/
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SEZL Actuthpuram, Anakapall| |
District vide proceeding date:
15.08.2023

249

Specializedstudies
onaccidental spill
areas,
healthimpactasses
sment,recaleitrant

pollutants,etc.

)

Towardspartpaymenttosri
Venkateswara: Institute of
Medical Sciences
(SVIMS), TirupathitoconductE
pldemiologicalstudies in the
villages near by tailing pondof
M/s. Uranium Corporation of
India Itd, Thummalapalll
profect,  wvide  proceeding
dated.12.10.2022.

Rs. 545,560/

Rs.48,20,607.20

b)Towardspartpaymenttolndianin

stitutenfTechnology I1TMadra
sfarsamplingandstudyofgroun
dwatercontaminationatM fs.U
ranium
Corporationefindialtd{videpr
oreeding dated 04.11.2022).

Rs. 30,70,047/1

i) Towardspaymenttoconductstud

yonassessingthelmpactofeffiu

entslromM /s SentiniBioPvt.itd
LinfaverofcomprrollerANGRA

Ufvideproceeding date.
20.07.2023),LAM,GunturDistr
iet.

R=.12,05,000/

TotalECFundutilized:

Rs.14,08,01,824/-

From the above, it may be noted that the APPCB has incurred an amount of Rs.

14,08,01,824/- from EC fund. It may kindly peruse that the APPCB has been

utilizing the Environmental compensation fund for benefit to the environment in

accordance to Hon'ble NGT directives to utilize the Environmental compensation

fund for the purposes if any specified on case to case basis. In the case of

environmental compensation is levied by the Hon'ble NGT, but no specific

directions on utilization of EC fund, in such cases the APPCB is following

methodology prescribe by CPCB for utilization of EC fund,



250
Us

In the case of directions issued by the Hon'ble NGT for utilization of EC fund for
specific purpose, the same is being is utilized by APPCB in co-ordination with
Government departments, which are holding stake in the activity on case to case
basis viz, Forest Department, Urban Local Bodies (Municipal Administration),

Revenue Department (or) Irrigation Department, etc.
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NGT ORDER IN 0.A. NO 107 OF 2020
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NGT ORDER IN 0.A. NO 107 OF 2020:

21.

The Hon'ble NGT vide order dt: 08.01.2021 in 0.A No. 107 of 2020 accepted
the joint committee report and levied Environmental compensation of
Rs.51,00,000/- (Rupees Fifty-One Lakhs only) on M/s. S.P.Y. Agro Industries
Ltd., Nandyala, Nandyala District (erstwhile Kurnool District) and disposed
the Original Application No. 107 of 2020(PB) through order dt
08.01.2021.The operative part of the order placed below .......

IX. (e) Suggestions for restoration of Environment:

The committee did not observe any physical damage or damage ta
properties/ vegetation during the visit. Hence other than cleaning and
proper maintenance of fermenters, distillation columns and proper
operation of ETP, the committee does not suggest any restoration
measure but however from safety point of view the committee
recommends the unit to establish proper effluent conveyance system
to transfer effluent from production block to ETP, to store coal in
covered shed, to prevent odour nuisance by properly handling the
dried fermented solids and to increase the vegetation cover in the unit,
to place the oniine continuous emission and effluent monitoring
systems as per CPCB guidelines. To improve ventilation in the CO2
plant. The machineries are compactly housed in the CO2 plant. The
unit shall ensure that the machineries are so housed that adequate
space is there for the personnel to operate and move to safe places

during any mishap.

The storage capacity of ammonia in the CO2 recovery plant is 2000
Kgs. At the time of accident, there was 750Kgs of ammonia. Out of 750
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Kgs, 500 Kgs was released into environment at the time of accident

and the remaining 250 Kgs was treated in the ETP.

The Ambient Air Quality monitoring was carried out by the officials of
A P. Pollution Control Board, Kurnool for the parameter ammonia in
and around of M/s S.P.Y Agro Industries Limited from 27th day of
June, 2020 to 28th day of June, 2020. The concentration of ammonia
recorded was 610.61 pug/m® {as against the standard of 400ug/m3)
after the accident at about 2.00 p.m and the levels of ammonia has
come down to the level below the standard of 400 pug/m? at 9.00 p.m
on 27.06.2020. During the accident, the predominant wind direction
was towards North-East direction, where there is no habitations upto
1.5 Kms. It was observed that there was only a localized impact very
nearer to the CO2 recovery plant and the restoration measures were
taken by the industry by collecting and treating the left over ammonia
in the storage tanks & used fire hydrant water in their Effluent
Treatment Plant (ETP).

IX. . View Points of Stakeholders:

The unit has positive attitude and intends to implement corrective
measures. The unit has submitted that temporary revocation order
was issued by Inspector of Factories and prohibitory order by
Inspector of Factories was issued only to M/s Nandyala Gases Pvt Ltd.
To prevent putrefaction of in-process solids, it was essential to operate
the plant. Hence the unit has requested not to treat this as violation of
APPCE directions.

X. Suggested remedies to avert such accidents in future:
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1. Standard Operating Procedure shall be prepared for all industrial

activities handling hazardous chemicals. To ensure that pressure test
and leak test are conducted after replacement of valves, pipes, joints
etc. as per the instrument manual or as per standard established

procedure,

. The unit shall conduct comprehensive safety & hazard audit, identify

the non-compliances and take corrective actions for the non-
compliances identified. Emergency plans shall be established to deal
with leaks. The risk assessment should identify the control measures
necessary in an emergency. These are likely to include, for example
instructions to identify the leak and close key valves. Such valves
should be marked and identified on drawings. Regular checks of such
valves should be undertaken to ensure correct operation. A clear
documented emergency procedure should be drawn up which details
the precise duties of all staff and arrangements for evacuation, rescue,

first aid, resuscitation, plant isolation etc.

. The COZ plant where the ammonia tanks are placed is very congested

and during any unwarranted situations, it is difficult to escape. The
unit shall re-design ammonia refrigeration unit to have more working
space for the personnel. Adequate means of escape and rescue shall be

provided.

. To install Emergency warm water showers and eyewash stations in

locations where ammonia is handled for decontamination. They allow
workers to flush away ammonia that can cause injury.
To install automatic tripping system during pressure build- up, leaks

etc.

. All pipework containing ammonia shall be identified by colour coding

or labelling and positioned and protected to prevent damage. It is
good practice to uniquely identify part of the system that contain gas

or liquid and the direction of flow.
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7. The CO2 plant was poorly ventilated. Machinery rooms should be
provided with sufficient permanent ventilation during normal
operations to prevent the build-up of toxic concentrations of ammonia
from any small operational releases (for example from seals, glands
etc.). The unit shall improve the mechanical ventilation to facilitate
natural circulation. In addition, the unit shall provide emergency
ventilation to prevent flammable ammonia and air mixtures
accumulating in the event of reasonably foreseeable plant or
operational failure, like valve failure etc. The unit may install
ammonia sensor and emergency ventilation may be interlinked with
ammonia sensor.

8 To install check valves, relief valves at appropriate locations. Flow
meters, sensors, measuring devices have to be regularly calibrated.
Vents from relief valves shall be directed to a safe place.

9. Seals, glands and gaskets shall be regularly inspected, without
dismantling. Leak test should be conducted in all piping, valves, seals,
flanges, and other pertinent equipment at least four times a year.
Some methods that can be used for leak testing are sulphur sticks,
litmus paper, or a portable meter equipped with a flexible probe.

10. After the repair work is completed, it shall be verified by a strength
pressure test followed by a tightness test and leak test.

11. Anhydrous ammania is very corrosive to copper, brass, and galvanized
surfaces and materials. The unit shall not use copper, brass, zinc, and
galvanized components in any part of an anhydrous ammonia
refrigeration system. Support structure components should be readily
visible such that they can be inspected for deterioration and replaced
before a failure event can occur. All refrigeration piping should be
periodically inspected for failed insulation/vapour barrier, rust, and
corrosion. Ammonia piping underneath failed insulation should be

carefully inspected for corrosion. Damaged and deteriorated

255
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ammaonia piping should be replaced. All uninsulated piping should be
cleaned, primed, and painted with an appropriate coating to protect
the pipe from corrosion as well as being consistent with the colour

coding scheme. *

ACTION TAKEN BY APPCB FOR UTILIZATION OF EC FUNDS:

22.

23,

From the above order of the Hon'ble NGT, it may kindly be note that the
joint committee did not observe any physical damage or damage to
properties/ vegetation during the wvisit and the environmental
compensation of Rs. 51 Lakhs is arrived based on the pollution index.
Further, it may also note that the Hon’ble NGT order has not stipulated any
specific utilization of EC fund paid by M/s. S.P.Y Agro Industries limited, in
the instant order issued dt: 08.01.2021 in 0.A No. 107 of 2020,

It is also to submit that, CPCB prescribed methodology for utilization of EC
fund in 2 categories. In the first instance, where Environmental
Compensation is arrived based on the pollution index, the fund shall be
utilized for a) Industrial Inspections for compliance wverification; b)
Installation of Continuous water quality monitoring stations / Continuous
ambient air quality monitoring stations for strengthening of existing
monitoring network; c) Preparation of Comprehensive Industry Documents
on Industrial Sectors / clean technology; d) Investigations of environmental
damages, preparation of DPRs; e) Remediation of contaminated sites; f)
Infrastructure augmentation of Urban Local Bodies (ULBs) /capacity
building of SPCBs/PCCs and other schemes also, depending upon the
requirement. In the second instance, when Environmental Compensation is
assessed based on actual damage to the environment by Expert
Organization/ Agency, the amount of Environmental Compensation under
this case will be remediation costs, measures requiring immediate and

short-term actions, compensation towards loss of ecology, etc., and will be
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utilized exclusively for the purpose at specific site, based on the detailed

investigations by the Expert Organizations/ agencies.

In the instant case, the joint committee recommended levy to EC on M/s.
S.P.Y Agro Industries Limited based on the pollution index and observed no
specific environmental damage in the incident. Thus, the EC fund of Rs.
51,00,000/- paid by M/s. S.P.Y Agro Industries Limited is also deposited in
the separate bank account operated in State Bank of India, Vijayawada for
receipts and payment of EC funds and utilized the EC fund from the account
for various purposes in accordance to CPCB guidelines. The APPCB utilized
the EC funds (summary of the statement) for various activities for benefit of
the environment. However, the APPCB do not found any scope for exclusive
utilization of EC fund of M/s. 5.P.Y Agro Industries Limited, since the EC was

levied based on the pollution index, not due to damage to the environment.

The APPCB has utilized an amount of Rs. 14.08 crores from the EC fund for
benefit of environment, specific utilization being done in the case of Hon'ble
NGT orders on EC fund utilization for specific purpose and also strictly
adhere to CPCB guidelines on methodology for utilization of EC fund in

other prescribed activities.

However, in obedience to Hon'ble NGT order dt: 13.11.2024 in M.A.No. 112 of
2024 in 0.A. No. 107/2020, the following proposals to utilize EC fund Rs.
51,00,000/- at Nandyala District is submitted for kind perusal and approval -

257



258

PROPOSAL ON UTILIZATION OF EC FUND

(i) Establishment of “Construction and Demolish (C&D)
Waste Processing Plant” to reuse the Construction and
Demolition waste generated in Nandyala Municipality,

Nandyala; and

(ii) To develop plantation in and around Integrated
Infrastructure Development Center (IIDC), Industrial

Area, Nandyala, Nandyala District in Andhra Pradesh.
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Details on proposed utilization of Environment Compensation fund of Rs.
51 Lakhs paid by M/s. S.P.Y. Agro Industries Ltd., APIIC, Integrated
Infrastructure Development Center (IIDC), Udumulapuram Village,
Nandyala Mandal, Nandyala District (erstwhile Kurnool District), Andhra
Pradesh.

A. Category of the projects / Activities:Remediation of contaminated sites

B. Details of activities in which the amount proposes to utilize:

1. ESTABLISHMENT OF “CONSTRUCTION AND DEMOLISH (C&D) WASTE
PROCESSING PLANT” TO REUSE THE CONSTRUCTION AND DEMOLISHED
WASTE GENERATED AT NANDYALA MUNICIPALITY, NANDYALA:

The MSW dumpsite of Nandyala Municipality spread in an extent of about 18
acres and located at a distance of about 2.4 KM from the Municipality. The
common types of recyclable C&D material are bricks, concrete and asphalt,
wood, glass and metals etc., Construction and demolition waste is a major
environmental concern, which need to be processed to make it usable form
i.e., recovery of usable materials for recycling in construction activity,
preparation of value added products like pavement tiles, filler material for
construction and road projects etc.The processed C&D waste is suitable for

reuse and substantially helps to conserve precious natural resources.

Nandyala Municipality is generating about 150 Tons of construction and
demolish waste per annum. At present, the waste is stored in the existing
dumpsite of the Nandyala Municipalityand occasionally used for filling up of
low lying area. It is proposed establish Construction and Demolish waste

processing plant (C & D plant) for processing and recycling of construction
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and demolished waste generated at Nandyala Municipality, to cater

processing of the existing waste and future needs. The following benefits are

envisaged from the proposed establishment of C&D waste processing plant -

B

Helps to conserve natural resources and minerals and helps in
promoting use of recycled products for construction & other

infrastructural projects.

A circular economy exists when products are used and repurposed
after their original intent has been fulfilled. Emerging potential
resource for circular economy can be achieved by reducing the

negative impacts of the C & D waste on the environment.

Helps to maximize the production of high quality, high value recycled
sand and aggregates,can be used as a replacement for natural
materials in a range of construction applications including concrete

and asphalt production

Recycling C&D waste decreases costs, landfill, energy consumption

and emissions.

Helps to mitigate menace due to mis-management of Municipal Solid

Waste and accidental fire at dump sites of Municipality.

It is proposed to incur an amount of Rs. 45,00,000/- from EC fund for

establishment of C&D waste processing plant at Nandyala Municipality

which directly benefits to the environment to curb the pollution and

improve the Municipal Solid Waste Management at Nandyala Municipality.

2. TO

DEVELOP PLANATION IN AND AROUND INTEGRATED

INFRASTRUCTURE DEVELOPMENT CENTER (IIDC), INDUSTRIAL AREA,
NANDYALA, NANDYALA DISTRICT.
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Integrated Infrastructure Development Center (IIDC), Nandyala is developed
in an extent of about 100 acres to house Large, Medium and small scale
industries at Nandyala Town, Nandyala District. About 15 No. of Large,
Medium and small scale industries are in operation at present at [1DC,
Nandyala. The propoesal for plantation development in and around industrial
area of APIIC, Integrated Infrastructure Development Center (IIDC),
Nandyal, Nandyal District will benefit to surrounding environment to
control dust emissions due to flying of vehicles, industrial activities and act

as filter to prevent fugitive emissions.

It is proposed to incur an amount of Rs. 5,50,000/- from EC fund for
development of greenbelt in and around APIIC, Integrated Infrastructure

Development Center (IIDC), Nandyal, Nandyal District, which directly

benefits to environment by controlling the dust emissions.

SNo. | Details of activities in Tentative Location of | Implementing Tentative
which the amount | Expenditure for | implement | agency /stake time for
proposes to utilize implementatio ation of holder completio

n of the scheme the n
scheme
1. | To establish Construction Rs 45,00,000/- MEW Nandyala 12-18
and Demolish  waste Dumpsite Municipality months
processing plant (C & D of Nandyala | (ULE), Nandyala,
plant) for processing and Municipalit Nandyala
recycling of construction ¥ District
and demoplished waste in Mandyala,
dumping yard of Nandyal Nandyala
Municipality, Nandyala District
District.[Annexure A-17)
2. [To develop plantation in Rs, 5,50,000//- APIIC, AP Industrial 6 months
and around APIIC, Integrated Infrastructure
Integrated  Infrastructure Infrastruct Corporation
IDevelopment Center ([1DC), ure
‘Nandyal. Nandyal District, Developme
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&5
Wndhra Pradesh. nt Center
[Annexure A-18]) (e,
Nandyal,
Nandyal
District
Total: Rs. 50,50,000/-

It is estimated to incur an amount of approximately Rs. 50.5 Lakhs from the EC
fund for implementation of the above schemes, in accordance to methodology
prescribed by the CPCB for utilization of EC funds (collected based on the
pollution index). The above proposal is submitted for kind perusal; consideration

and approval.

The APPCB is herewith undertaking to furnish periodical status report to Hon'ble
NGT on implementation progress of the above remedial measures for every 3
months and shall co-ordinate with the stakeholders for expeditious action for

completion of the above proposed activities being undertaken with the EC fund.

The above status is submitted for kind perusal and consideration.

Place: Vijayawada

(& “’/T/ff

Dt: 03.01.2025 Memt‘rer Se::re

A.P. Pollution Control Board
v>¥ Vijayawada
MEMBER SECRETARY

A.F. Pollution Control Board
VIJAYAWADA-520 007.
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CA LT7H2001
|
ITEM NO.2 Court 5 (vVideo Conferencing) SECTION XVII
SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS
Civil Appeal No.1778/2021
SPY AGRO INDUSTRIES LTD. Appellant(s)
VERSUS
THE CHAIRMAN ANDHRA PRADESH POLLUTION Respondent(s)

CONTROL BOARD & ANR.

(with appln.(s) for IA No.61205/2021-EXEMPTION FROM FILING C/C OF
THE IMPUGNED JUDGMENT and IA No.61206/2021-EX-PARTE STAY)

Date : 02-07-2021 This appeal was called on for hearing today.

CORAM :
HON'BLE DR. JUSTICE D.Y. CHANDRACHUD
HON'BLE MR. JUSTICE M.R. SHAH

For Appellant(s) Mr. R. Venkataramani, Sr. Adv.
Mr. Ravi Shankar, Adv.
Mr. G. N. Reddy, AOR

For Respondent(s)

UPON hearing the counsel the Court made the fellowing
ORDER
1 We have heard Mr R Venkataramani, learned senior counsel appearing on
behalf of the appellant.

2 In order to test the bona fides of the appellant, we direct that it shall deposit
an amount of Rs 31 lakhs in terms of the order of the National Green Tribunal
before the appropriate authority. The amount shall be deposited in three
equal instalments, payable on or before 20 July 2021, 20 August 2021 and 10
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September 2021. The appellant shall produce proof of deposit before the
Registry of this Court, failing which the appeal shall stand dismissed for want
of prosecution without further reference to the Court. In the event of the
deposit being made, the appeal shall be listed for further hearing at the
stage of admission, on 20 September 2021.

(CHETAN KUMAR) (SAR0J KUMARI GAUR)
A.R.-cum-P.5. Court Master
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ITEM NO.5 Court 4 (Video Conferencing) SECTION XVII

SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS

Civil Appeal No.1778/20821

SPY AGRO INDUSTRIES LTD. Appellant(s)

VERSUS

THE CHAIRMAN ANDHRA PRADESH POLLUTION Respondent (s)
CONTROL BOARD & ANR.

(with appln.(s) for IA No.61205/2021-EXEMPTION FROM FILING C/C OF
THE IMPUGNED JUDGMENT and IA No.61206/2021-EX-PARTE STAY)

Date : 20-89-2021 This appeal was called on for hearing today.

CORAM :
HON'BLE DR. JUSTICE D.Y. CHANDRACHUD

HON'BLE MRS, JUSTICE B.V. NAGARATHNA

For Appellant(s) Mr. R. Venkataramani, Sr. Adv.
Mr. G. N. Reddy, AOR
Mr. Ravi Shankar, Adv.

For Respondent(s)

UPON hearing the counsel the Court made the following
ORDER

1 The issue as to whether the National Green Tribunal can exercise suo mefo
jurisdiction is pending before a coordinate Bench of this Court. Mr R

Venkataramani, learned senior counsel appearing on behalf of the appellant

states that the judgment has been reserved.

2 List the Civil Appeal on 18 October 2021.

yalt
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T (CHETAN KUMAR) (SAROJ KUMARI GAUR)
Tt A.R.-cum-P.S. Court Master
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IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

Civil Appeal No 1778 of 2021

Spy Agro Industries Ltd .... Appellant(s)

Versus

The Chairman, Andhra Pradesh Pollution
Control Board & Anr .. Respondent(s)

1

ORDER

The principal issue which was sought to be canvassed in the Civil Appeal was
whether the National Green Tribunal' has the jurisdiction to entertain

proceedings on its own initiative or suo motu.

This issue has been resolved in a judgment of a three-Judge Bench of this Court
in Municipal Corporation of Greater Mumbai v Ankita Sinha?. This Court

has held that:

"40... the NGT is vested with suo motu power in discharge of its
functions under the NGT Act.”

The NGT had constituted a Joint Committee, which in its report, inter alia,
directed the appellant to pay environmental compensation quantified at Rs 51
lakhs for operating the unit in violation of the 'Stop Production Order' issued by

the Andhra Pradesh Pollution Control Board®, causing an accident in the unit. As

Wy @ matter of fact, there was a loss of human lives as a result of the accident. In &

detailed report replete with reasons, the Joint Committee has found the unit to

”N{J".l.“
Cavil Appeal INos 12132-11123 of 2018, decided on 7 October 202 ]
“APPCRE"



|
be negligent in performing its statutory obligations to ensure the safe operation
of the unit. The findings are based on a careful appraisal. In this backdrop, the
imposition of a fine of Rs 51 lakhs on the basis of the polluter pays principle

cannot be faulted.

In the course of these proceedings, this Court, by its order dated 2 July 2021,
had directed the appellant to deposit an amount of Rs 51 lakhs in terms of the

order of the NGT before the appropriate authority.

Mr R Venkataramani, Senior Counsel appearing on behalf of the appellant, states
that the amount has been deposited and proof has been filed before the Registry

of this Court in terms of the earlier order.

In order to enable the NGT to have control over the manner in which the funds
would be utilized, we direct the APPCB ta place before the NGT, within a period
of six weeks from the date of receipt of this order, a statement indicating the
manner in which the funds which have been deposited by the appellant would

be utilized for purpases beneficial to the environment,

We request the NGT to ensure that the funds are properly utilized by APPCB. We
close the appeal as we are in agreement with the reasons which weighed with
the NGT in affirming the report of the Joint Committee insofar as the culpability

of the appellant and the levy of compensation are concerned.
The appeal is disposed of.

A copy of this order shall be remitted by the appellant and, in addition, by the

Registrar (Judicial) of this Court, to the NGT and the APPCB.
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10 Pending application, if any, stands disposed of,

igsamamn

[Dr Dhananjaya ‘I’ Chandrachud]

llllllllllllllllllllllllllll LR L F‘*Jl
[B V Nagarathnal

New Delhi;

October 20, 2021
-5
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4
ITEM NO.5 Court 4 (video Conferencing) SECTION XVII

SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS

civil Appeal No(s).1778/2021
SPY AGRO INDUSTRIES LTD, Appellant(s)
VERSUS

THE CHAIRMAN ANDHRA PRADESH POLLUTION
CONTROL BOARD & ANR. Respondent (s)

(WITH IA No.61205/2021-EXEMPTION FROM F ILING C/C OF THE IMPUGNED
JUDGMENT and IA No.61206/2021-EX-PARTE STAY)

Date : 20-10-2021 This appeal was called on for hearing today.
CORAM :
HON'BLE DR. JUSTICE D.Y. CHANDRACHUD
HON'BLE MRS. JUSTICE B.V. NAGARATHNA
For Appellant(s) Mr. R. Venkataramani, Sr. Adv.
Mr. G. N. Reddy, AOR
Mr. Ravi Shankar, Adv.

For Respondent(s)

UPON hearing the counsel the Court made the following

ORDER
1 The appeal is disposed of in terms of the signed order.
2 Pending application, if any, stands disposed of.
(SANJAY KUMAR-I) (SAROJ KUMARI GAUR)
AR-CUM-PS COURT MASTER

(Signed order is placed on the file)
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6U ANNEYURE-Y

Itern No. 10 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

M.A. No. 11272024
In
Original Application No. 107 /2020
News item in Indian Express Newspaper Sunday Express Edition dated
28th June 2020 Title Gas leak in agro company claims life of one

Date of hearing: 13.11,2024

CORAM: HON'BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON'ELE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMEER
HON'ELE DR. AFROZ AHMAD, EXPERT MEMBER

Respondents: Mr. TVS Raghavendrs Srevas & Mr. Siddharth Vasudev, Advs, for AP
PCE {Through V)

ORDER

1. This M.A. has been registered in pursuance to and in compliance of
the order of the Hon'ble Supreme Court dated 20.10.202 1 passed in Civil
Appeal No. 1778/2021 in the matter of Spv Agro Industries Lid. Vs, The
Chairman, Andhra Pradesh Pollution Control Board & Anr. In that Civil
Appeal, the order of the Tribunal dated 08.01.2021 passed in O.A. No.
107 /2020 appears to be under challenge. In the O.A, the issue was in
respect of the award of compensation to the family members of the
deceased victims and injured workers on account of the ammonia gis
leakage accident at Nandyal in Kurnoo! District, Andhra Pradesh, in the
S.P.Y. Agro Industry on 26.06.2020. The Five Member Expert Committee
had submitted the report and also assessed the eompensation for damage
te the environment apart from the compensation which was paid to the

viclims.
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2. The Tribunal vide order dated 08.01.2021 while disposing of the
O.A. No. 107 /2020 had accepted the report of the committee ani directed

due comphance of the recommendations of the committes.

3 The Hon'ble Supreme Court while disposing of the Civil Appeal No.

1778/2021 against that order has ohserved as under:

“],  The principal issue which was sought to be canvassed in the
Civil Appeal was whether the National Green Tribunal has the
jurisdiction to entertain proceedings on its own inifiative or suo mot.

2, This issue has been resolved in a judgment of a three-Judge
Bench of this Court in Municipal Corporation of Greater Mumbai v
Ankita Sinha. This Court has held that:

ig0. . the NGT is vested with suo motu power in discharge of
its functions under the NGT Act. v

3 The NGT had constituted a Joint Committee, twhich in s
report, inter alia, directed the appellant to pay environmerntal
compensation quantified at Ks 51 lakhs for operating the unit in
violation of the ‘Stop Production Order’ issued by the Andhra
Pradesh Pollution Control Board, causing an accident m the unit. As
a matter of fact, there was a loss of human lives as a result of the
accident. In a detailed report replete with reasons, the Joinl
Committee has found the unit to be negligent in performing its
statutory obligations to ensure the safe operation of the unit, The
findings are based on a careful appraisal. In this backdrop, the
imposition of a fine of Rs 51 lakhs on the basis of the polluter pays
principle cannot be faulted.

q. in the course of these proceedings, this Court, by its order
dated 2 July 2021, had directed the appellant to deposit an amount
of Rs 51 lakhs in terms of the arder of the NGT before the appropriate
authorty.

&, Mr. R Venkataramani, Senior Counsel appearing on behalf of
the appellant, states that the amount has been deposited and proof
has been filed before the Registry of this Court in terms of the earlier
order,

6, It order to enable the NGT to have control over the marnner in
which the funds would be utilized, we direct the APPCB to place
before the NGT, within a period of six weeks from the date of receipt
of this order, a statement mdicating the manner in which the funds
which have been deposited by the appellant would be utilized for
pirposes beneficial fo the entiranment

Z We request the NGT to ensure that the funds are properly
utilized by APPCB, We rlose the appenl os we are in agreement 1with
the reasons which weighed twith the NGT in affirming the report of
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the Joimt Committee insafar as the culpability of the nppellant and
the levy of compensation are concemeel.

& The appeal is disposed of.

L7 A copy of this arder shall be remitted by the appellant and, n
addition, by the Registrar {Judicial] of this Court, 1o the NGT and the
APPCE,

10, Pending application, if any, stands disposed of. "

4. In terms of the above order, the APPCB was required to place
before the NGT within six weeks from the date of receipt of the order, a
statement indicating how the fund of Rs, 51 Lakhs deposited by the
S.PY. Agro Industry Limited would be utilised for the purposes beneficial
to the environment and NGT was given control to oversee the manner in
which the funds would be utilized and to ensure that the fund are

properly utilized by the APPCB,

2. Though the Hon'ble Supreme Court had given only six weeks but
the report containing the proposal for utilization of the fund deposited by
M/s S.P.Y. Agro Industrv has been filed before the NGT on 24.10.2024.
The APPCB is required to explain why the report has been filed with such
a delay, We also find that the proposal for utilization of the EC funds
given in the said report is vague and unspecific which does not disclose
the head-wise utilization of the funds for the purpese beneficial 1o the
environment. The APPCE is required to show that the sum of Rs. 51
lakhs received from the Project Proponent was kept separately and it was
separately utilized for the purpose beneficial to the environment as
directed by the Hon'ble Supreme Court instead of mixing it with the other

funds and using it fur the general purposes.
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5. Learned Counsel for the UPPCH seeks 4 weeks to Ale the fresh

report in compliance of the direction of the Hon'ble Supreme Caurt

keeping in view the observations made above.

T List on 06.03.2025.

November 13, 2024

M.A, No: 112/2024

In Original Application No. 107 /2020
hb..

Prakash Shrivastava, CP

Sudhir Agarwal, JM

Arun Kumar Tyagi, JM

Dr. Alfroz Ahmad, EM
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Report of the CPCB In-house Committee on
Methodology for Assessing Environmental
Compensation and Action Plan to Utilize the Fund

S &
e

CENTRAL POLLUTION CONTROL BOARD
“Parivesh Bhawan", East Arjun Nagar,
Delhi-110032
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Abstract

Envirenmental compensation is a policy instrument for the protection of the environment
which works on the Polluter Pay Principal. Environmental compensation has already been
implemented in various countries, although limited in scope. Experiences from these
implementations are mixed and tend to stress the importance of certain principles in order
to achieve the overall objective of protection of the environment.

The Hon'ble National Green Tribunal through its various judgments has empowered the
Central Pollution Control Board to lay dewn the methodology to assess and recover
compensation for damage to the environment and utilize such amount in terms of an action
plan for protection of the environment.

An attempt has been made by the CPCB in-house Committee to develop a methodology for
assessing environmental compensation to be levied on concerned industry, authority,
individual etc. for the protection of environment, Expert institutions/ NGOs like The Energy
and Resources Institute, Centre for Science and Environment-India, Institute of Economic
Growth etc. were also consulted to finalize the report. Overall objective is to develop self-
sense of responsibility towards the environment and to make defaulters realize their mistake
by imposing compensation, which will be utilized for the protection/restoration of the
environment.

Although, thisis the first attempt in India towards development of methodology for assessing
environmental compensation, however, efforts have been made to simplifying the process so
that regulatory institutions can easily adopt the methodology for implementation.
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Chapter-1: Environment Compensation to be levied on Industrial
Units

1.1 Background

The Hon'ble National Green Tribunal (NGT), Principal Bench in the matter of OA No. 593/2017
(WP (CIVIL) No. 375/2012, Paryavaran Suraksha Samiti & Anr. Vs. Union of India & Ors.
directed Central Pollution Control Board (CPCRB) that:

“The CPCB may take penal action for failure, if any, agoinst those occountable for
setting up ond maintaining STPs, CETPs and ETPs. CPCB may also assess and recaver
compensation for domage to the environment and said fund may be kept in o separate
account and utilized in terms of an action plan for protection of the environment. Such
action plan may be prepared by the CPCB within three manths” (Annexure-i).

1.2 Constitution of the Committee

In this context, Chairman, CPCB constituted a Committee under the Chairmanship of Shri A.
Sudhiakar, I/c WQM-1 with Shri A. K. Vidyarthi, I/c WQM-II, Shri P. K. Gupta, I/c IPC-VI, Shri
Nazimuddin I/c IPC-Il and Dr. S, K. Paliwal, Scientist ‘D’ as members, The Committee was asked
to deliberate on this issue and come up with a draft formulation before 15.9.2018.

1.3 Methodology for Assessing Environmental Compensation

The Committee discussed the issue on 4.9.2018, 13.9.2018,17.9.2018 and 09.10.2018. A
meeting was also held with Senior Officers of CPCB Head Office and Regional Directorates
through video conferencing on 28.09.2018 to discuss the draft report and to seek
comments/feedbacks. The comments/feedbacks received and deliberations of the
Committee on the same are given in Annexure-ll.

As per the Hen'ble NGT suggestion, CPCB has invited comments of 3 expert institution,
namely, Centre for Science and Environment (CSE), Institute of Economic Growth (IEG) and
The Energy Research Institute (TERI). A meeting to incorporate the comments of the expert
institutions and to finalize the report, was held on 27/03/2019, The CPCB in-house committee
on Environmental Compensation has deliberated on the comments and finalized the report
accordingly. The Committee’s deliberations are attached as Annexure-lil.

It was deliberated for developing a formula for imposing environmental compensation on
industrial units for violation of directions issued by regulatory bodies and this is the first
attempt made, The committee discussed that environmental compensation should be based
on “Polluter Pay Principle”. The Committee decided to list the instances for taking cognizance
of cases fit for violation and levy environmental compensation
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Cases considered for levying Environmental Compensation (EC):

a) Discharges in violation of consent conditions, mainly prescribed standards / consent
limits,

b) Mot complying with the directions issued, such as direction for closure due to non-
installation of OCEMS, non-adherence to the action plans submitted etc.

c) Intentional avoidance of data submission or data manipulation by tampering the
Online Continuous Emission / Effluent Monitoring systems.

d) Accidental discharges lasting for short durations resulting into damage to the
environment.

e) Intentional discharges to the environment - land, water and air resulting into acute
injury or damage to the environment.

f) Injection of treated/partially treated/ untreated effluents to ground water.

1.3.1 In the instances as mentioned at g, b and ¢ above, Pollution Index may be used as a basis
to levy the Environmental Compensation. CPCB has published guidelines for categorization of
industries into Red, Orange, Green and White based on concept of Pollution Index (P1). The
Pollution Index is arrived after considering quantity & quality of emissions/ effluents
generated, types of hazardous wastes generated and consumption of resources. Pollution
Index of an industrial sector is a numerical number in the range of 0 to 100 and can be
represented as follows:

Pl=f{Water Pollution Score, Air Pollution Score & HW Generation Score)

Poliution Index is a number from 0 to 100 and increasing value of Pl denotes the increasing
degree of pollution hozard from the industrial sector.

CPCB has issued directions to all SPCBs/PCCs on 07.03.2016 to adopt the methodology and
follow guidelines prepared by CPCB for categorization of industrial sectors into Red, Orange,
Green and White.

The concept of Pollution Index, which was deliberated widely with all stakeholders and
agreed, shall be used for calculating Environmental Compensation. This may help in
implementation of such provision throughout the country, a successful initiative in vital field
of industrial pollution control.

After considering various factors including the policy implementation issues, Committee has
come up with following formula for levying the Environmental Compensation in instances as
mentioned at a, b and ¢ including non-compliance of the environmental standards [/ violation

of directions,
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The Environmental Compensation shall be based on the fellowing formula;

Where,

EC=PlxNxRx5xLF

EC is Environmental Compensation in X

Pl=
N=

Pollution Index of industrial sector
Number of days of violation took place

R = A factor in Rupees (%) for EC
S = Factor for scale of operation

LF=

Location factor

The formula incorporates the anticipated severity of environmental pollution in terms of
Pollution Index; duration of violation in terms of number of days, scale of operation in terms
of micro & small/medium/large industry and location in terms of proximity to the large
habitations.

MNote:

EI

The industrial sectors have been categorized into Red, Orange and Green, based
on their Pollution Index in the range of 60 to 100, 41 to 59 and 21 to 40,
respectively. It was suggested that the average pollution index of 80, 50 and 30
may be taken for calculating the Environmental Compensation for Red, Orange
and Green categories of industries, respectively.
N, number of days for which violation took place is the period between the day of
violation observed/due date of direction’s compliance and the day of compliance
verified by CPCB/SPCB/PCC.
R Is a factor in Rupees, which may be a minimum of 100 and maximum of 500. It
is suggested to consider R as 250, as the Environmental Compensation in cases of
violation.
S could be based on small/medium/large industry categorization, which may be
0.5 for micro or small, 1.0 for medium and 1.5 for large units.
LF, could be based on population of the city/town and location of the industrial
unit. For the industrial unit located within municipal boundary or up to 10 km
distance from the municipal boundary of the city/town, following factors (LF) may
be used:

Table No. 1.1: Location Factor Values

S.No. | Population® [ Location Factor"
LEE {million) | (LF)
1 1t0<5 1.25
| 2 Sto<10 1.5
E 10 and above 2.0

*Bopulation of the city/town o5 per the lotest Census af India
#LE will be 1.0 i cose unit is focated >1@km from municipgl hovndery

LF & presumed as 1 for city/town having popwlation less thon one miflion
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For notified Ecologically Sensitive areas, for beginning, LF may be assumed as 2.0.
However, far critically Polluted Areas, LF may be explored in future.

f. Inany case, minimum Environmental Compensation shall be ¥ 5000/day.

g. In order to include deterrent effect for repeated violations, EC may be
increased on exponential basis, i.e. by 2 times on 1¥ repetition, 4 times on 2™
repetition and 8 times on further repetitions.

h. If the operations of the industry are inevitable and violator continues jts
operations beyond 3 months then for deterrent compensation, EC may be
increased by 2, 4 and 8 times for 2%, 3™ and 4™ quarter, respectively. Even if
the operations are inevitable beyond 12 months, violator will not be allowed
to operate.

i. Besides EC, industry may be prosecuted or closure directions may be issued,
whenever required.

A sample calculation for Environmental Compensation (without deterrent factor) is given at
Table No. 1.2. It can be noticed that for all instances, EC for Red, Orange and Green category
of industries varies from 3,750 to 60,000 %/day.

Table No. 1.2: A sample calculation for Environmental Compensation

50

250
0.5-1.5

1.00-2.00

10,000-60,000 | 6,250-37,500 | 5,000-22,500

1.3.2 In other instances i.e. d, e and f, the environmental compensation may contain two
parts — one requires providing immediate relief and other long-term measures such as
remediation. In all these cases, detalled investigations are required from expert
institutions/organizations based on which environmental compensation will be decided.
CPCB shall list the expert institutions for this purpose.

In such cases, comprehensive plan for remediation of environmental pollution may be
prepared and executed under the supervision of a commitiee with representatives of SPCB,
CPCE and expert institutions/organizations.

1.4 Action Plan for Utilization of Environmental Compensation Fund

The Committee discussed about the utilization of funds, which will be received by imposing
Environmental Compensation. The following Action Plan is proposed to utilize the fund for
protection of the environment.



1.4.1,

1.4.2.

1.5

s

When Environmental Compensation is calculated through the Pollution Index:

The amount received by imposing the Environmental Compensation to the industries
/ organization non-complying with the enviranmental standards / violating any CPCB's
directions shall be deposited in a separate bank account. The amount accumulated
will be utilized for Protection of Environment. The following schemes were identified,
which may be considered for utilization of Environmental Compensation Fund:

a. Industrial Inspections for compliance verification
Installation of Continuous water quality monitoring stations / Continuous ambient
air quality monitoring stations for strengthening of existing monitoring network
¢. Preparation of Comprehensive Industry Documents on Industrial Sectors { clean
technology
Investigations of environmental damages, preparation of DPRs
Remediation of contaminated sites
f. Infrastructure augmentation of Urban Local Bodies (ULBs) /capacity building of
SPCBs/PCCs

The above proposed list may include other schemes also, depending upon the
requirement.

Considering the availability of accumulated funds, CPCB will finalize the scheme,
keeping in mind the priority, to utilize the funds of Environmental Compensation.

When Environmental Compensation is assessed based on actual domage to the
environment by Expert Organization/ Agency:

The amount of Environmental Compensation under this case will be remediation
costs, measures requiring immediate and short-term actions, compensation towards
loss of ecology, etc., and will be utilized exclusively for the purpose at specific site,
based on the detailed investigations by the Expert Organizations/ agencies.

Recommendations

The Committee made following recommendations:

1.5.1 To begin with, Environmental Compensation may be levied by CPCB only when
CPCB has issued the directions under the Environment (Protection) Act, 1986.
Ir case of a, b and ¢, Environmental Compensation may be calculated based on
the formula “EC =Pl x N x R x § x LF", wherein, P| may be taken as 80, 50 and
30 for red, orange and green category of industries, respectively, and R may be
taken as 250 S and LF may be taken as prescribed in the preceding paragraphs

7
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1.5.2 Incase of d, e and f, the Environmental Compensation may be levied based on
the detailed investigations by Expert Institutions/Organizations.

1.5.3 The Hon'ble Supreme Court in its order dated 22.02.2017 in the matter of
Paryavaran Suraksha Samiti and another v/s Union of India and others [Writ
Petition [Civil) No. 375 of 2012), directed that all running industrial units which
require “consent to operate” from concerned State Pollution Control Board,
have a primary effluent treatment plant in place. Therefare, no industry
requiring ETP, shall be allowed to operate without ETP.

1.5.4 ECis not a substitute for taking actions under EP Act, Water Act or Air Act. In
fact, units found polluting should be closed/prosecuted as per the Acts and
Rules.

ok kR
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Chapter-1I: Environmental Compensation to be levied on all violations of
Graded Response Action Plan (GRAP) in NCR.

2.1 Background

The CPCB In-house Committee also discussed that the EC shall also be levied on all violations
of Graded Response Action Plan (GRAP) in NCR. The implementing agencies for each activity
have been identified and the EC will be levied on these agencies. These violations attract
graded amounts of EC depending on the state of ambient air quality, which is given in table
below;

Table No. 2.1: Environmental Compensation to be levied on all violations of Graded Response

Action Plan [GRAP) in Delhi-NCR.

Activity State OF Air Quality Environmental
Compensation ()
Industrial Emissions | Severe +/Emergency Rs 1.0 Crore
Severe Rs 50 Lakh
Very Poor Rs 25 Lakh
| Moderate to Poor Rs 10 Lakh
Vapour Recovery System (VRS) at Outlets of Oil Companies
i. Not installed Target Date Rs 1.0 Crore
ji. MNon-functional Very poor to Severe + | Rs 50.0 Lakh
Moderate to Poor Rs 25.0 Lakh
Construction sites Severe +/Emergency Rs 1.0 Crore
{Offending plot more than 20,000 | Severe Rs 50 Lakh
Sq.m.) Very Poor Rs 25 Lakh
Muoderate o Poor Rs 10 Lakh
Solid waste/ garbage dumping in | Very poor to Severe + | Rs 250 Lakh
Industrial Estates Moderate to Poor Rs 10.0 Lakh
Failure to water sprinkling on unpaved roads
. a) Hot-spots | Very poor to Severe + | Rs 25.0 Lakh
b} Other than Hoi-spois Very poor to Severe + | Re 10.0 Lakh

2.2 Action Plan for Utilization of Environmental Compensation Fund

EC levied on all violations of Graded Response Action Plan (GRAP) in Delhi NCR will be
deposited in the same fund and will be utilized in the same manner as mentioned in para 1.4.1
of Chapter-| of this report.

TErrY

[¥]
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Chapter-lil: Environmental Compensation to be levied in case of failure of
preventing the pollutants being discharged in water bodies and failure to
implement waste management rules

3.1 Background

The Hon'ble Supreme Court in its order dated 22.02.2017 in the matter of Paryavaran Suraksha Samiti
and another v/s Union of Indla and others (Writ Petition (Civil) Mo, 375 of 2012), directed State
Governments (including the concerned Union Territories) to set-up Sewage Treatment Plants (STPs),
which are already under implementation, within the time lines already postulated. Further, the STPs,
which are yet to set-up, to be completed within a period of three years, from today, L.e. by 22.02.2020.

The Hon'lble NGT inits arder dated 06.12.2018 (Annexure-ill) in the matter of Court of its own motion
v/s State of Karnataka (Original Application No. 125/2017 and M.A. No. 1337/2018) has given
fallowing directions:

"Since fallure of preventing the pollutants being discharaed in woter bodles fincluding lakes)
and failure to implement solid and other waste management rules are too frequent and
widespread, the CPCB must lay down specific guidelines to deal with the some, throughout
India, including the scole of compensaotion to be recovered from different
individuols/outhorities, in addition to or os olterngtive to prosecution. The scole may hove
slobs, depending on extent af pollution coused, economic viability, etc. Deterrent effect for
repeated wrongs moy also be provided.”

3.2 Ideology of Environmental Compensation Formula

in compliance of the directions of the Hon'ble Tribunal, the Committee deliberated on the issue of
environmental compensation to be recovered from individualsfauthorities in case of failure of
preventing the pollutants being discharged in water bodies and failure to implement solid and other
waste management rules. The Committee has suggested that environmental compensation in these
cases should be comprised of two components i.e.

1. Cost saved/benefits achieved by the concerned Individual/authority by not having proper
waste/sewage management system: and

2. Cost to the environment (enviranmental externality) due to untreated/partially treated
waste/sewage because of insufficient capacity of waste/sewage management/treatment
facility.

Cost saved/benefits achieved by not having proper waste/sewage management system Includes the
interest on capital cost of the waste/sewage management facility and daily operation and
matntenance (O&M ) cost associated with the facility,

The Committee suggested that annual interest rate as 10% on loan amount, borrowed by toncerned
individual/autharity for setting-up waste/sewage management facility, may be assumed as Capital
Cost Factar for calculation of environment compensation. Further, as whole OEM cost is saved by
concerned indhvidual/authority for not managing required waste/sewage management system, 100%
of the O&M cost saved may be considered as O&RM cost factor.

10



+9

285

Therefore, generalized formula for Environmental Compensation may be described as:

| EC= Cnpﬂn]' l'.'nst Foctor x Mnrgfnaf ﬁw:mge Capital Cost for Eﬂuh]rshmem of Waste or Sewage

| Management or Treatment Facility x (Waste or Sewage Management or Treatment Capacity Gap)
+ O&M Cost Factor x Marginal Avernge O&M Cost x (Waste or Sewoge Management or Treatment |
Caparcity Gap) x No. of Days for which facility was not ovailable + Environmental Externality 1

Cost to the environment due to untreated/partially treated waste/sewage discharge by concerned
individual/authority may be assumed as recommended by the committee, which is mentioned below:

Table Mo. 3.1: Environmental externality for untreated/partially treated sewage discharge

Sewage = Marginal Cost of Minimum and Maximum value of
Treatment Environmental Externality | Environmental Externality recommended
Capacity Gap (Rs. per MLD/day) by the Committee (Lacs Rs. Per Day)
(MLD)
Upto 200 75 Min. 0.05, Max, 0.10
~201-500 85 Min. 0.25, Max, 0.35
501 and above 90 ] Min. 0.60, Max. 0.80

Table No. 3.2: Environmental externality for improper municipal solid waste management

Municipal Solid Waste Marginal Cost of Minimum and Maximum value of
Management Capacity Environmental Environmental Externality recommended
Gap (TPD) Externality (Rs. by the Committee (Lacs Rs. Per Day)
per ton per day)|
Up to 200 15 Min, 0.01, Max. 0.05
201-500 30 Min. 0.10, Max. 0.15
501-1000 35 Min. 0.25, Max. 0.35
1001-2000 40 Min. 0.50, Max. 0.60
Above 2000 Max. 0.80

The Committee further decided to fix a cap for minimum and maximum cost for capital and D&M
component for Environmental Compensation, which are given in below tables:

Table No. 3.3: Minimum and Maximum EC to be levied for untreated/partially treated sewage

discharge
Class of the City/Town M:ga-Ciw Million-plus ' Class-I City/Town
City and others
Minimum and Maximum values of EC (Total | Min. 2000 Min. 1000 Min. 100 r|
Capital Cost Component) recommended by | Max. 20000 |  Max. 10000 Max, 1000
the Committee (Lacs Rs.) .
Minimum and Maximum values of EC (O&M Min. 2 Min. 1 Min. 0.5
Cost Component) recommended by the Max. 20 Max. 10 Max, 5
Committee (Lacs Rs./day)

11
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Table No. 3.4: Minimum and Maximum EC to be levied for improper municipal solid waste

management
Class of the City/Town Mega-City Millio n-plus Class-I City/Town
City | and others
Minimum and Maximum values of EC (Capital Min, 1000 Min. 500 Min. 100
Cost Component) recommended by the Max. 10000 Max, 5000 Max. 1000
Committee (Lacs Rs.)
Minimum and Maximum values of EC (O&M Min. 1.0 | Min, 0.5 Min. 0.1
Cost Component) recommended by the Max:. 10.0 hax, 5.0 Max. 1.0
Committee (Lacs Rs./day)

The application of formula for calculation of EC may be further understood with the example of two
typical cases.

3.3 Environment Compensation for Discharge of Untreated/Partially Treated Sewage

by Concerned Individual/Authority:

BIS 15-1172:1993 suggests that for communities with population above 100,000, minimum of

150 to 200 lpcd of water demand is to be supplied. Further, 85% of return rate (CPHEED

Manual on Sewerage and Sewage Treatment Systems, 2013), may be considered for
calculation of total sewage generation in a city. CPCB Report on “Ferformance evaluation of
sewage treatment plants under NRCD, 20137, describes that the capital cost for 1 MLD STF
ranges from 0.63 Cr. to 3 Cr. and O&M cost is around Rs. 30,000 per month. After detail
deliberations, the Committee suggested to assume capital cost for STPs as Rs. 1.75 Cr/MLD

{marginal average cost). Further, expected cost for conveyance system is assumed as Rs. 5.55
Cr./MLD (marginal average cost) and annual O&M cost as 10% of the combined capital cost.

Population of the city may be taken as per the latest Census of India. Based on these

assumptions, Environmental Compensation to be levied on concerned ULE may be calculated
with the fallowing formula:

EC= Capital Cost Factor x [Marginal Average Capital Cost for Treatment Facility » (Total
Generation-Installed Capacity) + Marginal Average Capital Cost for Conveyance Focility x
|Tetal Generation -Operational Capacity]] + O&M Cost Factor x Marginal Average O&M Cost
x {Total Generation- Operotional Capacity) x No. of Days for which facility was not available

+ Environmentaol Externality x No. of Doys for which facility waos not available
Alternatively,;

EC (Lacs Rs.) = [17.5(Total Sewage Generation — Installed Treatment Capacity) + 55.5(Total

Sewage Generation-Operational Capacity)] + 0.2({Sewage Generation-Operational Capacity)
» N + Marginal Cost of Environmental Externality x (Total Sewage Generation-Operational

Capacity] x N

Where; N= Number of days from the dote of direction aof CPCB/SPCB/PCC till the reguired

capocity systems are provided by the concerned authority

Quantity of Sewage s in MLD
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Table No. 3.5: Sample calculation for EC to be levied for discharge of untreated/partial treated

Sewage
City Delhi Agra Gurugram Ambala
Population (2011) 1,63,48,831 17.60,285 8.76,968 500,774
Class Mega-City Million-plus City | Class-l Town Class-1
Town
Sewage Generation (MLD) (as per 4195 381 486 37
the latest dota available with CPCB)
Installed Treatment Capacity (MLD) 2500 220 404 45.5
(as per the latest data available
with CPCE)
Operational Capacity (MLD} (as per 1900 140 300 24.5
the latest data available with CPCB)
Treatment Capacity Gap (MLD) 2295 241 186 | 12.5
Calculated EC [capital cost 29662.50 2817.50 1435.00 0.00
component for STPs) in Lacs Rs.
Calculated EC (capital cost 127372.50 | 13375.50 10323.00 693.75
component for Conveyance
System) in Lacs. Rs.
Calculated EC (Total capital cost 157035.00 16193.00 11758.00 65375
component) in Lacs Rs.
Minimum and Maximum values of | Min. 2000 Min. 1000 Min. 100 Min. 100
EC (Total Capital Cost Component] | Max. 20000 Max. 10000 Max. 1000 | Max. 1000
recommended by the Committee
- Component) in Lacs K T a | ; A
| Calculated EC (O&M Componentin |  459.00 48.20 37.20 2.50
Lacs Rs./day
Minimum and Maximum values of Min. 2 Wiin, 1 Min. 0.5 Min. 0.5
EC (O&M Cost Component) Max. 20 Max. 10 Max. 5 Max, 5
recommended by the Committee
{Lacs Rs./day)
Final EC (O&M Component) in Lacs. 20.00 10.00 5.00 2.50
Rs./Day
Calculated Environmental 2.0855 0.2045 0.1385 0.0094
Externality (Lacs Rs .Per Day)
Minimum and Maximum value of Min. 0.60 Min. 0.25 Min. 0.05 Min. 0.05
Environmental Externality Max. 0.80 Max. 0.35 Max. 0.10 Max, 0.10
| recommended by the Committee
(Lacs Rs. Per Day)
Final Environmental Externality D.80 0.25 0.10 0.05
(Lacs Rs. Per day)
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3.4 Environment Compensation to be Levied on Concerned Individual/Authority for
Improper Solid Waste Management:

Itis known that estimated MSW generation is approximately 1.5 lakh MT/Day in India (MoHUA Repart-
2016). As per the principles of SWM Rutes, 2016 and PWNW Rules 2016, as amended in 2018, the total
cost of Municipal Solid Waste management in a city/town includes cost for door to door collection,
cost of segregation at source, cost for transportation in segregated manner, cost for processing of
MSW and disposal through facility like composting, biomethanation, recycling, co-processing in
cement kilns etc.

In view of above, it is estimated that the total cost of processing and treatment of MSW for a city
having population size of 1 lakh and generating approximately 50 tons/day of MSW is Rs.15.5 Crores,
Including capital cost (one time) and O & M cast for one year. The expenditure for subsequent years
would be only Rs. 3.5 crores/annum.

CPCB sponsored a survey to ascertain the status of municipal solid waste disposal in 59 cities/towns
of India. The survey was conducted by the Environment Protection Training Research Institute (EPTRIL),
Hyderabad. As per the survey, it is estimated that solid waste generated in small, medium and large
cities and towns is about 0.1 kg (Class-11), 0.3-0.4 kg (Class-ll) and 0.5 kg (Class-1) per capita per day
respectively. The committee opined that 0.6 kg/day, 0.5 kg/day and 0.4 kg/day per capita waste
generation may be assumed for mega-cities, millien-plus UAs/towns and Class-| UA/Towns
respectively for calculation of environmental compensation purposes. Based on these assumptions,
Environmental Compensation to be levied on concerned ULB may be calculated with the following
formula:

EC = Capital Cost Factor x Marginal Average Cost for Waste Management x (Per day waste
generation-Per day waste disposed as per the Rules) + O&M Cost Factor x Marginal Average ORBM
Cost x (Per day waste generation-Per day waste disposed as per the Rules) x Number of days
violation took place + Environmental Externality x N

Where;
Waste Quantity in tons per day (TPD)

M= Mumber of days from the date of direction of CPCB/SPCE/PCC till the required
capacity systems are provided by the concerned authority

Simplifying;

EC [Lacs Rs.) = 2.4(Waste Generation - Waste Disposed as per the Rules) +0.02 (Waste Generation -
Waste Disposed as per the Rules) x N + Marginal Cost of Environmental Externality x (Waste
Generation - Waste Disposed as per the Rules) x N

14
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Table No. 3.6: Sample calculation for EC to be levied for improper management of Municipal Solid

289

Waste
City Delhi Agra Gurugram Ambala
Population (2011) 1,6349,831 | 1760285 876,969 | 500,774
Class Mega-City | Million-plus City | Class-| Town Class-|
o Tewn
Waste Generation (kg. per person per day) 0.6 0.5 0.4 0.4
Waste Generation (TPD) 9809.90 820,14 350.79 200.31
Waste Disposal as per Rules [TPD) (assurmed 2452.47 220.04 87.70 50.08
os 25% of woste generotion for sample
calculotion)
Waste Management Capacity Gap (TPD) 7357.42 Be0.11 263.09 150.23
Calculated EC [capital cost component) in 17657.82 1584.26 631.42 360.56
Lacs. Rs.
Minimum and Maximum values of EC Mir. 1000 Min. 500 Min. 100 hiin. 100
{Capital Cost Component) recommended by | Max, 10000 Max. 5000 Max, 1000 | Max, 1000
the Committee {Lacs Rs.)
Final EC (capital cost component} in Lacs. Rs. |  10000.00 1584.26 631.42 360.56
Calculated EC (O&M Component) in Lacs. 147.15 13.20 5.26 3.00
Rs./Day
Minimum and Maximum values of EC [{08&M Min. 1.0 Min. 0.5 Min, 0.1 Min. 0.1
Cost Component) recommended by the Max. 10.0 Max. 5.0 Max. 1.0 Max. 1.0
Committee (Lacs Rs./Day)
D&M Component) in Lacs. Rs./Day | 10.00 5.00 1.00 1.00
Calculated Environmental Externality (Lacs 2.58 0.18 0.03 0.02
Rs. Per Day)
Minimum and Maximum value of Max. 0.80 Min. 0.25 Min. 0.01 Min. 0,01
Environmental Externality recommended by Max. 0.35 Max. 0.05 | Max. 0.05
the Committee (Lacs Rs. per day)
Final Environmental Externality (Lacs Rs. per | 0.80 025 0.03 0.02
day)

3.3 Action Plan for Utilization of Environmental Compensation Fund

EC levied in case of failure of preventing the pollutants being discharged in water bodies and failure
to implement waste management rules will be deposited in the same fund and will be utilized In the
came manner as mentioned in para 1.4.1 of Chapter-l of this report.

3.4 Recommendations

1. The Committee recommended that to begin with, Environmental Compensation to be
recovered from individuals/authorities in case of failure of preventing the pollutants being
discharged in water bodies and failure to implement solid waste management rules may be
calculated with the methodology described in the report.

2. if mixing of RBio-medical Waste or Hazardous Waste is found in Municipal Solid Waste than
capital cost component of EC may be increased by a multiplication factor of 1.5
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3. In order lo include deterrent effect for continuous violations, comporent of O&M and
Environmental Externality in EC formula may be increased on exponential basis by 2, 4, and B
times after every six-months, beyond the time prescribed by authority for ensuring complete
treatment of sewage/waste of the city/town.

Hhdhdme
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Chapter-IV: Environmental Compensation in Case of lllegal Extraction of
Ground Water

4.1 Background

The Hon'ble National Green Tribunal (NGT), Principal Bench in the matter of Shailesh Singh v/s Central
Ground Water Board & Ors. (Original Application No, 327/2018) vide order dated 03/01/2015
{Annexure-V) directed Central Pollution Control Board (CPCB) that:

“CPCB may constitute @ mechanism to deal with individual cases of violation of norms,
os existed prior to Notification of 12/12/2018, to determine the environment
compensation to be recovered or other coercive measures to be taken, including
prosecution, for past illegal extroction of ground water, as per law.”

4.2 Constitution of the Committee

In compliance to Hon'ble NGT dated 03/01/2019, CPCB constituted a committee under the
Chairmanship of Shri A. Sudhakar, DH, WQM-| Division with Shri P. K. Gupta, DH, IPC-VI, Shri Vishal
Gandhi, S¢. D, UPC-! Division and Smt. Suniti Parashar, Scientist B, WQM-1 Division as members. The
committee was asked Lo deliberate on this issue and come up with draft formulation of mechanism to
determine the Envirenmental Compensation for illegal extraction of ground water,

4.3 Methodology for Assessing Environmental Compensation

The commitiee discussed the issue on 07/02/2019, 07/03/2019 and 20/3/2015. The committee
deliberated on the issue of Environmental Compensation to be recovered from individuals/industries
such as domestic, packaging drinking water units, mining & infrastructure projects and industrial units
in case of illegal extraction of ground water. The Guidelines/Criteria for evaluation of
proposals/requests for Ground Water Abstraction, 2015 were also discussed and based on this further
formulation to levy Enviranmental Compensation has been evolved.

4.4 \deology of Environmental Compensation w.r.to illegal extraction of ground
water

Ground water is becoming an increasingly scarce resource because of its unabated and indiscriminate
over-exploitation. Growth in ground water exploitation, however, has led to a steep fall in water table
in several parts of the country. Use of ground water is becoming unsustainable day by day. The falling
water table is a matter of special concern since it tends to reduce the accessibility of the resource to
small and marginal farmers due to increase in costs of extractions.

specific conditions applicable in Notified/Non-Notified areas for various users, as mentioned in
Guidelines/Criteria for evaluation of proposals/requests for Ground Water Abstraction, 2015 are given
below:

For Notified Areas:

1. Permission to abstract ground water through any enerpized means will not be accorded lol
any purpose other than drinking water
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2. Central Ground Water Autharity (CGWA) so far has notlfied 162 areas, In the country for the
purpose of regulation of ground water development.

3. Regulation of Ground Water development |n Notified areas is through District Administrative
Heads assisted by Advisory Committees under the provisions of Section 4 of the Environment
{Protection) Act, 1986,

4. In Notified areas, ground water use in individual houses, infrastructure complexes like group
housing socleties, hospitals, schools etc. and drinking water requirements of workers in
industries can be allowed.

5. NOC for ground water withdrawal will be considered only if Water Supplying Department is
not providing adequate water in the area/premises. Proof for this is to be produced from the
concerned authority by the applicant.

b, For individual houses, the maximum diameter of the tube-well should be restricted to 4 inch
only and the capacity of the pump should not exceed 1HP. For infrastructure projects,
maximum diameter of the ground water abstraction structures should be restricted to 150
mm {6 inches) only and capacity of the pump should not exceed 5 HP.

7. Any violation of the above conditions will attract legal action under Section 15 of the
Environment (Frotection) Act, 1986.

For Non-Notified Areas:

NOC for ground water withdrawal will be considered for industries/infrastructure/packaging as per
safe, semicritical, eritical and over-exploited criteria.

4.5 Formula for Environmental Compensation for illegal extraction of ground water

The committee decided that the formula should be based on water consumption (Pump Yield & Time
duration) and rates for imposing Environmental Compensation for violation of illegal abstraction of
ground water. The committee has proposed following formula for calculation of Environmental
Compensation {ECaw):

ECow = Water Consumption per Day x No. of Days x Environmental Compensation
Rate for illegal extraction of ground water (ECRgw)

Where water Consumption is in m*/day and ECRsw In Rs./m’

Yield of the pump varies based on the capacity/power of pump, water head etc. For reference
purpose, yield of the pump may be assumed as given in Annexure-Vi.

Time duration will be the period from which pump is operated illegally.

in case of illegal extraction of ground water, guantity of discharge as per the meter reading or as
calculated with assumptions of yield and time may be vsed for calculation of ECey

4.6 Environmental Compensation Rate (ECRaw) for illegal use of Ground Water

The committee decided that the Environmental Compensation Rate (ECRay ) for illegal extraction of
ground water should increase with increase in water consumption as well as water scarcity in the area,
Further, ECRqw are kept relaxed for drinking and domestic use as compared to other uses, considering
the basic need of human being

18
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As per CGWE, safe, semi-critical, critical and over-exploited areas are categorized from the ground
water resources point of view [CGWB, 2017). List of <afe, semi-critical, critical and over-exploited areas
are available on the website of CGWB and can be accessed from- [lou

Environmental Compensation Rates (ECRaw) for illegal use of ground water (ECRgw) for various
purposes such as drinking/domestic use, packaging units, mining and industrial sectors as finalized by
the committee are given in tables below:

4.6.1 ECRgw for Drinking and Domestic use:

Drinking and Domestic use means uses of ground water in households, institutional activity, hospitals,
commercial complexes, townships etc,

Water Consumption (m®/day)
Sl.No. | Area Category <2 | 2te<5 | S5to<2s 25 & above
Environmental Compensation Rate (ECRew) in Rs./m’
1 Safe 4 6 8 10
2 Semi Critical 12 14 16 20
3 Critical 22 24 26 30
4 Over-Exploited 32 34 36 40
Minimum ECgw=Rs 10,000/- (for households) and Rs. 50,000 {for institutional activity,
commercial complexes, townships etc.)
4.6.2 ECRey for Packaged drinking water units:
i Water Consumption (m?/day)
SI.No. | AreaCategory | <200 | 200t0<1000 | 1000to<5000 | 5000 & above
Environmental Compensation Rate (ECRsw) in Rs./m?
1 Safe 12 18 24 30
2 Semi critical 24 36 48 60
3 Critical 36 48 66 90
4 Over-exploited 48 72 96 120
Minimum ECzw=Rs 1,00,000/- B

4,6.3 ECRsy for Mining, Infrastructure and Dewatering Projects

| Water Consumption (m’/day)
5. No. | Area Category <200 200 to <1000 1000 to <5000 5000 & above
Environmental Compensation Rate (ECRmw) in Rs.fm?
1 Safe 15 21 i1 30 40
2 | Semi critical 30 45 : 60 75
3 Critical 45 G0 85 115
4 | Over-exploited 60 20 120 _1s0
| Minimum ECsw=Rs 1,00,000/-
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4.6.4 ECRgyw for Industrial Units:

Water Consumption (m?/day)
Sl Na. Area Category
<200 200 to <1000 | 100010 <5000 | S000 & above
Environmental Compensation Rate (ECRew) In Rs./m?
1 Safe 20 30 40 50
2 Seml critical 40 60 80 100
3 Critical &l 80 110 150
4 Over-exploited 80 120 160 200
Minimumn ECge=Rs 1,00,000/-

For better understanding of implementation of ECew policy, some example calculations are given
below:

Example No. 1 (For drinking and domestic Use]:

It is observed that a household in safe zone is extracting ground water illegally from past 2 year and
3 months with the help of 1 HP pump, dia 4 inches and head as 25 meter. It is assumed that the
house-owner runs the pump for 0.5 hr/day. What Environmental Compensation (ECsw) will be
charged to the owner?
Solution: Pump Yield (Please refer Annexure-VI) =3 m*/hr

Daily Consumption=3 x 0.5=1.5 m?

ECRaw = 4 Rs./m’ (Please refer para 4.6.1)

ECto be levied =4 « 1.5 = & Re./day

Total time peried = 820 days

Then, ECow= 6x820

Calculated ECaw= 4,920 Rs.

ECswto be levied = 10,000 Rs. (minimum prescribed ECew, please refer pora 4.6.1)

Example 2 (For Industrial Units);

It is observed that an industry in critical zone is extracting ground water illegally from past 1 year
with the help of 5 HP pump, dia 6 inches and head as 50 meter. It is assumed that the industry runs
the pump for 3 hrs/day. What Environmental Compensation (ECsw) will be charged to the owner?
Solution: Pump Yield (Please refer Annexure-V1) = 12 m*/hr

Daily Consumption = 12 x 3 =36 m?/day

ECRgw = 60 Rs./m’ (Please refer para 4.6.4)

FC to be levied = 60 x 36 = 2,160 Rs, /day

Tatal time period = 365 days

Then, ECgw=2,160 %365

EC;w=7,88,400 Rs,

20
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4.7 Relaxation

Central Ground Water Authority (CGWA) reserves to right to relax or interpret these mechanizms in
case of any exigency or situation of National strategic importance, as per Guidelines/Criteria for
evaluation of proposals/requests for Ground Water Abstraction, 2015,

4.8 Recommendations

The committee has given following recommendations:

= The minimum Environmental Compensation for illegal extraction of ground water for
domestic purpose will be Rs. 10,000, for institutional/commercial use will be 50,000 and for
other uses will be 1,00,000.

» |In case of fixation of liability, it always lies with current owner of the premises where illegal
extraction Is taking place,

*  Time duration may be assumed to be one year in case where no evidence for period of
installation of bore well could be established.

» For Drinking and Domestic use, where metering is not present but storage tank facility is
available, minimum water consumption per day may be assumed as similar to the storage
capacity of the tank.

»  For industrial ground water use, where metering is not available, water consumption may be
assumed as per the consent conditions. Further, where in case industry is operating without
consent, water consumption may be calculated based on the plant capacity (on the
recommendation of SPCB/PCC, if required). SPCB/PCC may bring the issue of illegal extraction
of ground water in industries in to the notice of CGWA for appropriate action by CGWA.

= Authorities assigned for levy EC and taking penal action are listed below:

5. No. Actions Authority

L To <eal the illegal bore-well/tube-well to stop | District Collector
extraction of water and further closure of

project
; To levy ECowas per prescribed method District Collector, CGWA
3. To levy EC an water pollution, as per the CPCB/SPCR/PCC

method prescribed in report of CPCB- "EC on
industrial pollution”

4, Prosecution of violator CGWA under EF Act
SPCR/PCC under Air and
| Water At

s CGWA may maintain a separate account for collection and utilization of fund, collected
through the prescribed methodaology in this report.

LR AL
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in paliey formulotion, preseribing standurds and it
irmplementation throwgh  the Central  Follution

| Contral Board §CPCH), Sinte Palliion Conbral
Bogrds (SPCES) and Poalhstion Conprod Cormoiiiees

| PECE) for (FTe Thin l..‘mirlr_u Hep written o oafl
| EPCRs pnd OO oa tiell g e CPCE o dnsine
comlinnee of the fedaerent aof the Hise Be Sspreene:

Clogert perid b s dietodlvd compliincs jport
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ltem No.
12

August 03,
2018

Qa

3 Thaat thoc AV Bns als |I|_f|'l||'u|,|1- (ALY R TR e |
SACRs gnd POCs toodgh  leters  and | ey
mpotings W ensow  compliance.  of  the
aforementionied judgment ard thoel the metler s
alen disepeged in the A3 of the
Chairmwen and Member Secetaries of SPCBs and
POCs held on 27.06.2007. That 26 SPCBs/PCCs
been summoreed of Annesare-J

/3 That the CPCE has alw comed  oul
inspections q{J’?mrﬁa af industrics to verify
compliognee  with s directions fiswed on online
effheent/ emizsion nwdmiwnpmwmnm
vierify online resiles with manual sampitng.  During
Februairy-Jurne, 2017, 64 industries werd spectod
and directions under section 5 of the Envinonment
muhi:ﬁa.u.nu 1986 have been insued o 24 ﬂﬂn

indestries, 18  indusiries
unmp-'yhu B uwre found closed and trupentmn
reporiz of 14 industries are tmder process

. |
:P;m Cantrol Bun-Mun State Pallution Contral

Boards and the Pollution Control Commitiees.
4, Learned Amicus Cunae has drawn our atlention to

ordere dated 04.07.2017, 18.09.2017 and 11102017 of

the Tribunal directing the Stute Pollution Control Boards

fo file o statement as to how many Industrial Units

dischnrging trade efffucnis or cousing crdssionE exisl m

the Stomw, Jiow meny arc hewving: ther own ST, ETVs

afid fr etdstecied e Cotimion Effuen) Treabmein) 2l
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" TICETR, whether any soch CETT or ETP or STP is propeeiy
Ttem No. |ﬁ1ntﬁmnng and tresiing the effluents as per prescritaed
12 .
f limits or not,
August 03,

2018 5. Lenrned Amicus Curiaer  submitted that
! coniamination of water due to industrial eflluents can lead
to various disensez and adverse conscguences on the
aruatie organism due o decreased level of cxygen. The
use of technology can help reduction of odverse
consequences. However, the best solution is o prevent

pollution by soil conservation and proper disposal of toxics

' and chemicals which may inel ::und recyveling,
1 [ Having monitored the ma t more than
one year on several dates, we are that the

|
y continuous  monitori statutory

au:hnﬂﬁuuperdﬁﬂﬁumwhmhw

Illi]:.e

iam o
-miar of the
dum- o Nodal
un‘un be identific ‘the issue of CETPs/
ETPs/STPs.

| {ii} A representative of the Ministry of Environment, Forest
and Climate Change may be assocluted with the Nodal
Officer of the CETF for mondtoring. The Monitering by the

saidd two officers- the representetive of the MoEF and the

Nodal Officer of the CPCH must be hold atleast onee inoa |

mipnth and on the basis of such meeting and the feedback

| taken furthed (oflow up action most bo wEken Hndi
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Item Noe.
B (v There is already & direction in the abéve judgment
%ﬂa' under which 50% of the funds for the purpose are to be
! provided by the Central Government, 25% by the Siaies
and remaining 25% to be arranged by way of loans which
{s to be re-paid by the vser industries. Local bodies and
the Siates have dutics as clearly stipulnted in ihe
rﬂi.:,r-Jmi;;mw_-nt.'['i:.lc.-ch.-l:mats‘.-*.;n::.:u miforing system by

! pppreprinic diceetions ssued.  Thir F11IH'T'-T min he o
CONLUNUOLE Process
(i) Tt must be ensured thout STPs, CETPs and ETPs are

functionaf and meet the requisite standards.

eact Stare to display emission Imhmk domain 1o
terms of paragraph 17 of the order of ( c Supremo
Court.

{v] A report of the steps taken may be placed on the
website of the

recover oompensation for damage to the environment and

the said fund be Kept ina separate account and utilized in
terms of an acton plan for pretection of the environment.

Such uction plan may br prepared by the Central

Palluten Copfrol Board within three monihs oo teday.

fet] A eompliance report in terms of the above order may |

[ be farnished (o this Tribunal within {fogr mopthe (rom

| tosday by e-rmad] ot Biling. ngbe gl dorm
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s

i|"?! Proceedings are disposed of,
However, he report recefved from the Central

Ih?_’h Pollution Control Board may be placed for consideration
this Tribunal on 04.09.2018.

03, before o
ﬂi“ We place on record our appreciation for the services

rendered by the learmed Amicus Curiae,
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Annexure-1V
lems MNas O] & N2 Cousy Ko, |
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

COnginel Application No. 1252007
{M.A. No. 1337/2018)
With
Ouiginal Application No. 217/2017
(M.A, MNos. 761 /2017, 10732017,
1G98/2017 & 1471 ,/2017)
Court on its own Motion Applicant|s)
Versus
State of Karnataka Respondentiz)
With
I, Kupendra Reddy Applicantis]
vemis @
tafe of Karmiaka " L Respondent(s)

of hearing: 06,12.2018

& -

For Applicmnt s} Ma. Gunest Khehar, Mr. Torunvie Siogh Khehar, M
P h and Mr. Sandeep Mistire, Advocates
For lespouadents (i) By, Abhishek Ateey, Advocats

Mr. Rajicamar, Advocate and Me. Sonin, LA

ORDER
1. The issue lor consideration in the two matters, one initiated by the
Tribunal on fis own motlon and the other filed by on mdbvidig
relates o eontamination of water bodles s Bengalund - Bellandur
hake, Agars lake sond Varthus lake mitersalio; op account of discharg:

nf untresferd W and ol b riflurnis frevm

34
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their  performance should  be  rovortled el eenederod
fnvournbly or otherwisge for their carcer progression,

wv. Similer exercise as piv) may be undertaken to adentify officers
responsible for failure in the past. Such exercise may be
completed within three months from todsy.

xvi. Sinee failure of preventing the pollutants being discharged in
water bodies (inchiding lakes| and fallure to implement solid
and other waste management mles are too frequent and
widesprend, the CPCB must lay down specific guidelines 1o deal
with the same, throughou! Indin, including the scale of

Tmnth:m 1o be mm‘ from different
" dividunls jsuthorities, in addition to or i altemnative 1o

prosecution. The scale may have slabs, ihg on extent of

y pollution caused, economic viability, ete effect for
repeated wiongs may also be provided. )

e @fﬂij‘ww'@m e =

C for thi parties. =i

T

28 We have nominated Justice Santosh Hegde on information being

5,

provided during the hesring thal he s agreeable 1o undertake the
ahove job.

Justice Hegde will be entitied to & token bonotarium of Rs. 2.5 Lakh
per month from the date he assumes the charge. Justice Hegde will
bt centitled to assistagee of persons of his o choice foe which
cemnaneration will be paid by the SPCH. Rarpaosks ss ey b

dhvteriined by Jdistioe Hegds

35

309



310
10U

Annexure-\V

Iegriy Mom. |t L Loz [N, §

BEFORE THE NATIONAL GREEN TRIBLUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application Na. 17672015
(M.A. Nn. 133272015
B

ion No. 592012
[M.A. No. 34/2016 41 M.A. No. 190/2016)

Origmal Application No. 108/2013
[MLA. No. 489/2015)
&
Crriginal Application No, 170/2013
[M.A. Mo, A66/2014 & M.A NG, 644 /2015
&

Appeal No. 67/2015
(M.A. No. 65272015)
And

e
L

Original Applicntion No. 484/2015
(M.A. No. 155/2017, M.A. Na 567 /20
& M.A. No. 927/2017)

And
~’ Origina! Application No. 327/2018 Q
M. A, No. Ml:‘m,*mm

Original Application No. 115/2017 “
{M.A Nowg42/20 - ,

‘f“;.

B
-

v.'}“hol' LY
'\

‘

“* %‘i’ rnm:; ‘w;,.mm.w

Legal Al Natlonal Green Tribunal Bar Association

Aprplicantis)

Versus

m of Delhi & Crs, Respondents)

Raj Hans Bansal Apprlicmnts)
Vermur

Ministry of Water Resources & Ors Respunilentis)

With

Apes. Chambers of Commerce und

Induetries of N.C.T. of Dethi & Crs Applicans)
Vierats

Govl. of NCT Delin & s Hespondem i)

With

Vikran lenthjeittl Aty
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Yersus

Unicn of Tndin & s TRespomderntin

With

Shailesh Singh Apphicant ]
Viersus

Holel The Oberoi Amarvilas & Cre. Respondent|s)

With

Shailesh Singh Applicantis]
Versus

Panchsheel Buildtech Pyt Lid. & Ors. Respondent|s|

With

Shailesh Singh Applicant|s)
Versus

Central Ground Water Board & Gr=. Respondent(z)

With

M= A-One Minerisl Water Industry Applicantis)

Viersus
Centra! Ground Water Authority & Ors
With

“DW_' Asphar Toana

Respondentis)

- Applicantis)

-
= Upper Ganges Sugar and Industries Lud,
ident(s)

ieant(s)

Unit] & Ors.

ohd. Javed Asghar
Versus

State of U.P. & Ors.

entis)

50/2012 120
Ms. Prec , Mr. 5. Porwal, Mr. Shivam
Jnisernl, (in O.A. Noa. 176/2015,

484 f2015, 327 f2018 & 11572017)
Mr. Amrendra Kumar Dobey, Advocare 0.4

No, 411 /2018

For Respandent [sf: Ms. Sakshi Popli. Advoeate for DJB [DA. Ko,

59/2012)

Mr. Sumeet Pushkarna, Mr. Devanshu,
Advocates with Mr, Sudhir Chuuhan, EE
Delhi Jal Board [O.A, No, 1087 2013)
Mr. Ajay Jain, Advocate for GRCTD

Mr. Ardbendumauli Kumar Prassd, Mr
Shashank Saxena, Ms. Diksha Gern. My
Amritesh Raj, Advocates for CGWA

Mr. Pradeep Mishrs, Mr. Dileen Dbvi,
Advocates for UPFCE

Ma. Sakeshi Popll. Adwvocate for NDMC
Mr. Amil Tiwies, Mr, Robut Pratap Stogh
Advnentes for Simie of 1P

a7
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appropriate mochanism con be introduced consistent wilh the

neets of envirmnmeTit

29, The MoEF&CC is directed (o constitule an Experi Committers
by including representatives from T Delhi, UT Roorkee, 1M
Ahmednbad, CPCR, NITI Ayap and any other concerned agency
or department to examine the issue of approprinte palicy for
eonservation of ground water with o robusi instiiisnsd
mechanism for surveillance and monitoring with 6 view o
enlanee nccess to groumd water for drinking purposes in OCS
areas b oway of appropriate replenishment practiees which can
Eﬂwpcrly atcounted and mensired i well 55 1o susiain

‘;he Newsdplnine of rivers in terms of e

bodies. The MoEF & CC and MoWR mmny

d - ather water

¢ issue of

subyject remain iter-ge with regurd to pround serve and

u its quality.
< T

mnﬁ action plan ﬁﬁ“&mq, Thereafier, fresh

guidelines be issued by the concerned Ministry and the repor

furmizhed 1o the Tribunal on or before 30, 04,2019,

32, The CPCH muy constitute s mechanism to dea] with individual
coses of vialations of normsy, sy existed prior 1o Notification o
12.12.201 8, 1o determine the envitenment compensation to be
recovered or other eortchy woasiies o W thkea, including

prosecution, for pesl dlegal extractidn of prowwl water, as pa

38
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law, -All the matters relating to Wegal extruction of ground

water by individuals s diaposed of with thiese direetion.

33, The Expert Committee repart, the new policy and chullenge to
orders of authorities, [ any, will be considered on the nest date,

The matter be put up for above considerstion in the first week

of May, 2019,
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Annexure-Vi
CRITERIA TO CALCULATE WATER CONSUMPTION

Table 1: Discharge of 4" Dia and 1 HP Pump

5l No. Depth [Meter) Blwcharge
LPM m?/hr
1 25 50 3
2 43 40 2.4
3 59 30 1.8
4 69 20 1.2
5 T 10 0.6

Table 2: Discharge of 4" Dia and 2 HP Pump

Sl No. Depth [Meter) Discharge
LPM m?/hr
L 1 60 50 3
2 ug 40 2.4
3 124 20 1.8
4 141 20 1.2
=] 165 10 0.6

Table 3: Discharge of 6" Dia and 3 HP Pump

SL No. | Depth (Meter) Dise ke
LPM m3/hr
I 17 200 12
2 29 175 10.5
3 a1 150 9
4 50 130 78
5 62 100 6

Table 4: Discharge of 6" Dia and 5 HP Pump

8l No. Depth [Meter) Dinchurge
LPM m3/hr
1 26 225 13.5
2 50 200 12
3 70 175 105
. | 86 150 9 B
5 f' Qg ' 140 8.4
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1o ANNEYUEE- 6

S ANDHRA PRADESH POLLUTION CONTROL BOARD |I|‘|-
i Near APIIC Housing Colony / APMARKFED, Llf[

{_1‘&-!“_* Autonagar, Vija},rawada—_ 520007 _ \.,/’,. P
S Fhone No. 0866-2463200, Website: pcb.ap.gov.in AL
: APPCB-12 2 -CL-APPCB 15/08/2023.
(8] RD
To

Mis. Swan Environmental Pvt. Ltd.,
Plot. No, 922 & 935,

Swami Ayyappa Society,

Madhapur,

Hyderabad - 500081.

Sir,

Sub: APPCE — Central Lab - Naotification of Award for supply of five (5) Real -time
Water Quality Monitoring Systems (RTWQMS) to install & commissioning on
river stretches for water quality monitoring, data connectivity to APPCB & CPCB
servers, training to APPCE staff and operation & maintenance of these stations
for a period of five years — Issued - Req.

Ref: 1. APPCB Tender Notice No. APPCB-12028/1/2023-SS-CL-APPCE,
dated 30.03.2023 and with GEM/2023/B/3326079, dated
03.04.2023.

2. M/s. Swan Environmental Pvt. Ltd., Hyderabad techno commercial
bid no. 263-C/G/IENV/IRTWQMS/XLM/SHIf 2023, dated
20.04.2023.

3. M/s. Swan Environmental Pvt. Ltd., Hyderabad price bid quotation
obtained during reverse auction on 06.07.2023.

4. M/s. Swan Environmental Pvt. Ltd., Hyderabad price bid break-up
format reference no, 263-C/G/ENV/IRTWQMS/XLMISHI/2023,
dated 13.07.2023 received through mail, dated 13.07.2023.

LE

1.0 AWARD OF CONTRACT & SCOPE OF WORK:

Andhra Pradesh Pollution Control Board (AFPCB) is pleased to inform that
your hids, vide reference 2™ 1o 4" cited have been accepted and is hereby
issued the Notification of Award (NoA) for the supply of five (5) Real-time
Water Quality Monitoring Systems (RTWQMS) to install & commission on river
stretches for water quality monitoring, data connectivity 1o APPCE & CPCE
servers, training to APPCE staff and operation & maintenance of these
stations for a period of five years as mentioned at Annexures - 1,2, 3,4 &5
as per the terms & conditions mentioned below:
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2.0 TECHNICAL SPECIFICATIONS:
As per the tender document.
3.0 AWARD PRICE:
The total award price for the entire scope of work as detailed at Para - 1.0

above shall not exceed Rs. 2,92,00,000/- (Indian rupees two crores and ninety
two lakhs only) as detailed below:

S. Component Amount (Rs.)
No.
1 [Supply of five (5) Real-time Water Quality Monitoring Systems|2,09,68,600.00

(RTWQMS) to install & commission on river stretches, data
transfer to APPCB & CPCB servers, training, etc. inclusive of
Customs Duty, GST, freight, packing, insurance, clearance
charges, transportation — Annexure -1.

Comprehensive Operation & Maintenance (O & M) of these| 49,91,400.00
tations for a period of five years from the date of
commissioning inclusive of GST — Annexure — 2,

Optional items — Annexure - 3. 26,81,700.00

0 & M charges for 5 years for optional items — Annexure - 4. 5,58,299.30

Total:|2,91,99,999.30

Rounded Off:|2,92,00,000.00

4,0 PRICE BASIS:

The award price mentioned at Para 2.0 above is FOR destination to the places
of installation at five (5) river stretches.

5.0 PERFORMANCE SECURITY:

The supplier shall submit Security Deposit of 35% of the total value of the
contract, in the form of two Demand Drafis / Bank Guarantees of 10% and
25% each as detailed below:

a. The Security Deposit of 10% in the form of Bank Guarantee /| Demand Draft

shall be submitted immediately after receipt of the work order and signing the
pre-contract agreement.

b, The Security Deposit 10% will be returned after completion of the supplies

within the delivery period to the satisfaction of the consignee, installation &
commissioning of the station and submission of Performance Security of 25%
of the contract value in the form of Bank Guarantee / Demand Draft. In case of
failure of supply within the delivery period, Security Deposit (10%) will be
forfeited as liguidated damages.

. The Performance Security of 25% shall continue to be with the consignee as
performance guarantee for a minimum period of 10 years with periodical
renewal of the PBG for every three years (o ensure optimal performance of the
system including 90% data captive rates, providing reliable & accurate data,

317
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No interest shall be payable by the purchaser on the security deposits of 10%
or 25% deposited by the Supplier.
6.0 TERMS AND CONDITIONS OF PAYMENT:

Release of payment to the supplier will be made in two installments as detailed
below:

a. 80% of the contract value including taxes will be released to the supplier after

supply of the ordered equipment / instruments in good condition to the
consignee's location and acceptance by the concerned APPCE official.

b. Balance 20% of the contract value including taxes will be released to the

supplier after successful installation & commissioning, training to the APPCB
officials and real-time data connectivity to APPCB and CPCB servers online.

c. No advance payment will be made against invoice and other proof of dispatch,

but payment will be made only after acceptance of the supplies by the
consignee as mentioned above at (a) & (b).

However, the conditions of Security Deposit and performance guarantee shall
be as per provision mentioned in the tender.

7.0 All the Invoices, along with related documents for claiming
payments shall be addressed to:

The Member Secretary,

Andhra Pradesh Pollution Control Board
Paryavaran Bhavan, APIIC Housing Colony,

Near A.P. MARKFED Office, Gurunanak Road,
Autonagar, Vijayawada, Andhra Pradesh — 520007
Telephone + 0866-2436200

Invoice should indicate goods' Description, Quantity, Unit Price, total amount,
Customs / Excise duties, taxes, elc.

8.0 DELIVERY SCHEDULE:

Delivery period for all the packages including imported and Indian supplies to
the respective installation locations shall be one hundred and twenty (120)
days from the date of receipt of NoA. Following are the details of delivery and
installation locations:

S. : : Quantity . :

No. Delivery location (Nos.) Installation location

1 [The Environmental Engineer, 1 River Nagavali
Plot No.32, D. No. 16-13-25, 2nd .
Cross Road, Purushotham Nagar Upstream of Nagavali river,
Colony, Kuneru 1.e., Thotapalli
Gujarathipeta Village, Upstream, Parvathipuram
Srikakulam - 532001. Manyam district.
pdail 1d: roskm-eel@appch.gov.in
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obile No: 9177303291
fice No: 08942-271291.

he Environmental Engineer,
. P. Pollution Control Board,
egional Office,1st Floor, Shanker River Tungabhadra
hopping Complex,
rishna Nagar, Main Road, Downstream of Kurnaool town
urnool — 518 002. after joining city domestic
sewage, Padidempadu (V),
ail Id: roknl-eel@appcb.gov.in Kurnool district.

obile No: 9866776728
ce No: 08518-235800.

he Environmental Engineer,
. P, Pollution Control Board,
egional Office, Plot Na. 2, IDA River Godavari
amanayyapeta, Backside of DIC
ffice,

akinada — 533 005.

River Godavari at Rajahmundry
D/s, Dowleswaram (V),
Rajahmundry (M), East

ail Id: rokkd-eel@appcb.gov.in Godavari district.

obile No: 9866776723

ce No: 0884 — 2374066.

he Environmental Engineer,
.P. Pollution Control Board,
egional Office, Plot No. 41, River Krishna
ri Kanakadurga Officer's Colony,
ljayawada — 520 008. 1 Upstream of Prakasham

barrage, Vijayawada, NTR
ail Id: rovja-eel@appch.gov.in district.

obile No: 9866776739

ce No: 0866 — 2543542,

he Environmental Engineer,
egional Office,

P Pollution Control Board,
lot No: 1, Prasanthi Nagar, Near River Pennar
ellore Club, Podalakur Road,

ellore - 524003. X Upstream of Nellore barrage,
Nellore, SPSR Nellore district.
ail Id: ronlr-eel@appcb.gov.in
obile No: 9866776736
ffice No: 0861-2329730.
Total: 5 -

9.0 INSTALLATION, COMMISSIONING, OPERATION & MAINTENANCE
AND OTHER INCIDENTAL SERVICES:

Installation & commissioning of the Real-time Continuous Water Quality
Monitoring Systems on specified river stretches shall be completed by the
supplier in thirty (30) days time at the respective locations.
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Operation & Maintenance contract agreement will be entered with the
supplier / operator in due course of time after completion of total supply of
equipment and just before completion of installation & commissioning of the
five Real-time Continuous Water Quality Monitoring Systems on the river
stretches at the specified locations and the suppher, M/s. Swan Environmental
Pvt. Ltd., Hyderabad shall bound by the price quote offered through the price

bid, vide reference 4 cited (Annexures - 2 & 4).

10.0 CUSTOM DUTY, EXCISE DUTY AND CUSTOM | PORT
CLEARANCE:

APPCB does not have the DSIR registration and is not entitled for claiming
concessional Custom Duty [ Excise Duty, APPCB will be providing necessary
documents for clearance of the imported items from the Customs Dept, at the
Airport. The supplier has to arrange the clearing agent at his own cost for
clearing the goods from the Airport. Customer's copy of the Bill of Entry shall
be submitted to APPCB.

11.0 INSURANCE AND FREIGHT:

For delivery of goods at site, the insurance shall be obtained by the Supplier in
an amount equal to 100% of the value of the goods from "Ware house to
warehouse" (final destination) on “All Risks” basis including War Risks and
Strikes. The insurance charges shall be borne by the supplier.

Supplier shall be responsible for timely payment of premium and for the proper
and effective follow up and settiement of any claims with the Insurance
Company. Supplier shall ensure immediate arrangement of replacement for
loss | damage during transit, free of cost to APPCB irrespective of claim
amount and time of receipt of such claim amount from the insurance company.

12.0 INSPECTION & TESTS:

Inspection & tests will be in accordance with the conditions of contract / bid
documents.

13.0 WARRANTY:

Warranty of all the equipment shall be for three (3) years from the date of
successful nstallation & commission of the systems.

14.0 TRAINING:

Training shall be provided to APPCB staff by your trained Service Engineer /
Application Expert at free of cost.

15.0 SETTLEMENT OF DISPUTES AND ARBITRATION:

15.1 All disputes or differences arising out of or in connection with the
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contract for supply of any item / equipment assigned under the same
(whether during the progress of the works or after their completion,
determination, abandonment or breach of the contract) shall be settled in
accordance with the Arbitration and Conciliation Act, 1996. The Arbitral
Tribunal shall consist of three (3) arbitrators appointed by the Member
Secretary, Andhra Pradesh Pollution Control Board. The arbitrators shall
elect an umpire among them. In case of failure of two arbitrators appointed
to reach upon a consensus the decision of the umpire shall be final and
binding. No objection shall lie to have such appointment and whether the
arbitrators are Government servants and had any interest in the Board or
the contract entered into directly or indirectly. In all cases, the arbitrators
shall state their decision in writing, amount of claim in dispute is Rupees
One Lakh and above, subject as aforesaid the provision of the Arbitration
and Conciliation Act, 1996 or any statutory medification or re-enactment
thereof and the rules made there under and for the time being in force shall
apply to the arbitration proceedings under this clause. Arbitration
proceedings shall be held at Vijayawada, India and the language of
arbitration proceedings and that all documents and communications
between the parties shall be in English. The cost and expenses of
arbitration proceedings will be paid as determined by the Member
Secretary, APPCE.

15.2 Under the terms of contract, the party invoking the arbitration shall
specify the dispute or disputes to be referred to arbitration under this
clause together with the amount or amounts claimed in respect of each
dispute.

15.3 It is also a term of the contract that if the supplier (s) do not make
any demand for arbitration in respect of any claim (s) or dispute (s) in
writing within 90 days of submission of the final bill for payment, the claim
of the supplier will be deemed to have been waived and absolutely barred
by time and the Board will be discharged and released of all liabilities
under the contract in respect of those claims.

16.0 LAWS AND REGULATIONS:

All matters relating to the formation, validity and performance of this Contract shall
be governed under the laws and regulations of India and courts at Vijayawada shall
have exclusive jurisdiction in all matters arising under this Contract.

The supplier shall respect and abide by all laws and regulations of India and shall
make best efforts to ensure that the personnel of the supplier and their dependents,
while staying in India, shall respect and abide by all laws and regulation of India.

The supplier shall protect, absolve and indemnify the Board, and their

representatives from any claim, loss or damage arising from any non compliance
alleged or proved, without claiming them for payment.

17.0 FORCE MAJEURE:
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The supplier shall not be considered in default, if delay in delivery occurs due o
causes beyond his control such as acts of God, natural calamities, civil, wars,
strikes, fire, frost, floods, riots, pandemic situation and acts of usurped power. Only
those causes which have a duration of more than 7 calendar days shall be
considered cause of force majeure, A notification to this effect duly certified by the
Local Chamber of Commerce / Statutory Authorities shall be given by the supplier to
the buyer by registered letter. In the event of delay in such cases, a length of time
equal to the period of force majeure or at the option of the buyer, the order may be
cancelled. Such cancellation would be without any liability whatsoever on the part of
buyer. In the event of such cancellation the supplier shall refund any amount
advanced by the buyer and return back any material issued to him by the buyer and
release facilities, if any, provided by the buyer.

18.0 CORRESPONDENCE:
Faor the purpose of correspondence with APPCE, the address is given below:

MEMBER SECRETARY,

Andhra Pradesh Pollution Control Board,
Near APIIC Housing Colony | APMARKFED,
Autonagar, Vijayawada - 520007.

19.0 OTHER TERMS & CONDITIONS:

As per the tender document, vide Tender Notice no. APPCB-12028/1/2023-55-CL-
APPCER, dated 30.03.2023 and with GEM/2023/B/3326079, dated 03.04.2023.

20.0 ACKNOWLEDGEMENT OF NOTIFICATION OF AWARD:

Please acknowledge the receipt of Notification of Award and acceptance for the
supply of five (5) Real-time Continuous Water Quality Monitoring Systems to install &
commission on the specified river stretches, data connectivity to APPCB & CPCB
servers, training to APPCB staff and operation & maintenance of these stations for a
period of five years as per the terms & conditions stipulated therein, may be
submitted to APPCB within seven (7) days from the date of receipt of the same,

Yours sincerely,
B Sreedhar las
MEMEBER SECRETARY

Encls: Annexures—-1,2, 3,4, 5, 6&7.
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LIST OF ENCLOSURES

1lannexure - 1 |

List of Analyzers along with Equipment and Price break-up.

2 annexure - 2

{0 & M Charges for 5 years after standard warranty.

JAnnexure - 3 |

Optional Items.

4linnexure - 4

‘10 & M Charges for 5 years after standard warranty (for Optional

Items).

SAnnexure -5 |

Utilities in the scope of APPCE.

Glannexure - 6

C Pre-contract Agreement.

TWnnexure - 7

- Proforma for Bank Guarantee against Performance Security.

323



324

File No,APPCB-12028/1/2023-S58-CL-APFCE

g

LIST OF EQUIPMENT [ INSTRUMENTS AND PRICE BREAK-UP
Annexure - 1
I. Real-time water quality monitoring system for monitoring water
quality of Rivers:
5. | Instrument | equipment & [Make [ Part| Unit price GST :;:rg:: [El Total Price
MNo accessories no. (Rs.) (Rs.) ) 3 (Rs.)
1. | Universal  Transmitter 1o Mis. Xylem |27,00,000.018%(321,86,0000( 5 |1.5930,000.00
0 | aperate up to 4 digital 1Q| Analytics 0 0
sensars, with 6 x 0(4) ... 20| Germany
mA, 6 x Relays, with RJ455ales GmbH
interface far intermet| & Co. KG,
connection and remoie] WTW
control

Model: DIQYS 284-CRBG-E
Item No: 472133

Optical
CODITOC/DOC/BODISAC
and TSS sensor (B0 mm) with
spectral processing of the
UWV-WIS range, fior
measurement in the effluent

of municipal wastewater
treatment plants, with
integrated integrated

ultrasonic cleaning, Supplied
with multifunctional slide and

Shock- Absorption-Rings,
without connection
cable(SACIQ order|
separately).

Model: CarbaVis® 705 1Q
TS
Item No: 481051

Robust digital pH sensor for
pH electiodes Sensolyt®
SEADWAIECAIPIA for use
with the |Q SENSOR NET.
With  built<in  pre-amplifier
and temperature  Sensor
(NTC), with Sens Check
function, without connection
cable (please order SACIQ
separately).

Maodel: SensolLyts 7001Q
Item MNo: 109170

pH combination  electroce
gspecially suited for
measurements  n - heavily
polluted  wasiewater, with

armaoring [aly Lise in
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Sensolyt® sensors.  With
watertight 57 plug head (IP
67) measuring range 0 ...
12 pH.

Model: SensolLyt® SEA
ltem No: 109115

Digial calibration free optical|
D.0. sensor {universal use).
Optimized for
monitoring/controlling the O2
input in wastewater treatment
plants, for use with IQ
SENSOR NET. Factory
calibrated system composed
of sensor FDO® 700 1Q and)|
membrane ¢ap SC-FDOE
700, without connection cable
(SACI) order separately)
Model: FODO@700 1Q

Itern No: 201650

Sensor adapter cable for all
IQ sensors, with |IP BB
waterproof connection to the

IQ SENSOR MNET system.
Cable length 15 m (49 ft).
Model: SACIQ-15,0

item No: 480044

Cahle will be considered and
shall be supplied according to
site requirement

=N

Display Board:
Display Board, Pixel
Pitch 10 mm Red Color
Dimensions:

6' (L) X 1' (H), AC-230V
Supply.

]

Sample flow cell,
Tubing's and

sampling lines with
conditioning system,
pumps,

valves, fittings of analyzer
as required. Etc

Flow cell for sensors

oMo

Civil Warks & Fabrication
works for
Protection

oo

Panels, Enclosures

Reputed
Make

1,44,000

18

1,69,920
00

B,49.600
0a

1,986,000
L0

2,33,640,
0o

11,6820
0.00

1,62,000
.00

1,971,160
00

g,
55,800.0
0

80,0000
0

1.06,200
00

531,000
00

=

EQMS Data uploading to
CPCEBISPCE

Model SED-
gS{Uplnading of data 1o
CPCB & SPCB)

DATA ACQUISITION
SYSTEM

Reputed
Make

2,10:.004,
00

-
[

£.800,

I

K

12,3900
0.00
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16
Chan
nel
Date
Logy
B
Quir
Mater
ial
Mo:20
0303
13

* |OT Based System
{ILens Data Logger
Harclware)

* Data Logger
Hardware for direct
cannectivity of
analyzer (Any make or
model).

*  Connect any make of
Analog to Digital
Converter

= LANIGRPS/W-Fi
connectivity

+ 2 Nos. RS232/RS5485
ports available on
hoard

= All the monitored
parameters are
available at central
location preferably

using single LAN cable.

59,000, 5 2.,95,000.0

8. | AID Converter { 8 X 4- 50,000.0
0 0o 4]

0 | 20mA)

For

Spares list:

(=1

a | pH combination electrodeSensolyt 108102 - Included
especially suited for normally[® EC
polluted  wastewatel (g0
municipal waslewater). With
watertight 57 plug head (IP
G7); measuring range 0 ... 12
pH.

b | Universal sensor cap for SC-FDO 201654 — —_ Included
FDO® 700 Q700 1Q SW, 7o0

Total:| 2,09,68 60
0.00

Customs duty, freight charges and other taxes, if any may also be Included
incarporated in the price bid.,
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Annexure - 2

|. Operation & Maintenance charges for five (05) years including three
years warranty period:

Comprehensive Operation & Maintenance services for a period of five years from the date
of commissioning of the station including three years warranty period [services include total
operation & maintenance of the station, supply of spares & consumables, security of the
station equipment, payment of internet & power supply charges, real-time data transmission
to APPCB on continuous basis, insurance of the total station equipment against any theft,
fire, natural calamities (hurricanes, earth quakes, floods, etc.):

Y I T "
NS';. Vaii ﬂmnuFRr.s |:‘|]er unit | cer Unit pn;:; :;‘ter GST {E;ys .‘] Total (Rs.)
1 [1% yvear O & M 1,35,000.00 |18% 1,59,300,00 7,96,500.00
Charges 5
2 |2 vear O & 1.44,000.00 | 18% 1,69,920.00 8,49,600.00
M Charges
3 |29YearO& M 1.62,000.00 18% 1,91,160.00 9.55 800.00
Charges
4 | M veagrO& M 1,89,000.00 18% 2,23,020.00 11,15,100,00
Charges
5 |5 vearo &M 21600000 | 18% 2,54,880.00 12,74.400.00
Charges
Total Price: 49,91,400.00
ure -
1l Optional items:
. i Make | Unit Price Unit Price y T Price
Nsn. ltem Description | 5 " (Rs.) GST Aﬂ[gsG}ET {N‘{::.] ut?Flts.]
1 IF Camera s, 75.000.00] 18%| 88,500.00 & 4,42 500,00
Dahua
2 Suitable Shelter for 2,70,000.0f 18%| 3,18,600.0 5 15,93 000.00
RTWQMS Reputed 0 0
3 | Solar Panel & Charge| Make 37,929.00| 12%| 42.480.48 5 2,12,402.40
Controller
4 Batteries For Solar 20,571.00] 12%| 23.039.52 5] 1,15,197.60
Panel
5 | 3KvA UPS Reputed 5400000 18%| B32,720.00 5 3,18,600.00
(Uninterruptible Make
Power Supply)
Total Price: 26,81.700.0
0
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Annexure - 4

Operation & Maintenance charges for five (5) years including three

years warranty period:
Amount per unit| GS | Unit price after 3 X
S. No. Year {R:} < > (Rs) {E;:] Total Price (Rs.)
1% Year O & M 1212700 | 18 14,309.90 71,549.30
1 |Charges L 5

2% Year O & M 1500000 | 18| 17.700.00 88,500.00
Charges ¥

3 Year O & M 18,000.00 | 18| 21,240.00 1,06,200.00
Charges b

AN Year O & M 2250000 18 26,550.00 1,32.750.00
Charges o

s vear O & M 27,000.00 18 31,860.00 1,59,300.00
Charges ¥

Tatal Price: 5,58,299,30

Annexure -5

Il. Utilities in the scope of APPCB:

Providing Place & Necessary Permissions to install analyzers in a secured location.

230 V AC; 50 Hz UPS power supply to be provided at the room / shelter.

3

Internet connection for data uploading.
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ANMNEXURE - 6
Contract Agreement
[The successful Bidder shall fill in this form in accordance with the instructions indicated]

THIS CONTRACT AGREEMENT is made

the [ insert: number | day of [insert: month |, [ insert: year |.

BETWEEN

(1) [ insert complete name of Purchaser ], a [ insert description of type of
legal entity, for example, an agency of the Ministry of ... of the Government of
{ insert name of Country of Purchaser }, or corporation incorporated under
the laws of { insert name of Country of Purchaser } | and having its principal
place of business at [ insert address of Purchaser | (hereinafter called “the
Purchaser"}), and

(2) [ insert name of Supplier ], a corporation incorporated under the laws
of [ insert: country of Supplier ] and having its principal place of business at
[ insert: address of Supplier ] (hereinafter called “the Supplier”).

WHEREAS the Purchaser invited bids for certain Goods and ancillary services, viz., finsert
brief description of Goods and Services] and has accepted a Bid by the Supplier for the
supply of those Goods and Services in the sum of [insert Contract Price in words and figures,
expressed in the Contract currency(ies) ] (hereinafter called “the Contract Price”).

NOW THIS AGREEMENT WITNESSETH AS FOLLOWS:

1. In this Agreement words and expressions shall have the same meanings as are
respectively assigned to them in the Conditions of Contract referred to.

2.  The following documents shall constitute the Contract between the Purchaser and
the Supplier, and each shall be read and construed as an integral part of the Contract:

a. This Contract Agreement
b. All conditions of Bid Document
¢. Technical Requirements (including Schedule of Requirements and Technical
Specifications)
. The Supplier's Bid and original Price Schedules
. The Purchaser's Notification of Award
[Add here any other documeni(s)]
3. This Contract shall prevail over all other Contract documents. In the event of any
discrepancy or inconsistency within the Contract documents, then the documents shall
prevail in the order listed above.

hh O

4, In consideration of the payments to be made by the Purchaser to the Supplier as
hereinafter mentioned, the Supplier hereby covenants with the Purchaser to provide the
Coods and Services and to remedy defects therein in conformity in all respects with the
provisions of the Contract.
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B The Purchaser hereby covenants to pay the Supplier in consideration of the
provision of the Goods and Services and the remedying of defects therein, the Contract
Price or such other sum as may become payable under the provisions of the Contract
al the times and in the manner prescribed by the Contract.

IN WITNESS whereof the parties herelo have caused this Agreement to be executed in
accordance with the laws of [insert the name of the Contract governing faw country] on the
day, manth and year indicated above.

For and on behalf of the Purchaser

Signed: [insert signalure]
in the capacity of [ insert title or other approgriate designation |
in the presence of finsert identification of official withess]

For and on behalf of the Supplier
Signed: [inser! signature of authonized representative(s) of the Supplier]

in the capacity of [ insert title or other appropriate designation |
in the presence of [ insert identification of official witness]



File No.APPCB-12028/1/2023-SS-CL-APPCB 331

fas

ANNEXURE - 7
Performance Security

[The bank, as requested by the successiul Bidder, shall fill in this form in accordance with the
instructions indicated)]

Dale: [insert date (as day, monih, and year) of Bid Submission]
IFE Na. and title: [insert no. and title of bidding process]

Bank's Branch or Office: [insert complete name of Guarantof]
Beneficiary: [insert complete name of Purchaser]
PERFORMANCE GUARANTEE No.: [insert Performance Guarantee number]

We have been informed that [insert complete name of Supplier] (hereinafter called "the
Supplier") has entered into Cantract No. finsert number] dated [insert day and month], [insert
year] with you, for the supply of [description of Goods and related Services] (hereinafter
called "the Contract").

Furthermore, we understand that, according to the conditions of the Contract, a Performance
Guarantee is required.

At the request of the Supplier, we hereby irrevocably undertake to pay you any sum(s) not
exceeding [insert amount(s) in figures and words] upon receipt by us of your first demand in
writing declaring the Supplier o be in default under the Contract, without cavil or argument,
or your needing to prove or to show grounds or reasons for your demand or the sum
specified therein.

This Guarantee shall expire no later than the finsert number] day of finsert month] [insert
year], and any demand for payment under it must be received by us at this office on or
before that date.

This guarantee is governed by the provisions of Indian Contract Act

[signatures of authorized representatives of the bank and the Supplier]

Signed by B Sreedhar las
Dale: 15-08-2023 11:35:50
Reason Approved
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~———— | ANDHRA PRADESH POLLUTION CONTROL BOARD | I/, l.iFE
e Near APIIC Housing Colony /| APMARKFED, \',_/,
b= Autonagar, Vijayawada — 520007 NG
= Phone No. 0866-2463200, Website: pcb.ap.gov.in |
Award No: APPCB-12028/1/2023-SS-CL-APPCB 15/08/2023,
NOTIFICATION OF AWARD

To

M/s. Swan Environmental Pvt. Ltd,,
Plot No. 922 & 935,

Swami Ayyappa Society,
Madhapur,

Hyderabad — 500081,

Telangana, India.

Sir,

Sub APFCB - Central Lab - Notification of Award for supply of two (2) Real-time
: Continuous Wastewater Quality Monitoring Systems to install & commission to
the pipelines discharging treated effluent into coastal waters, data connectivity
lo APPCB & CPCB servers, training to APPCB staff and operation &
maintenance of these stations for a period of five years — Issued - Reg.

Ref: 1. APPCBE Tender Notice No. APPCB-12028/1/2023-SS-CL-APPCB, dated
30.03.2023 (GEM/2023/B/3326079, dated 03.04.2023).

2. M/s. Swan Environmental Pvt. Ltd., Hyderabad techno commercial bid
no, 263-C/G/ENVIRTWQMS/XLM/SHI/2023, dated 20.04.2023.

3. M/s, Swan Environmental Pvt. Ltd., Hyderabad price bid quotation as
opened on GeM, dated 05.07.2023.

4. M/s. Swan Environmental Pvt. Ltd., Hyderabad price bid break-up format
reference no. 263-C/GIENV/RTWOMS/XLMISHI/2023, dated 13.07.2023
received through mail dated 13.07.2023.

* ® &

1.0 AWARD OF CONTRACT & SCOPE OF WORK:

Andhra Pradesh Pollution Control Board (APPCB) is pleased to inform that

your bids, vide reference 2™ to 4" cited have been accepted and is hereby
issued the Notification of Award {(NoA) for the supply of two (2) Real-time
Continuous Wastewater Quality Monitoring Systems to install & commission o
the pipelines discharging treated effluent into coastal waters, data connectivity
to APPCB & CPCB servers, training to APPCB staff and operation &
maintenance of these stations for a period of five years as mentioned at
Annexures — 1, 2, 3, 4 & 5 as per the terms & conditions mentioned below:

2.0 TECHNICAL SPECIFICATIONS:
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As per the tender document.
3.0 AWARD PRICE:

The total award price for the entire scope of work as detailed at Para - 1.0
above shall not exceed Rs. 1,46,84,274/- (Indian rupees one crore forty six
lakhs eighty four thousand two hundred and seventy four only) as detailed
below:

S. Component Amount (Rs.)

1 [Supply of two (2) Real-time Continuous Wastewater Quality| 70,09,200.00
onitoring Systems to install & commission to the pipelines
ischarging ftreated effluent into coastal waters, data
onnectivity to APPCB & CPCRB servers, training to APPCB
taff, Customs Duty, GST, freight, packing, insurance, clearance
harges, transportation, etc. — Annexure — 1.

2 [Comprehensive Operation & Maintenance (O & M) of these| 28,03,680.00
tations for a period of five years from the date of
commissioning inclusive of GST — Annexure - 2.

48]

Optional items — Annexure - 3. 39,36,834.00

4 10 & M charges for 5 years for optional items — Annexure - 4. 9,34,560.00

Total:|1,46,84,274.00

4.0 PRICE BASIS:

The award price mentioned at Para 3.0 above is FOR destination to the places
of installation at two (2) specified locations.

5.0 PERFORMANCE SECURITY:

The supplier shall submit Security Deposit of 35% of the total value of the
contract, in the form of two Demand Drafts / Bank Guarantees of 10% and
25% each as detailed below:

a. The Security Deposit of 10% in the form of Bank Guarantee / Demand Draft
shall be submitted immediately after receipt of the work order and signing the
pre-contract agreement.

b. The Security Deposit 10% will be returned after completion of the supplies
within the delivery period to the satisfaction of the consignee, installation &
commissioning of the station and submission of Performance Security of 25%
of the contract value in the form of Bank Guarantee / Demand Draft. In case of
failure of supply within the delivery period, Security Deposit (10%) will be
forfeited as liquidated damages.

¢, The Performance Security of 25% shall continue to be with the consignee as
performance guarantee for a minimum period of 10 years with periodical
renewal of the PBG for every three years to ensure aptimal performance of the
system including 90% data captive rates, providing reliable & accurate data.
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No interest shall be payable by the purchaser on the security deposits of 10%
or 25% deposited by the Supplier.

6.0 TERMS AND CONDITIONS OF PAYMENT:

Release of payment to the supplier will be made in two installments as detailed
helow:

a. 80% of the contract value including 1axes will be released to the supplier after
supply of the ordered equipment / instruments in good condition to the
consignee's location and acceptance by the concerned APPCRB official.

b. Balance 20% of the contract value including taxes will be released to the
supplier after successful installation & commissioning, training to the APPCB
officials and real-time data connectivity to APPCB and CPCB servers online.

c. No advance payment will be made against invoice and other proof of dispatch,
but payment will be made only after acceptance of the supplies by the
consignee as mentioned above at (a) & (b).

However, the conditions of Security Deposit and performance guarantee shall
be as per provision mentioned in the tender.

7.0 All the Invoices, along with related documents for claiming
payments shall be addressed to:

The Member Secretary,
Andhra Pradesh Pollution Control Board,
Near APIIC Housing Colony / APMARKFED, Autonagar, Vijayawada — 520007.
« Invoice should indicate goods’ description, quantity, unit price, total amount,
Customs / Excise duties, taxes, elc,

8.0 DELIVERY SCHEDULE:

Delivery period for all the packages including imported and Indian supplies to
the respective installation locations shall be one hundred and twenty (120)
days from the date of receipt of NoA. Following are the details of delivery and
installation locations:

S. . ; Quantity g z
No. Delivery location (Nos.) Installation location
1 The Environmental Engineer, Thikkavanipalem (V),
A.P. Pollution Control Board, Regional 1 Parawada (M), Anakapalli
Office, D. No. 39-33-20/4/1, (D)
Madhavadhara, VUDA Colony, Beside
RTO Office, Visakhapatnam - 530018.
> Mail Id: rovsp-eel@appch.gov.in 1 Pudimadaka (V), Rambilli
Mobile No: 9866776722 (M), Anakapalli (D).
Office No: 0891 — 2755356
Total: 2 S
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9.0 INSTALLATION, COMMISSIONING, OPERATION &
MAINTENANCE AND OTHER INCIDENTAL SERVICES:

Installation & commissioning of the Real-time Continuous Wastewater Quality
Monitoring Systems to the pipelines discharging treated effluent into coastal
waters shall be completed by the supplier in thirty (30) days time at the
respective locations.

Operation & Maintenance contract agreement will be entered with the
supplier / operator in due course of time after completion of total supply of
equipment and just before completion of installation & commissioning of the
two Real-time Continuous Wastewater Quality Monitoring Systems to the
pipelines discharging treated effluent into coastal waters at the specified
locations and the supplier, Mfs. Swan Environmental Pvt. Lid., Hyderabad
shall be bound by the price quote offered through the price bid, vide

references 4™ cited (Annexures - 2 & 4).

10.0 CUSTOM DUTY, EXCISE DUTY AND CUSTOM | PORT
CLEARANCE:

APPCB does not have the DSIR registration and is not entitled for claiming
concessional Custom Duty / Excise Duty. APPCB will be providing necessary
documents for clearance of the imported items from the Customs Dept. at the
Airport. The supplier has to arrange the clearing agent at his own cost for
clearing the goods from the Airport. Customer's capy of the Bill of Entry shall
be submitted to APPCB.

11.0 INSURANCE AND FREIGHT:

For delivery of goods at site, the insurance shall be obtained by the Supplier in
an amount equal to 100% of the value of the goods from "Ware house to
warehouse” (final destination) on “All Risks" basis including War Risks and
Strikes. The insurance charges shall be borne by the supplier.

Supplier shall be responsible for timely payment of premium and for the proper
and effective follow up and settlement of any claims with the Insurance
Company. Supplier shall ensure immediate arrangement of replacement for
loss | damage during transit, free of cost to APPCB irrespective of claim
amount and time of receipt of such claim amaount from the insurance company.

12.0 INSPECTION & TESTS:

Inspection & tests will be in accordance with the conditions of contract / bid
documents.

13.0 WARRANTY:

335
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Warranty of all the equipment shall be for three (3) years from the date of
successful installation & commission of the systems.

14,0 TRAINING:

Training shall be provided to APPCE staff by your trained Service Engineer /
Application Expert at free of cost.

15.0 SETTLEMENT OF DISPUTES AND ARBITRATION:

15.1 All disputes or differences arising out of or in connection with the
contract for supply of any item / equipment assigned under the same
(whether during the progress of the works or after their completion,
determination, abandonment or breach of the contract) shall be settled in
accordance with the Arbitration and Conciliation Act, 1996. The Arbitral
Tribunal shall consist of three (3) arbitrators appointed by the Member
Secretary, Andhra Pradesh Pollution Control Board, The arbitrators shall
elect an umpire among them. In case of failure of two arbitrators appointed
to reach upon a consensus the decision of the umpire shall be final and
binding. No objection shall lie to have such appointment and whether the
arbitrators are Government servants and had any interest in the Board or
the contract entered into directly or indirectly. In all cases, the arbitrators
shall state their decision in writing, amount of claim in dispute is Rupees
One Lakh and above, subject as aforesaid the provision of the Arbitration
and Conciliation Act, 1996 or any statutory modification or re-enactment
thereof and the rules made there under and for the time being in force
shall apply to the arbitration proceedings under this clause. Arbitration
proceedings shall be held at Vijayawada, India and the language of
arbitration proceedings and that all documents and communications
between the parties shall be in English. The cost and expenses of
arbitration proceedings will be paid as determined by the Member
Secretary, APPCB.

15.2 Under the terms of contract, the party invoking the arbitration shall
specify the dispute or disputes to be referred to arbitration under this
clause together with the amount or amounts claimed in respect of each
dispute.

15.3 Itis also a term of the contract that if the supplier (s) do not make
any demand for arbitration in respect of any claim (s) or dispute (s) In
writing within 90 days of submission of the final bill for payment, the claim
of the supplier will be deemed to have been waived and absolutely barred
by time and the Board will be discharged and released of all liabilities
under the contract in respect of those claims.

16.0 LAWS AND REGULATIONS:

All matters relating to the formation, validity and performance of this
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Contract shall be governed under the laws and regulations of India and
courts at Vijayawada shall have exclusive jurisdiction in all malters arising
under this Contract.

The supplier shall respect and abide by all laws and regulations of India and
shall make best efforts to ensure that the personnel of the supplier and their
dependents, while staying in India, shall respect and abide by all laws and
regulation of India.

The supplier shall protect, absolve and indemnify the Board, and
their representatives from any claim, loss or damage arising from any non
compliance alleged or proved, without claiming them for payment.

17.0 FORCE MAJEURE:

The supplier shall not be considered in default, if delay in delivery occurs
due to causes beyond his control such as acts of God, natural calamities,
civil wars, strikes, fire, frost, floods, riots, pandemic situation and acts of
usurped power. Only those causes which have a duration of more than 7
calendar days shall be considered cause of force majeure. A notification
to this effect duly certified by the Local Chamber of Commerce / Statutory
Authorities shall be given by the supplier to the buyer by registered letter. In
the event of delay in such cases, a length of time equal to the period of force
majeure or at the option of the buyer, the order may be cancelled. Such
cancellation would be without any liability whatsoever on the part of buyer. In
the event of such cancellation the supplier shall refund any amount
advanced by the buyer and return back any material issued to him by the
buyer and release facilities, if any provided by the buyer,

18.0 CORRESPONDENCE:
For the purpose of correspondence with APPCEB, the address is given below:

MEMEBER SECRETARY,

Andhra Pradesh Pollution Control Board,
Near APIIC Housing Colony | APMARKFED,
Autonagar, Vijayawada - 520007.

19.0 OTHER TERMS & CONDITIONS:

As per the tender document, vide Tender Notice no. APPCB-12028/1/2023-
SS-CL-APPCB, dated 30.02.2023 and with GEM/2023/B/3326079, dated
03.04.2023.

20.0 ACKNOWLEDGEMENT OF NOTIFICATION OF AWARD:

Please acknowledge the receipt of Notification of Award and acceptance tor
the supply of two (2) Real-time Continuous Wastewater Quality Monitoning
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Systems to install & commission to the pipelines discharging treated effluent
into coastal waters, data connectivity to APPCB & CPCB servers, training to
APPCBE staff and operation & maintenance of these stations for a period of five
years as per the terms & conditions stipulated therein, may be submitted to
APPCB within seven (7) days from the date of receipt of the same.

Yours sincerely,
B Sreedhar las
MEMBER SECRETARY

Enclosures: Annexures—-1,2,3, 4,5, 6& 7.



File No.APPCB-12028/1/2023-SS-CL-APPCB

133
LIST OF ENCLOSURES
1|annexure -} List of equipment f instruments and their price break-up.
1
2jannexure -| Operation & Maintenance price break-up format for two (2) real-time
2 continuous wastewater quality monitoring systems io the pipelines
discharging effluent into coastal waters for a period of 5 years.
3jannexure -f [Optional items and their price break-up.
3
4lannexure -} Operation & Maintenance price break-up format for optional items.
A4
Slannexure - [Utilities in the scope of APPCBE.
5
6 nnexure -f Pre-contract Agreement.
5
7lannexure -} Proforma for Bank Guarantee against Performance Security.
7
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LIST OF EQUIPMENT [ INSTRUMENTS AND PRICE EREAK-UP
Annexure -1

. Real-time Wastewater Quality Monitoring Systems for monitoring wastewater

quality being discharged into marine waters:

ozw

Instrument | equipment
& accessolies

Make |
Part
no.

Unit
price
(Rs.)

GS

Unit
price
after GST
(Rs.)

Qt
V.
(No
s.)

Total Price
(Rs.)

[

Single Stream Online COD &
BOD (TOC) Analyzer Model:
TOC-4200

Make: Shimadzu, Japan

Part MpD: 638-91134-91

Single Stream online analyzer
for the measuremant of
BOD/CODITOC
Specifications:

« Remote On line
calibration facility:
Calibration possible from
remotely located
PC/Laptop/server

= MCERTS certified,

* Analogue Output/Load:
Two 4-20 mA; Load: 500
Q.

= Digital interface: RS-485

*  Power supply: 230 VAC,
50 Ha.

« Measurement Range:
From 0 -5to 0 - 1000
mgC/L f.s.

« (D-20,000 mgC/Lf.s. by
auto dilution)

*  Reproducibility: Within
2% full scale for greater
than 4ppm full range)

= Zero Stability: Within 2%
f.s / day

= With display Accuracy;
1.5% of the reading
Stand.

Shim
adzu,
Japan

18.50,000
Riiv)

21,83.000
.00

2

43 66.000.0
v

Zero Air Cylinders With
Regulators

Reput

Make

45,000.00

18
k2]

£3.100.00

1.06.200.00

Online pH & Temperature
Analyser
Make: Mis. Daeyoon Scale

Daey
oo

1,30,000.

18
fisfy

1,53,400.
0o

]

3.06,800.00
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Industrial Co. Ltd., Korea Complete | Scale
with PW34 Sensor and DwWaA3000B | Indus
ph Analyser trial
Ca.
Lid
Specifications:
* Range: 0-14
* Submersible Sensor
« QOutput: 4-20mA
« Galvanically |solated, IPB5
protection
» Power supply: 230VAC;
S0Hz
* Waste water Application
Online TSS Analyser with Flow Diagy
3 | cell oon 2,225,000, 18 | 2,656,500, | 2 |531,000.00
0 | Make: M/s, Daeyoon Scale Industrial| Scale 00| % 00
Co. Lid., Korea Complete with Indus
TCSS200N Sensor and DWA3000E trial
TS5 Analyser Co.
Specifications: Lid
* Range: 0-1500ma/L
= Submersible Sensor,
= QOutput: 4-20maA
= Galvanically lsolated, IPG5
protection
= Power supply: 230VAC;
50Hz
= Waste water Application
Electro
4. | Magneti Reput| 85,000.00( 18 | 1.002300. | 2 2,00,600.00
0 | e Flow ed Yo 00
Meter Make
Model:
MFEGDD
Specifi
cations
= Electrode Type: Stand
mount (if required)
* Supply Power:
100.,..220V AC
= Signal outputs: RS-485
(Modbus protocol )
» Media Working Temp:
E<60°C.H=120°C
* Protectian: IP65,
Converter type:
Integrated
5. | Ssample flow cell, Tubing's and Reput| 240000) 18 | 283.200. | 2 |5.66400.00
0 | sampling lines with ed 00 b co
conditioning system, pumps, Make
valves, calibrations, fittings
of analyzer as required. Etc
f. | Display Board: Repu| 145000) 18 1711001 2 3.42.200.00]
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0 | Display Board, Pixel Pitch 10 mm ted OO % 1]
Red Color Dimensions: 6 (L) X 1 Make
(H), AC-230V Supply.
7. | EQMS Data uploading to swa | 1.20.000] 18 | 141600 | 2 |[283.200.00
0 | CPCBISPCE n o0 B oo
Model SED-85({Uploatding of data to
CPCB & SPCE)
DATA ACQUISITION SYSTEM
16 Channel Date Logger Our Swa 80,000.00] 18 | 9440000 | 2 1,88.800.00
Material No: 20030313 n %
* |OT Based System (ILens
Data Logger Hardware)
* Data Logger Hardware for
direct connectivity of
analyzer (Any make or
model).
* Connect any make of
Analog to Digital
Converter
+ LAN/GRPS/WI-Fi
connectivity
+* 2'Nos. R5232/R5485 ports
available on board.
+ Al the monitored
parameters are available
at central location
preferably using single
LAN cable,
8. | AID Converter Repu 50,000.00] 18 | 59.000.00 | 2 1.18,000.00
0| 8X4-20mA ted b
Mak
e
9, | Consumahles:
Q
a | Platinum catalyst 638- - - - -
B0246 -
b | Combustion tube 638- - - - —
41323
¢ | Quartz wool 630- - - - -
00857 Included
d | Halogen Scrubbers 630- - - --- -
oogsz2
e | CO2absorber 630- == = - -
oogag
f | O-ring4DP10 036- - = — —
11209-
g4
g | O-ring PTFE 538- - == = -~
15025
h | Plunger tip 638- - - —
53296
01
I | Ferrulepipeport-2 638-
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42165-
0z

| |Ferrulepipeport-7 B38- =7 s
42165-
07

k | SSMESH 631- - —— —
600GS

Total:{ 70,09,200.
0o

Customs duty, freight charges and other taxes, if any may also be| Included
incorporated in the price bid:
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Annexure - 2

Il. Operation & Maintenance charges for five (5) years including three years

warranty period:

Comprehensive Operation & Maintenance services for a period of five years from the date
of commissioning of the station including three years warranty period [services include
total operation & maintenance of the station, supply of spares & consumables, security of
the station equipment, payment of internet & power supply charges, real-time data
transmission to APPCB on continuous basis, insurance of the total station equipment
against any theft, fire, natural calamities (hurricanes, earth quakes, floods, etc.]]:

5. Year Amount per unit | GST | Unit price after Qty. | Total Price (Rs.)
No. (Rs.) GST (Rs.)
1 |15 Year O & M 1,78,000.00 | 18% 2,10,040.00 4,20,080.00
Charges 2
2 |27 vear O & M 2,00,000.00 | 18% 2,36,000.00 | Nos. 4,72,000.00
Charges
3 |3 vear O & M 2,35,000.00 | 18% 2,77,300.00 5,54,600.00
Charges
4 |4 yearo & M 2,75,000.00 | 185 3,24,500.00 £,49,000,00
Charges
5 |5M vear O & M 3,00,000.00 | 18% 3,54,000.00 7.08,000.00
Charges
Total: 28,03,680.00]

Note: Prices of critical Spares & all Consumables are included in warranty & 0 & M

Prices.

Annexure - 3

I. Optional items:

5.
Mo

Jtem Description

Make |

Part
no.

(Rs.)

Unit Price [GST

Unit Price
After GST
(Rs.)

Total Price
(Rs.)

SD59225U-HNI
Features;

Z00m

Max.

IP Camera {(2MP HD
Network IR PTZ Dame

Camera with 4ch NVR, 1TB
HDD); Model: DH-

1/2.8" 2ZMegapixel

STARVIS™ CMOS

Powerful 25x optical
= Starlight technoloay

50/60fps@1080P

M=,
Dahua

75,000.00

18 BE,500.00

2 1,77,000.00

i ]

Shelter with 10" X 10" X 8’
dimensions complete with 2
X Air conditioners.

Repute

7.00.000.00

18 | 8.26,000.00

2 16.52.000.0
¥
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3 | Solar Panel d 4,00,000.060) 12 | 4,48,000.00 2 5,96,000.00
Make %
4 | Batteries For Solar Panel 1,61,712.00] 12| 1.BLI1I7.00 | 2 | 3:62234.00
]
4 | 6 KVA UPS (Uninterruptible | Repute | 2,00,000.0] 18 23600000 | 2 4,72,000.00
Power Supply) d 0 %
Wifith 20 mints Backup Make
5 | Zero Air generator with Analab | 1,60,000.0{ 18 | 1.BR.800.00 | 2 3,77,600.00
compressor 0 %
Total: | 39,36,834.0
0
Annexure - 4
IV.Operation & Maintenance charges for five (5) years including three years
warranty period:
5. Year Amount per | GS| Unit price after GST Qty. Total Price
No. unit T (Rs.) Mos. Rs.)
(Rs.)
1 |15 Year O & M 62.000.00 | 1B T3,160.00 1.46,320.00
Charges £ 2
7 | wear O & M 67.500.00 | 1B T9.650.00 1.59.200.00
Charges %
2 5™ vear 0 & M 76,500.00 | 18 90,270.00 1,80.540.00
Charges %
4 [4" vear O & M 90,000,00 | 18 1.06.200.00 2.12.400.00
Charges W
§ |5 vear 0 & M 1,00,000.00 | 18 1,1E,000.00 2,36,000.00
Charges kL
Total: 9,24,560.00
Annexure - 5

. Utilities in the scope of APPCB:

Providing Place & Necessary Permissions to nstall Shelter and analyzers in a secured
ocation.

P30 V AC: 50 Hz UPS power supply 10 be provided at the room / shelter.

Providing Manhole as required far drawing sample is to be provided in a secured location.

Internet connection for data upleading.
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ANNEXURE - &
Contract Agreement

[The successful Bidder shall fill in this farm in accordance with the instructions indicated|

THIS CONTRACT AGREEMENT is made

the [insert: number | day of [insert: month ], [ insert. year |.

BETWEEN

(1) [ insert complete name of Purchaser |, a [ insert description of type of
legal entity, for example, an agency of the Ministry of .... of the Government of
{ insert name of Country of Purchaser }, or corporation incorporated under
the laws of { insert name of Country of Purchaser } | and having its principal
place of business at [ insert address of Purchaser | (hereinafter called “the
Purchaser”), and

(2) linsert name of Supplier |, a corporation incorparated under the laws
of [ insert: country of Supplier | and having its principal place of business at
[insert: address of Supplier ] (hereinafter called "the Suppler”).

WHEREAS the Purchaser invited bids for certain Goods and ancillary services, viz., finsert
brief description of Goods and Services] and has accepted a Bid by the Suppler for the
supply of those Goods and Services in the sum of finsert Contract Price in wards and figures,
expressed in the Contract currency (ies)] (hereinafter called “the Contract Price").

NOW THIS AGREEMENT WITNESSETH AS FOLLOWS:

1. Inthis Agreement words and expressions shall have the same meanings as are
respectively assigned to them in the Conditions of Contract referred to.

2.  The following documents shall constitute the Cantract between the Purchaser and
the Supplier, and each shall be read and construed as an integral part of the Contract:

a, This Contract Agreement

b. All conditions of Bid Document

c. Technical Requirements (including Schedule of Reguirements and Technical

Specifications)

d. The Supplier's Bid and original Price Schedules

e. The Purchaser's Natification of Award

f. [Add here any other document(s)]
3.  This Contract shall prevail over all other Contract documents. In the event of any
discrepancy or inconsistency within the Contract documents, then the documents shall
prevail in the order listed above.

4.  In consideration of the payments to be made by the Purchaser to the Supplier as
hereinafter mentioned, the Supplier hereby covenants with the Purchaser to provide the
Goods and Services and to remedy defects therain in conformity in all respects with the
provisions of the Contract.
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5. The Purchaser hereby covenants to pay the Supplier in consideration of the
provision of the Goods and Services and the remedying of defects therein, the Contract
Price or such other sum as may become payable under the provisions of the Contract
at the times and in the manner prescribed by the Contract.

IN WITNESS whereof the parties hereto have caused this Agreement o be executed in
accordance with the laws of [insert the name of the Contract governing law country] on the
day, month and year indicated above.

For and on behalf of the Purchaser

Signed: [insert signature]
in the capacity of [ insert title or other appropriate designation |
in the presence of [insert identification of official witnessj]

For and on behalf of the Supplier
Signed: [insert signature of authorized representative(s) of the Supplier]

in the capacity of [ insert title or other appropriate designation ]
in the presence of [ insert identification of official witness]
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ANNEXURE - 7
Performance Security

[The bank, as requested by the successful Bidder, shall fill in this form in accordance with the
instructions indicated]

Date: [insert date (as day, month, and year) of Bid Submission]
IFE Mo. and title: [insert no. and title of bidding process]

Rank's Branch or Office: [insert complete name of Guarantor]
Beneficiary: [insert complete name of Purchaser]
PERFORMANCE GUARANTEE No.: [insert Performance Guarantee number]

We have been informed that [insert complete name of Suppler] (hereinafter called "the
Supplier”) has entered into Contract No. [insert numbe] dated [insert day and monthj, [insert
vear|] with you, for the supply of [description of Goods and related Services] (hereinafter
called "the Contract”).

Furthermore, we understand that, according to the conditions of the Contract, a Performance
Guarantee is required.

At the request of the Supplier, we hereby irrevocably undertake 1o pay you any sum(s) not
exceeding [insert amount(s) in figures and words] upon receipt by us of your first demand in
writing declaring the Supplier to be in default under the Contract, without cavil or argument,
or your needing to prove or to show grounds or reasons for your demand or the sum
specified therein.

This Guarantee shall expire no later than the [insert number] day of [insert monthj [insert
year], and any demand for payment under it must be recelved by us at this office on or
before that date.

This quarantee is governed by the provisions of Indian Contract Act

[signatures of authorized representatives of the bank and the Suppher]

Signed by B Sreedhar las
Diate: 15-08-2023 11.36:18
Reason: Approved
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—+——— | ANDHRA PRADESH POLLUTION CONTROL BOARD ‘” l'F[
SR Near APIIC Housing Colony /| APMARKFED,
X7, Autonagar, Vijayawada — 520007 L festyle for
Phone No., 0866-2463200, Website: pch.ap.gov.in \ V Environmer
I

Award No: APPCB-12028/1/2023-SS-CL-APPCB 15/08/2023.
NOTIFICATION OF AWARD

To

M/s. Aaxis Nano Technologies Pvt. Ltd.,
Plot Mo. B-46, Sector — 59, Industrial Area,
Noida,

Delhi NCR - 201301.

Uttar Pradesh.

Sir,

Sub APPCB — Central Lab - Notification of Award for supply of nine (9) Real-time
: Wastewater Quality Monitoring Systems, installation & commissioning at STPs
for monitoring treated wastewater quality, data connectivity toc APPCB & CPCB
servers, training to APPCE staff and operation & maintenance of these
stations for a period of five years — Issued - Reg,

Ref: 1. APPCB Tender Notice No. APPCB-12028/1/2023-S5-CL-APPCB, dated
30.03.2023 (GEM/2023/B/3326079, dated 03.04.2023).

2. M/s. Aaxis Nano Technologies Pvt. Ltd., New Delhi techno commercial
bid no. ANTPL-1166/2023-24/STP's, dated 29.04.2023.

3. M/s. Aaxis Nano Technologies Pvt. Ltd., New Delhi price bid quotation
obtained during reverse auction on 06.07.2023.

4, M/s. Aaxis Nano Technologies Pvt. Ltd., New Delhi price bid break-up
format reference no. ANTPL-110/23-24, dated 10.07.2023 received
through mail dated 13.07.2023.

1.0 AWARD OF CONTRACT & SCOPE OF WORK:

Andhra Pradesh Pollution Control Board (APPCE) is pleased to inform that
your bids, vide reference 2"9 to 4! cited have been accepted and is hereby
issued the MNatification of Award (NoA) for the supply, installation &
commissioning of nine (9) Real-time Wastewater Quality Manitoring Systems
far monitoring wastewater quality being treated by STPs, data connectivity to
APPCB & CPCB servers, Iraining to APPCB slaff and operation &
maintenance of these stations for a period of five years as mentioned at
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Annexures — 1, 2, 3 & 4 as per the terms & conditions mentioned below:

2.0 TECHNICAL SPECIFICATIONS:
As per the tender document

3.0 AWARD PRICE:

The total award price for the entire scope of work as detailed at Para - 1.0
ahove shall not exceed Rs. 3,46,43,583.00 (rupees three crores forty six lakhs
forty three thousand five hundred and eighty three only) as detailed below:

Component

lAmount (Rs.)

Regular items and their O & M service charges:

Supply of nine (9) Real-time Wastewater Quality Monitoring
Systems, installation & commissioning at STPs for monitoring
treated wastewater quality, data connectivity to APPCB & CPCB
servers, training to APPCB staff, etc. inclusive of Customs Duty,
GST, freight, packing, insurance, clearance charges,
iransportation, etc. — Annexure -1.

2,81,99,190.00

Comprehensive Operation & Maintenance (O & M) of these
stations for a period of five years from the date of commissioning
inclusive of GST — Annexure - 2.

51,96,543.00

Total:

3,33,95,733.00

Ensure the supply of the regular items immediately after receipt of the Notification of
Award.

Optional items and their O & M service charges:

3 (Optional items — Annexure — 3. 9,02,700.00
4 10 & M charges for 5 years for optional items — Annexure - 4. 3,45,150.00
Total:| 12,47,850.00
Grand total (I + I1):|3,46,43,583.00|

The requirement of these optional items will be of site specific and have to be
supplied by the supplier as per the requirement of APPCB only.

4,0 PRICE BASIS:

The award price mentioned at Para 3.0 above is FOR destination to the places

of installation at nine (9) specified locations.

5.0 PERFORMANCE SECURITY:

The supplier shall submit Security Deposit of 35% of the total value of the
contract, in the form of two Demand Drafts / Bank Guarantees of 10% and

25%; each as detailed below:

a. The Security Depaosit of 10% in the form of Bank Guarantee /

Demand Draft
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shall be submitted immediately after receipt of the work order and signing the
pre-contract agreement.

b. The Security Deposit 10% will be returned after completion of the supplies.
within the delivery period 1o the satisfaction of the consignee, installation &
commissioning of the stations and submission of Performance Security of 25%
of the contract value in the form of Bank Guarantee /| Demand Draft. In case of
failure of supply within the delivery period Security Deposit (10%) will be
forfeited as liguidated damages.

¢. The Performance Security of 25% shall continue to be with the consignee as
performance guarantee for a minimum period of 10 years with periodical
renewal of the PBG for every three years to ensure optimal performance of the
system including 90% data captive rates, providing reliable & accurate data.

No interest shall be payable by the purchaser on the security deposits of 10%
or 25% deposited by the Supplier.

6.0 TERMS AND CONDITIONS OF PAYMENT:

Release of payment to the supplier will be made in two installments as detailed
below:

a. B0% of the contract value including taxes will be released to the supplier after
supply of the ordered equipment / instruments in good condition to the
consignee's location and acceptance by the concerned APPCB official.

b. Balance 20% of the contract value including taxes will be released to the
supplier after successful installation & commissioning, training to the APPCB
officials and real-time data connectivity to APPCB and CPCB servers online.

¢. No advance payment will be made against invoice and other proof of dispatch,
but payment will be made only after acceptance of the supplies by the
consignee as mentioned above at (a) & (b).

However, the conditions of Security Deposit and performance guarantee shall
be as per provision mentioned in the tender.

7.0 All the Invoices, along with related documents for claiming
payments shall be addressed to:

The Member Secretary,

Andhra Pradesh Pollution Control Board,
Near APIIC Housing Colony /| APMARKFED,
Autonagar, Vijayawada — 520007,

® |nvoice should indicate goods' Description, Quantity, Unit Price, total amount,
Customs / Excise duties, taxes, elc.
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8.0 DELIVERY SCHEDULE:

Delivery period for all the packages including imported and Indian supplies to
the respective installation locations shall be one hundred and twenty (120)
days from the date of receipt of NoA. Following are the details of delivery and
installation locations:

S. - Quantity Installation
No. D)y SoHioh (Nos.) location
The Envi wal Enai Outlet of 54 MLD
e Environmen naineer, T va
1 A.P. Pollution Control Board, Regional Office, 1 _j I;.I_'Nar:ta :
. No. 39-33-20/4/1, Madhavadhara, VUDA ISRRIARARNEN
Colony, Beside RTO Office, Visakhapatnam - Outlet of 38 MLD
2 B30018. 1 STP, Old town,
Visakhapatnam
mag.:“:ﬁﬂ”gggﬁe,}?‘@;ggm-9”‘“’"” Outlet of 25 MLD
obile No:
3 ffice No: 0891 — 2755356 1 ST, Appughar,
Visakhapatnam

The Environmental Engineer,

A, P. Pollution Control Board, Regional Office,

Plot No. 2, IDA Ramanayapeta, Backside of Outlet of 30 MLD

DIC Oftice, STP, Hukumpet
4 |Kakinada - 533 005. 1 Relamalieridravara

Mail Id: rokkd-eel@appcb.gov.in m.

Mobile No: 9866776723

Office No: 0884 — 2374066

The Environmental Engineer, QOutlet of 40 MLD
5 JA.P. Pollution Control Board, Regional Office, 1 STP, Ajithsingnagar,

P"?LN”- Ei:j e Vijayawada.

Sri Kanakadurga Officer's Colony,

Vijayawada — 520 008. Outlet of 20 MLD

STP,

6 Mail Id: rovja-eel @appcb.gov.in 1 |Ramalingeswamaga
obile No: 9866776739 ¢ 1
fiice No: 0866 — 2543542 Vijayawada.
he Environmental Engineer,

P Pollution Control Board, Regional Office,
nd Floor, D. No.1/2277, Rajiv Park Road, A.

5 Housing Board Colony, YSR District, 1 Outlet nf.l{} MLD
adapa — 516003, STP, Pulivendula,
ail Id:rokdp-eel@appcb.gov.in

Mobile No: 9177303312
;he Env:rgl:nr_‘nemal Engineer, Outlet of 55 MLD
egiona ce, Allins

g A P Pollution Control Board, . STPMP:Imzmm.

Plot No: 1, Prasanthi Nagar, Near Nellore - e
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Club, Fodalakur Road, Nellore - 524003.

Mail 1d: ronlr-eel@appch.gov.in
Mobile No: 9866776736
Office No: 0861-2329730

9

The Environmental Engineer,
Regional Office,
A P Pollution Control Board,

15! floor, APSFC Building,

arasimha Theertham Road, Qutlet of 50 MLD

ear LIC, Balaji city, 1 : ,
irupathi — 517502, STP, Tirupathi.

ail Id: rotpt-eel@appcb.gov.in
obile No: 9866776730
ffice No: 0877-2253981

Total: a9

9.0 INSTALLATION, COMMISSIONING, OPERATION & MAINTENANCE
AND OTHER INCIDENTAL SERVICES:

Installation & commissioning of the Real-time Wastewater Quality Monitoring
Systems, installation & commissioning at STPs for monitoring treated
wastewater quality shall be completed by the supplier in thirty (30) days time
at the respective locations.

Operation & Maintenance contract agreement will be entered with the
supplier / operator in due course of time after completion of total supply of
equipment and just before completion of installation & commissioning of the
nine Real-time Wastewater Quality Monitoring Systems at the specified locations
and the supplier, M/s. Aaxis Nano Technologies Pvt. Ltd. shall bound by the

price quote offered through the price bid, vide references 4" cited (Annexures
-2&4),

10.0 CUSTOM DUTY, EXCISE DUTY AND CUSTOM | PORT
CLEARANCE:

APPCB does not have the DSIR registration and is not entitled for claiming
concessional Custom Duty / Excise Duty. APPCE will be providing necessary
documents for clearance of the imported items from the Customs Dept. at the
Airport. The supplier has to arrange the clearing agent at his own cost for
clearing the goods from the Airport. Customer's copy of the Bill of Entry shall
he submitted to APPCB.

11.0 INSURANCE AND FREIGHT:
For delivery of goods at site, the insurance shall be obtained by the Supplier in

an amount equal to 100% of the value of the goods from "Ware house 1o
warehouse” (final destinations) on “All Risks" basis including War Risks and
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Strikes. The insurance charges shall be borne by the supplier.

Supplier shall be responsible for timely payment of premium and for the proper
and effective follow up and settlement of any claims with the Insurance
Company. Supplier shall ensure immediate arrangement of replacement for
loss / damage during transit, free of cost to APPCB irrespective of claim
amount and time of receipt of such claim amount from the insurance company.

12.0 INSPECTION & TESTS:

Inspection & tests will be in accordance with the conditions of contract / bid
documents.

13.0 WARRANTY:

Warranty of all the equipment shall be for three (3) years from the date of
successful installation & commission of the systems.

14.0 TRAINING:

Training shall be provided to APPCB staff by your trained Service Engineer /
Application Expenrt at free of cost.

15.0 SETTLEMENT OF DISPUTES AND ARBITRATION:

15.1 All disputes or differences arising out of or in connection with the
contract for supply of any item / equipment assigned under the same
(whether during the progress of the works or after their completion,
determination, abandonment or breach of the contract) shall be settled in
accordance with the Arbitration and Conciliation Act, 1996. The Arbitral
Tribunal shall consist of three (3) arbitrators appointed by the Member
Secretary, Andhra Pradesh Pollution Control Board. The arbitrators shall
elect an umpire among them. In case of failure of two arbitrators appointed
to reach upon a consensus the decision of the umpire shall be final and
binding. No objection shall lie to have such appointment and whether the
arbitrators are Government servants and had any interest in the Board or
the contract entered into directly or indirectly. In all cases, the arbitrators
shall state their decision in writing, amount of claim in dispute is Rupees
One Lakh and above, subject as aforesaid the provision of the Arbitration
and Conciliation Act, 1996 or any statutory modification or re-enactment
thereof and the rules made there under and for the time being in force
shall apply to the arbitration proceedings under this clause. Arbitration
proceedings shall be held at Vijayawada, India and the language of
arbitration proceedings and that all documents and communications
between the parties shall be in English. The cost and expenses of
arbitration proceedings will be paid as determined by the Member
Secretary, APPCE.

15.2 Under the terms of contract, the party invoking the arbitration shall
specify the dispute or disputes lo be referred to arbitrauen under this
clause together with the amount or amounts claimed in respect ol each
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dispute,

15.3 It is also a term of the contract that if the supplier (s) do not make
any demand for arbitration in respect of any claim (s) or dispute (s) in
writing within 90 days of submission of the final bill for payment, the claim
of the supplier will be deemed to have been waived and absolutely barred
by time and the Board will be discharged and released of all liabilities
under the contract in respect of those claims.

16.0 LAWS AND REGULATIONS:

All matters relating to the formation, validity and performance of this
Contract shall be governed under the laws and regulations of India and
courts at Vijayawada shall have exclusive jurisdiction in all matters arising
under this Contract.

The supplier shall respect and abide by all laws and regulations of India and
shall make best efforts to ensure that the personnel of the supplier and their
dependents, while staying in India, shall respect and abide by all laws and
regulation of India.

The supplier shall protect, absolve and indemnify the Board, and
their representatives from any claim, loss or damage arising from any non
compliance alleged or proved, without claiming them for payment.

17.0 FORCE MAJEURE:

The supplier shall not be considered in default, if delay in delivery occurs
due to causes beyond his control such as acts of God, natural calamities,
civil, wars, strikes, fire, frost, floods, riots, pandemic situation and acts of
usurped power. Only those causes which have a duration of more than 7
calendar days shall be considered cause of force majeure. A notification
to this effect duly certified by the Local Chamber of Commerce / Statutory
Authorities shall be given by the supplier to the buyer by registered letter. In
the event of delay in such cases, a length of time equal to the period of force
majeure or at the option of the buyer, the order may be cancelled. Such
cancellation would be without any liability whatsoever on the part of buyer. In
the event of such cancellation the supplier shall refund any amount
advanced by the buyer and return back any material issued to him by the
buyer and release facilities, if any, provided by the buyer.

18.0 CORRESPONDENCE:
For the purpose of correspondence with APPCB, the address is given below:

MEMBER SECRETARY,

Andhra Pradesh Pollution Control Board,
Near APIIC Housing Colony | APMARKFED,
Autonagar, Vijayawada — 520007
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19.0 OTHER TERMS & CONDITIONS:

As per the tender document, vide Tender Notice no. APPCB-12028/1/2023-
SS-CL-APPCB, dated 30.03.2022 and with GEM/2023/B/3326079, dated
03.04.2023.

20.0 ACKNOWLEDGEMENT OF NOTIFICATION OF AWARD:

Please acknowledge the receipt of Notification of Award and acceptance for
the supply of nine (9) Real-time Wastewater Quality Monitoring Systems,
installation & commissioning at STPs for monitering treated wastewater
quality, data connectivity to APPCB & CPCB servers, training to APPCB staff
and operation & maintenance of these stations for a period of five years as per
the terms & conditions stipulated therein, may be submitted to APPCB within
seven (7) days from the date of receipt of the same,

Yours sincerely,

B Sreedhar las
MEMBER SECRETARY

Encls: Annexures —1, 2,3, 4,5 &6.
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LIST OF ENCLOSURES

1 Annexure -f List of equipment / instruments and their price break-up.
1
2iannexure -f Operation & Maintenance price break-up format for nine (8) Real-time
2 Wastewater Quality Monitoring System for monitoring wastewater
quality being treated by STPs for a period of 5 years.
3Annexure -f Optional items and their price break-up.
3
4lAnnexure -f [Operation & Maintenance price break-up format for optional items.
4
SiAnnexure -f Pre-contract Agreement.
=)
6annexure - Proforma for Bank Guarantee against Performance Security.

B
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LIST OF EQUIPMENT [ INSTRUMENTS AND PRICE BREAK-UP
Annexure - 1

|. Real-time wastewater Quality Monitoring System for monitoring wastewater
quality being discharged into marine waters:

5. instrument | Make | | Unit price | GS | Unit price Qty| Total Price
N equipment & | Partno. (Rs.) T | after GST ; (Rs.)
0. accessories (Rs.) (N;J

51-
1. | Cnline S CAN 22602681 18 | 26,67,143. | 9 |2,4004,290.0
0 | multizparametric COD, BUSTRIA 00| e 38 0

BOD, TSS, pH, & Flow
Analyzer with Data
Connectivity Charges
on APPCE & CPCB
Servers.
Display:
terminal

s::can high-
end loT terminal based
on an indusirial PC,
IP65 widescreen color
graphical display (9")
and touch screen
sensor and  siation
management of up to
64 parameters:
automatic  cleaning,
data logging, sample &
calibration  including
history and multipoint
calibration, sensor
function check, user
management and easy
data transfer via USE-
stick low power
operation with less
than 3 watts (@ 15
min. measuring
interval) and M2M
(Machine te Machine)
connectivity:100 Mb/s
Ethernet, 300 Mb/s
WLAN and optional
worldwide WCDMA 4G
interface, remote
control (http) and data
transfer into “Cloud”
via FTP, SSH and TML
. process interface o

con::.cube
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SCADA wvia Modbus
RTUITCP, sDI-1
Frofibus DP, analog
W4-20 ma and relay
outpLts (state}s.
integration of third-
party sensors via
analog O/4-20 mA and

digital{solid state)
inputs, Modbus
RTUITCPR,16 GB
memory storage
capacity  Model
Con::cube

Make:S::CAN,
AUSTRIA

Sensor.-Carbo; lyser
Measuring  principle;
UV-Vis  spectrometry
over the iotal range
190-750 nm), web
server on board - loT
enabled, no user
software is needed to
configure the probe.
Communicates
directly with your
mobile device via
Bluetooth or WLAN,
8 GB on board
memory-capacity for
logging data for
many years long
term stable and
maintenance free in
operation.  Factory
pre-calibrated, local
multi-point
calibration possible
automatic  cleaning
with compressed
air

Model:
carbo:lyser™- V3,
Make: S::CAN,
Austria,

Included

pH SENSOR
pH:lyser-  measuring
principle:

unigue, non-porous |
non-leaking combined.
Reference  elecirode

Included

359
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for techmically
unrivalled and
consistent pH
performance 5CEn
plug & measure. multi-
parameter SENsor;
pH:lyser maonitors pH
& temperature; long
term stable and
maintenance free in
operation; ideal for
waste water, factory
pre calibrated
ymounting and
measurement directly
in the media (In Situ)
or in a flow cell
operation via s:can
terminals & sican
software; Model:
pH:lyser, Make:
S::CAN, Austria.

2. | Effluent flow meter: ABB 85000.00{ 18 | 1,12100.0 | 9 | 10,08,900.00]
0 |Shall be able to 4 0
measure the velocity
{mis./sec) & volume
(m3) of effluent flowing
through the effluent
discharge pipeline with
totalizer and shall
display the readings in
digital mode.
Measurement
principle: Ultrasonic
Model : LST300, Make
. ABB.

Accessories  required | Reput 1,75,000.0 18 | 2065000 | 9 1B.SE.SED.UUr
for Installation and ed 0 % o
commissioning of the | make
system,

o

Bill of Quantity:-

1. Panel enclosure
with Stand,
SMPS, Panel air
filter, Exhaust
Fan, Anchor
fastener & Circuit
breaker, tubming,
nut & bolt, elc.

2. 50V
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3. SIM Card
4. Compressor
5. 55 Sensor cage
With S5 chain &
Conduit pipe
4. | GSM /| GPRS-MODEM Reput| 1,2500000 18 | 1475000 | 9 | 1327.500.00
0 |with Antenna with data ed 0 % 0
transmission. Make
5.0| pH combination pH::ly - e - - Included
electrode — measuring ser
range 0 — 12 pH.
Total: [2,81,99,190.0
0
Customs duty, freight charges and other taxes, if any may also be] Included
incarporated in the price bid:

Annexure - 2
Il. Operation & Maintenance charges for five (5) years including three years
warranty period:
Comprehensive Operation & Maintenance services for a period of five years from the date
of commissioning of the station including three years warranty period [services include
total operation & maintenance of the station, supply of spares & consumables, security of
the station equipment, payment of internet & power supply charges, real-time data
transmission to APPCB on continuous basis, insurance of the total station equipment
against any theft, fire, natural calamities (hurricanes, earth quakes, floods, etc.}]:
5. Year Amount per unit | GST | Unit price after Qty. | Total Price (Rs.)
No. (Rs.) GST (Rs.) Nos.
1 |15t YearO & M 32,621.55 |18% 38,493.43
Charges 3.46,440.86
2 |and 242. . e
2nd Year O & E5,242.15 [18% 76,985.74 6.92.871.63
M Charges
red
3 [39vear0& M 97,863.23 (18% AR 10,39,307.50
Charges
ih
4 |4 Year O & 1,30,484.30 |18% 1,53,971.47 13.85.743.27
M Charges
th
5 |IsM vear O & 1,63,105.40 |18% 1,92,464.37 17,32.179.35
M Charges
Total: 51,96,543.00
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Annexure - 3
|1l.Optional items:
S. Jtem Description Make / Unit Price |[GST | Unit Price | Qty. | Total Price
Mo. Part no. (Rs.) After GST | (Nos. (Rs.)
(Rs.) )
1 | Surveillance Camera | CP Plus | 25,000.00| 18% 2050000 | 9 2 65,500.00
2 | Suitable Shelter for Axis 25,000.00] 18% 29,500.00 | 8 | 2,65,500.00
RETWOMS make
3 | Solar Panel & Charge | Reputed
Controller Make
4 | Batteries For Solar
Panel
= | 3KVAUPS Reputed 35,000,000 18% 41,300.00 g 3,71,700.00
(Uninterruptible Power| Make
Supply)
Total: | 9,02,700.00

Procurement of optional items mentioned at Annexure - 3 from the supplier is purely
depends on the requirement of APPCB and the supplier shall execute the supply of
these items only on demand of APPCE.

Annexure -4

IV.Operation & Maintenance charges for five (5) years

warranty period:

including three years

5. Year Amount per | GS Unit price after Qty. Total Price
No. unit T GST (Rs.) Mos. Rs.)
(Rs.)
1 (1% Year O & M 5,500.00 | 18 6,490.00 58,410.00
Charges %
2 |2 vear D & M 6,000.00 | 18 7.080.00 ) 63,720.00
Charges ¥
3139 Year O & M 6,500.00 | 18 — 69,030.00
Charges ¥
4 |am vear O & M 7.000.00 | 18 E,260.00 74,340.00
Charges b
5 |8 Year D & M 750000 | 18 §.850.00 79,650.00
Charpges ¥
Total: 3,45,150.00
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ANNEXURE - 5

Contract Agreement

[The successful Bidder shall fill in this form in accordance with the instructions indicated]

THIS CONTRACT AGREEMENT is made

the [ insert; number | day of [ insert: month |, [ insert: year ).

BETWEEN

(1) [ insert complete name of Purchaser |, a [ insert description of type of
legal entity, for example, an agency of the Ministry of ... of the Government of
{ insert name of Country of Purchaser ), or corporation incorporaied under
the laws of { insert name of Country of Purchaser } ] and having its principal
place of business al { insert address of Purchaser ] (hereinafter called “the
Purchaser"), and

(2) [ insert name of Supplier ], a corporation incorporated under the laws
of [ insert: country of Supplier | and having its principal place of business at
[ insert: address of Supplier | (hereinafter called "the Supplier”).

WHEREAS the Purchaser invited bids for certain Goods and ancillary services, viz., [inseri
brief description of Goods and Services] and has accepted a Bid by the Supplier for the
supply of those Goods and Services in the sum of [insert Contract Price in words and figures,
expressed in the Contract currency(ies) | (hereinafter called “the Contract Price”).

NOW THIS AGREEMENT WITNESSETH AS FOLLOWS:

1

In this Agreement words and expressions shall have the same meanings as are

respectively assigned to them in the Conditions of Contract referred to.

2

The following documents shall constitute the Cantract between the Purchaser and

the Supplier, and each shall be read and construed as an inlegral part of the Contract:

a. This Contract Agreement

b. All conditions of Bid Document

¢. Technical Requirements (including Schedule of Requirements and Technical
Specifications)

d. The Supplier's Bid and original Price Schedules

e. The Purchaser's Notification of Award

f. [Add here any other document(s)]

3.

This Contract shall prevail over all other Contract documents. In the event of any

discrepancy or inconsistency within the Contract documents, then the documents shall
prevail in the order listed above.

4.

In consideration of the paymenis to be made by the Purchaser to the Supplier as

hereinafter mentioned, the Supplier hereby covenants with the Purchaser 1o provide the
Goods and Services and to remedy defects therein in conformity in all respects with the
provisions of the Contract

5.

The Purchaser hereby covenants to pay the Supplier in consideration of the
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provision of the Goods and Services and the remedying of defects therein, the Contract
Price or such other sum as may become payable under the provisions of the Contract
at the times and in the manner prescribed by the Coniract.

IN WITNESS whereof the parties hereto have caused this Agreement to be executed in
accordance with the laws of [insert the name of the Coniraci governing law country] on the
day, month and year indicated above.

For and an behalf of the Purchaser

Signed: [insert signature]
in the capacity of [ insert title or other appropriate designation |
in the presence of [insert identification of official witness]

For and on behalf of the Supplier
Signed: [insert signature of authorized representative(s) of the Suppfier]

in the capacity of [ insert title or other appropriate designation |
in the presence of [ insert identification of official witness]
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ANNEXURE - 6

Performance Security

[The bank, as reqguested by the successful Bidder, shall fll in this form in accordance with the
instructions indicated]

Date: [insert date (as day, month, and year) of Bid Submission]
IFE Mo, and title: finsert no. and title of bidding process]

Bank's Branch or Office: [insert complete name of Guarantor]
Beneficiary: [insert complete name of Purchaser]
PERFORMANCE GUARANTEE No.: [insert Performance Guarantee number]

We have been informed that [insert complete name of Supplier] (hereinafter called “the
Supplier") has entered into Contract No. [insert humber] dated [insert day and month, [insert
year] with you, for the supply of [description of Goods and related Services] (hereinafter
called "the Contract”).

Furthermore, we understand that, according 1o the conditions of the Contract, a Performance
Guarantee is required.

At the request of the Supplier, we hereby irrevocably undertake to pay you any sum(s) not
exceeding [insert amount(s) in figures and words] upon receipt by us of your first demand in
writing declaring the Supplier to be in default under the Contract, without cavil or argument,
or your needing to prove or to show grounds or reasons for your demand or the sum
specified therein.

This Guarantee shall expire no later than the [insert number] day of [insert month] [insert
year], and any demand for payment under it must be received by us at this office on or
before that date.

This guarantee is governed by the provisions of Indian Contract Act

[signatures of authorized representatives of the bank and the Supplier]

Signed by B Sreedhar las
Dale: 15-08-2023 11:35:15
Reason: Approved
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'-';'Z;‘__’":-F' xirunanak Colony, Autonagar, Vilsyswada- 520007 vibe Le
Fhone. Ko BESB-2483200, Wabslte: Mo it aEh.pov.i)
PROCEEDINGS OF THE MEMBER SECRETARY, ABPRCE
Frocd.No. 126/APPCR/HO/ECS/KK/2023 - 243 Dated:19.06,2023

Sub:  APPCE - M/s. Ol & Natural Gas Corporation Ltd., (ONGC) - Hon'ble
NGT order dated. 02.08.2022 in O.A NO. 175 of 2020 — Litilization of
Environmental Compensation fund - Releass of Paymenl - Sanction
Proceedings - lssued - Reg.

Ref: 1, Hon'ble NGT order dated. 02.08.2022 in O.A. MNo. 175 of 2020
2. ONGC letter dated. 14.02.2022 on payment of EC.
prt W 3. District Collector, Dr. B.R. Ambedkar Konaseema District,
‘ﬂﬁu&?ﬂ Vs Amelapuram letter No. NGT 0.A No. 175/2020/EC dated, 06,2023,

“u"‘:'/’- =% m
ORDER: fb\(:}

The Collector and District Magistrate, Dr. B.R. Ambedkar Konaseama District,
Armalapuram vide letter dated. 06.2023 informed that an expert committee was
constituted for preparation of action plan for utilizstion of environmental
compensation paid by M/s. ONGC in accordance to the Hon'ble NGT order dated.
02.08.2022 in 0.A. No. 175 of 2020. Further informed that the committee in the
meeting held en 02.06,.2023 has recommended the proposal submitted by the
Superintending Engineer, Irrigation circle, Dowlaiswaram for utilization of EC
funds for earth work excavation of Rangarajucodu medium drain from KM 0.00 to
KM 6.20 In GC delta. Whereln, it was reported that the above proposal will lead
to the following benefits -

1. Prevent the Inundation of low lying Irrigatfon land due te free flow of flood
waler Into ses through de-siited drain.

2. Increases the productivity of Agriculture and Horticulture in the ares.

3. Frevents the pollution of drinking water sources and thereby decreases
water borne diseases In the ares,

4. Reduces inundation of viliages during the time of Godavari fioods.

Afrer detalled examination, sanction Iz hiereliy accorded (o release an amount of
Fs. 24,80,000/ (Rupees Ninely-Four Lakhs aid Sixty inousand only) Inciuding
ST and other applicable taxes in favor of the Collector & District Maglstrate, Di,
B.R. Ambediar Konp=eema District, Amatapuram towards utillzation of EC lunds
raid by M/s. ONGC, for garth work excavation of Randarsbicndo mediigs deal
Ve R GLU0 e KM 220 I GE delta Lo schieve the banetis proposed shove

he Chiel Accounin offlcel = Harely advised Lo initialy make S8 opvirieos
Lhse s tiennd ay : 730,000/ [Aloaes Forfe=-5

Vs AR A i oagl
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drawn in fevor of the Collector and District Maglstrate, Dr. B.R. Ambedkar
Konaseema District, Amalapuram Immediately as 1* jpstallment. The above
expenditure shall be met from head of EC funds, The balance amount is to be
released upon receipt of the utllization for the 1% Installment amount releesed.

2] SECRETARY
To ‘“ - 3!
The Chief Accounts Officer, v £
APPCB, Head Office,

Vijayawada.

Copy to the Collector and District Magistrate, Dr. B.R. Ambedkar Konaseema
District, Amalapuram for information.

Copy to the JCEE, ZO, APPCB, Visakhapatnam for information.

Copy to the EE, RO, APPCB, Kakinada for information.

367
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ANNEYVRE~ 1D

— ANDHRA PRADESH POLLUTION CONTROL BOARD
_So el Dr. YSR Paryavaran Bhavan, APIIC Colony Road, J‘L LI FE
W Gurunanak Colony, Autonagar, Vijayawada- 520007 ‘:b,f':" ety for
=IF Phone. No.0866-2463200, Website : https://pch.ap.gov.in/ B
M R P
PRESENT : SRI. B. SREEDHAR, IAS
Procd.No. 126/APPCB/HOIECSIKKD/2023 - Dated: 01/08/2023.

Sub.: APPCE — HO — ECS - M/s. Qil & Natural Gas Corporation Lid., (ONGC) — Hon'ble NGT
order dated. 02,08.2022 in O.A NO. 175 of 2020 - Utilization of Environmental
Compensation fund - Release of Payment — Sanction Proceedings — Issued - Reg.

Ref.. 1. Hon'ble NGT order dated. 02.08.2022 in O.A. No. 175 of 2020.
2. ONGC |etter dated. 14.09.2022 on payment of EC.
3. Dustrict Collector, Dr. B.R. Ambedkar Konaseema District, Amalapuram letter
No. NGT O.A No. 175/2020/EC di.  .06.2023.
. APFCRB Procds. No. 126/APPCEB/HO/ECS/KKD/2023 — 253, Dt. 19.06.2023
. District Collector, Dr. B.R. Ambedkar Konaseema District, Amalapuram letter
No, NGT 0.A No. 175/2020/EC dt. ,07.2023.

N B

ORDER:

The Collector and District Magistrate, Dr. B.R. Ambedkar Konaseema District, Amalapuram
vide letter dated. 06.2023 (ref 3) informed that an Expert committee was constituted an
17.01.2023 for preparation of action plan to utilize the environmental compensation paid by
M/s. ONGC in accordance to the Hon'ble NGT order dated. 02.08.2022 in O.A. No. 175 of
2020. Further, informed that the committee in the meeting held on 01.02.2023 has
recommended 6 No. of proposals for consideration and sanction of funds for utilization of
Environmental Compensation amount paid by Mfs. ONGC.

Vide ref. 4" cited, the Board has sanctioned an amount of Rs. 94.60 Lakhs in favour of the
District Collector, Dr. B.R. Ambedkar Konaseema District, Amalapuram towards utilization of
EC funds paid by M/s. ONGC, for earth works excavation of Rangarajucodu Medium Drain
from KM 0.00 to KM 5.20 in GC Delta and 50% amount was released towards 1% installment
for execution of the above.

Vide letter dated, July, 2023 (ref 5}, the Collector and District Magistrate, Dr. B.R. Ambedkar
Konaseema District, Amalapuram informed that another proposal was received from District
RWS Engineering Office, Amalapuram for Construction of OHSR at Indiramma Colony of
Gudimula GP of Sakhinetipali Mandal with an estimated cost of Rs 39.50 Lakhs and the
same was recommended by the Expert Committee during the meeting held on 04.07.2023
for utilization of EC funds of M/s. ONGC at Dr. B.R. Ambedkar Konaseema District. Further,
the Collector and District Magistrate, Dr. B.R. Ambedkar Konaseema District, Amalapuram
recommended for sanction of EC funds paid by M/s. ONGC, for taking up the following
projects —

S.No. [Details of the proposal Estimated
project cost
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1. |Construction of OHSR at Rudravari Meraka, Chintalapalli Village,| Rs.47.00 Lakhs
Razole Mandal, Dr. Br. Ambedkar Konaseema District

2. [Construction of OHSR at Indiramma Colony of Gudimula GP off Rs 39.50 Lakhs
Sakhinetipalli Mandal, Dr. Br. Ambedkar Kenaseema District

3. [Establishment of 4 bedded dialysis centre at CHC, Razole, Dr. Br| Rs.65.00 Lakhs.
Ambedkar Konaseema District

Total 151.50 Lakhs

After detailed examination, sanction is hereby accorded (o release an amount of Rs. 151.50
Lakhs (Rupees One Crore Fifty One Lakhs and Fifty Thousand only) including GST and
other applicable taxes in favor of the Collector & District Magistrate, Dr. B.R. Ambedkar
Konaseema District, Amalapuram towards utilization of EC funds paid by M/s. ONGC,
towards construction of (1) OHSR at Rudravari Meraka, Chintalapalli Village, Razole Mandal
with an estimated cost of Rs. 47.0 Lakhs; (2) OHSR at Indiramma Colony of Gudimula GP of
Sakhinetipalli Mandal with an estimated cost of Rs. 39.50 Lakhs and (3) Establishment of 4
bedded dialysis centre at CHC, Razole with an estimated cost of Rs. 65.0 Lakhs at Dr. Br
Ambedkar Konaseema District. Initially 50% of the sanctioned amount will be released as
1st installment and the balance amount will be released upon receipt of the utilization

certificate for the 1% installment amount released.

B Sreedhar las
MEMEER SECRETARY
To

The Collector and District Magistrate,
Dr. B.R. Ambedkar Konaseema District,
Amalapuram

Copy to the Chief Accounts officer, APPCB, Head Office for information.
Copy to the JCEE, ZO, APPCB, Visakhapatnam for information.
Copy to the EE, RO, APPCE, Kakinada for information.

Signed by B Sreedhar las
Dale: 01-068-2023 14:41.51
Reason: Approved
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[6U
—'T ANDHRA PRADESH POLLUTION CONTROL BOARD ar; £
g T Dr. YSR Paryavaran Bhavan, APIIC Colony Road, f"'." I_l FE
W Gurunanak Colony, Autonagar, Vijayawada- 520007 \,}@' Litestyle far
B Phone. No.0866-2463200, Website: hitps://pch.ap.gov.in/ SIS

Procd.No. 126/APPCBIHO/ECSIKKD/2024 - Date:12/08/2024,

Sub.: APPCB - HO — ECS - M/s. Qil & Natural Gas Corporation Ltd., (ONGC} - Hon'ble
NGT order dated. 02.08.2022 in O.A NO. 175 of 2020 - Utilization of Environmental
Compensation fund — Release of Payment — Sanction Proceedings — Issued - Reg.

Ref.:

1. Hon'ble NGT order dated. 02.08.2022 in O.A. No. 175 of 2020,
2. ONGC letter dated. 14.08.2022 on payment of EC.
3. District Collector, Dr. B.R. Ambedkar Konaseema District, Amalapuram letter
Mo. NGT O.A No. 175/2020/EC dt. .06.2023,
. APPCBE Procds. No. 126/APPCB/HC/ECS/KKD/2023 — 253, . 19.06.2023
. District Cellector, Dr, B.R. Ambedkar Konaseema District, Amalapuram letter
No. NGT O.A No. 175/2020/EC dt. .07.2023.
. Procd.No. 126/APPCB/HO/ECS/KKD/2023 - Dated: 01/08/2023.
. District Collector, Dr. B.R. Ambedkar Konaseema District, Amalapuram letter
No. NGT O.A No, 175/2020/EC dt. 25.06.2024.

Lol ]

n

-l O

ORDER:

The Collector and District Magistrate, Dr. B.R, Ambedkar Konaseema District, Amalapuram
vide letter dated.25.06.2024 (ref 7) informed that proposals were received by the
Collectorate, Dr. B.R. Ambedkar Konaseema District for utilization of EC funds for
establishments of various infrastructure projects and construction of 5 No, of OHSR tanks
at Sakhinetipalli Lanka, Srungavarappadu, Merakapalem, Dindi and Mallipudi of
Amalapuram Division, Dr, B, R, Ambedkar Konaseema District.

Further reported that, the Expert Committee constituted by the District Collector, Dr, B.R.
Ambedkar Konaseema District for the utilization of the EC funds [paid by M/s. ONGC in
NGT DA No. 175/2020/EC dated 17.01.2023] reviewed the above proposals in the
committee meeting held on 21.06.2024 and recommended for sanction and release an
amaunt of Rs. 1,50,10,000/- for construction Propasal of the OHSR tanks at Sakhinetipalli
Lanka, Srungavarappadu, Merakapalem, Dindi and Mallipudi of Amalapuram Division, Dr.
B. R. Ambedkar Konaseema Districl,

The Committee opined that the safe drinking water is basic need and hence recommended
to accept construction of following 5 OHSR proposals —

S.No. Details of the proposal Estimated
project cost

1. [Construction of OHSR with 40,000 liters capacity at Merakapalem|Rs. 34.00 Lakhs
\Village, Razole Mandal, Amalapuram Division
2. [Construction of OHSR with 40,000 liters capacity at SakhinetipallijRs. 32.00 Lakhs
Lanka GF of Sakhinetipalli Mandal, Amalapuram Division

3, [Construction of OHSR  with 20000 liters capacity atjRs. 21.00 Lakhs
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Kesavadasupalem Grama panchayath Sakhinetipalll Mandal,
Amalapuram Division

4, Konstruction of OHSR with 40,000 liters capacity at Dindi GramaRs, 43.10 Lakhs
panchayath, Malkipuram Mandal, Amalapuram Division

5. [Construction of OHSR with ©0,000 liters capacity atRs. 20.00 Lakhs
Srungavarappadu grama panchayath, Sakhinetipalli Mandal,
Bmalapuram Division

Total{150.10 Lakhs

After detailed examination, sanction is hereby accorded to release an amount of Rs. 150.10
Lakhs (Rupees One Crore Fifty Lakhs and Ten Thousand only) including GST and other
applicable taxes in favor of the Collector & District Magistrate, Dr. B.R. Ambedkar
Konaseema District, Amalapuram for utilization of EC funds paid by M/s. ONGC, towards
construction of 1) Construction of OHSR with 40,000 liters capacity at Merakapalem Village,
Razole Mandal, Amalapuram Division with an estimated cost of Rs.34,00,000/, Z)
Construction of OHSR with 40,000 liters capacity at Sakhinetipall Lanka GP of
Sakhinetipalli Mandal, Amalapuram Division with an estimated cost of Rs.32,00,000/- 3)
Construction of OHSR with 20,000 liters capacity at Kesavadasupalem Grama panchayath
Sakhinetipalli Mandal, Amalapuram Division with an estimated cost of Rs.21,00,000/-; 4)
Construction of OHSR with 40,000 liters capacity at Dindi Grama panchayath, Malkipuram
Mandal, Amalapuram Division with an estimated cost of Rs.43,10,000/- and 5) Construction
of OHSR with 60,000 liters capacity at Srungavarappadu grama panchayath, Sakhinetipall
Mandal, Amalapuram Division with an estimated cost of Rs.20,00,000/-. Initially 50% of
the sanctioned amount will be released as 1st installment and the balance amount

will be released upon receipt of the utilization certificate for the 1% installment
amount released.

B Sreedhar las
MEMBER SECRETARY

To

The Collector and District Magistrate,
Dr. B.R. Ambedkar Konaseema District,
Amalapuram.

Copy to:

1. The Chief Accoumns officer, APPCE, Head Office for information.
2. The JCEE, 20, APPCE, Visakhapatnam for information.

3. The EE, RO, APPCB, Kakinada for information. He is infarmed to obtain utilization
certificate for the aforesaid amount from the District Collector, Dr. B, R. Ambedkar

Konaseema District and furnish to Head office at an early date.

Digitally Signed by 8

Sreedhar las

Dale; 12-08-2024 15:16:34
Regson: Approved

371



372 Fil 2312120218 PRCH
166 ANN EYURE- T

ANDHRA PRADESH POLLUTION CONTROL BOARD
D. No., 33-26-14D/2, Near Sunrise Hospital, Pushpa Hotel Centre.
Chalamalavari Sireet, Kasturibaipet, Vijayawada - 520 010
Phone, No. 0866-2463200, Websile: v peh. ap.nic.in

NOA No. APPCB-12023/2/2021-SS-CL-APPCB - § 6§  08/11/2022
Notification of A

To

The Director,

CSIR-National Environmental Engineering Research Institute (NEERI),
Nehru Marg, Vasant Nagar,

Nagpur-440020,

Maharashtra.

Sir,

i ion: ik Basha ienti -NEERI

Sub | APPCB — LAB - Notification of Award for conducting “Comprehensive
: Scientific Study" to save Kolleru Wildlife Sanctuary and Wetland of Kolleru
from pollution as per the directions of Hon'ble NGT, Chennai - Issued to
CSIR - National Environmental Engineering Research Institute (NEERI) -

Reg.
Ref: 1. Hon'ble NGT, Chennai Order, dated 03.01.2022 in O. A. No.259 of 2020
and 02 of 2021.
2. EFS & T Dept., Govt, of AP Lr. No. EFS01-ENV/29/2020-SEC-I, dated
08.03.2022.
3.APPCB Lr. No. APPCB-12023/2/2021-SS-CL-APPCB/54, dated
25.04.2022.

4. CSIR-NEERI Lr. No. HZC/APPCB-KL/2022/372, dated 21.06.2022.

R
1. Introduction:

itis to inform that Hon'ble NGT, Chennal in its Order, dated 03.01.2022 in O.A. Nos.
250 of 2020 and 02 of 2021, vide reference 15 cited, directed the Government of
Andhra Pradesh to conduct Comprehensive Scientific Study in order to protect the
water body and remove the encroachments and hand to over the entire area to the
Forest Department, so as to maintain the lake area in the wildlife sanctuary in an
effective manner and to make the lake pollution free.

The EFS & T Department, Government of Andhra Pradesh has requested Andhre
Pradesh Pollution Control Board (APPCB) to entrust the above study to CSIR-

NEERI, Nagpur or any other reputed institute, vide reference 2™ cited.

Accordingly, APPCB has requested CSIR-NEERI, Nagpur to submit the proposals to
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AFFCTE lor conducting Comprehensive Scientiic Swdy 1o save 1he kolleru lake. vids

reference 3™ cited.

f

in response, CSIR-NEERI, Hyderabad Zonal Centre has submitled the proposals for
carrying out Comprehensive Scientiific Study lo save Kolleru Wildlite Sanctuary and
Wetland, vide reference 4" cited,

2. Award of work order:

After careful examination of the proposals submitted by CSIR-NEERI, vide reference
4th cited, APPCE is herewith issuing the Notification of Award to CSIR-NEERI for
conducting “Comprehensive Scientific Study” to save Kolleru Wildlife Sanctuary and
Wetland” with the following objeclives, scope & methodology, deliverables and terms
& conditions:

3. Title of the study:

“Comprehensive Scientific Study” to save Kolleru Wildlife Sanctuary and Wetland of
Kolleru from encroachments and pollution.

4) Objectives:

4.1) To delineate the Kolleru wildlife sanctuary and demarcate the kolleru lake
on Survey of India toposheet.

4.2) To identify the notified and unnotified drains entering the Kolleru lake.
4.3) To identify the various contaminants entering the lake through drains.

4.4) To assess the biodiversity status of the Kolleru wildlife sanctuary and
Kolleru lake.

4.5) To assess the environmental impact and delineate the measures to save
the kolleru lake and wildlife sanctuary catchment area.

4.6) To make an assessment for suggesting safe distances for establishment

of Red, Orange, Green and White category industries from the +5 contour of
Kolleru lake.

5) Scope ork an
5.1) Demarcation of the Wildlife Sanctuary and Kolleru lake along with the
notified and un-notified drains and outlet to the lake on the Survey of India
toposheet on 1:50,000 scale.
5.2) Reconnaissance survey of the Sanctuary, lake and surrounding area
shall be carried out to understand the status of the lake and the surrounding

land use pattern.

£.2) Collection and analysis of secondary data from all sources like APPCE,
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limgation & Forest depanment. Fishenes Department, elc
5.4) Preliminary sile assessment includes background data collection, site

reconnaissance and drainage survey.

5.5) Inventory of potential contaminant sources of all the drains shall be
prepared by carrying out preliminary investigation of the sanctuary and lake,
topographic survey.

5.6) Collection of water & sediment samples in two seasons, post and pre
monsoon seasons from (a) all the notified & other drains joining the lake, (b)
existing lake (in adequate numbers) and (c) outlet of the lake and analysing
for physico-chemical parameters like, pH, BOD, COD, DO, TOC, TDS,
FPhosphates, Nitrates, microhiological parameters like, E-Coli, Total Coliform,
Fecal Coliform & Fecal Streptococci, organo-chloro & organo-phosphorus
pesticide residues, antibiotic residues and metals such as As, Be, Cd, Cr, Pb,
Co, Cu, Fe, Hg, Mn, Mo, Ni, Sb, Sc, Se, Ti, V and Zn.

5.7) Quantification of the drains entering the lake.

5.8) The water samples shall also be collected for analysis of phytoplankton
and zooplankton diversity.

5.9) The sediment samples 1o be collected and assessed for the benthic
fauna.

5.10) Collection of soil samples at representative locations and analysis for
physico-chemical parameters like pH, EC, texture, bulk density, particle
density, porosity, water holding capacity, soluble cations & anions, SAR,
organic carbon, available N, P, K and heavy metals.

5.11) The whole study shall be carried out for the +5 contour of the Sanctuary
and lake.

5.12) To delineate the environmental measures to be identified based on
the contamination assessment, if any.

5.13) To study the baseline environmental data and examine the feasibility of
permitting industries viz., White / Green / Orange / Red as per CPCB
classification, 2016 within 10 km radius from +5 contour of Kolleru lake duly
identifying the environmental impacts.

5.14) To envisage environmental changes in biodiversity in and around the
lake (+5 contour) level.

5.15) Assess the biodiversity (flora and fauna) and attributes of study area
around the proposed site.

5.18) Literature review and collation of secondary data relevant to the study
area.
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5.17) Pumary daia collection and establishiment of baseline envitonmenlal
status of the study area,

5.18) The baseline information ol physical information of the lake and visual
inspection of the flera and fauna in the project area.

6) Contract value of the study:

Total contract value of the study shall not exceed Rs. 70,20,000/- (rupees seventy
lakhs and twenty thousand only). GST will be extra as applicable at the time of
execution of the study.

7. Period of the study:

The study shall be completed in twelve (12) months period including submission of
final report to APPCB as detailed below:

7.1) The post monsoon season water, sediment, soil, etc. guality monitoring
shall be carried out during the year, 2022.

7.2) The pre monsoon season water, sediment, soil, etc. quality monitoring
shall be carried out during the year, 2023.

7.3) The draft report of the study shall be submitted to APPCE by the end of
September, 2023 and the CSIR-NEERI team shall make a power point
presentation to the expert committee consisting of members of concerned
stakeholders.

74) The CSIR-NEERI shall incorporate the  suggestions and
recommendations made by the expert committee in the report. The final report

completed in all respects shall be submitted to APPCB not later than
31.12.2023.

8) Payment terms:

8.1) 40% of the contract value will be released towards advance to start the
work.

8.2) 25% of the contract value will be released to the institute after successful

completion of first phase water quality monitoring during post monsoon
season, 2022.

8.3) 25% of the contract value will be released to the institute after successful
completion of second and final phase water guality monitoring during pre
monsoon season, 2023,

8.4) Balance 10 % of the contract value will be released afier acceptance of
final report.

¢. Submission of final report:

The final reporl complete in all respecis shall be submitted nol later than 31.12 2023,
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10) Delverables:

10.1) Assessment of the stalus and measures 1o save Kolleru wild life
sancluary and Kolleru Wetiand from poliution

10.2) Recommendations on the safe distances for establishment of Red,
Orange, Green and White category industries from the +5 contour of Kolleru
lake duly identifying the environmental impacts.

11) General terms & conditions:

11.1) Retain such amounts from the payment due and payable by APPCB to
the Institute as may be required to offset any losses caused to the Board as a
result of such event of default and the Institute shall compensate the Board for
any such loss, damages or other costs, incurred by the Board in this regard.
Nothing herein shall affect the continued obligation of the Institute / other
members of its team to perform all their obligations and responsibilities under
this contract in an identical manner as were being performed before the
occurrence of the default.

11.2) APPCE reserves the right to recover such costs / losses and other
amounts from the Institute that may have resulted from such default and

pursue such other rights and / or remedies that may be available to the Board
under law.

11.8) The Member Secretary, APPCB, Vijayawada reserves himself the right
to cancel the contract at any stage, if the Institute was found noncompliance of
the terms & conditions and objectives of the entrusted study.

11.4) APPCB shall reserve the right to inspect and verify the progress of the
study at any time during the project tenure with prior infermation, Institute shall
provide the information regarding the progress of the project, accordingly.

11.5) Physico-chemical analysis of all the samples pertaining to the study shall
be carried out in a NABL accredited and having Environmental Laboratory
recognition under the Environment (Protection) Act, 1986. The facilities shall
be made available for the verification of APPCB, if required. Letter of
authorizations / agreements / MoU / acceptance, etc. entered between CSIR-
NEER! and Laboratories concerned shall be provided to APPCB.

11.6) The CSIR-NEERI shall have his own eguipment / instruments for
conducting the said studies. Transporiation of reguired eqguipment /
instruments for carrying out monitoring, safety during moenitoring & storage,
rents for buildings, electricity charges, installation expenses, including
accommodation charges incurred shall be borme by the Institute. APPCB will
not be providing any assistance or help to the Institute in supplving of
equipment or laboratory services or manpower or in any other form.
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Z2) Force Majeure:

12.1) The Institule shall not be liable for any penalization or termination of the
contract for default, if and to the extent that it's delay in performance or othel
failure 1¢ perform its obligations under the Contract is the resull of an event of
Force Majeure.

12.2) For purposes of this clause "Force Majeure” means an event beyond the
control of the Institute and not involving the Institute’s fault or negligence and
not foreseeable. Such events may include, but are not restricted to, acts of the
State Government in its sovereign capacity, wars or revolutions, fires, floods,
epidemics, quarantine restrictions and freight embargoes.

12.3) If & Force Majeure situation arises, the Institute shall promptly notify the
Board in writing of such condition and the cause thereof. Unless otherwise
directed by APPCB in writing, the Institute shall continue to perform its
obligations under the Contract as far as is reasonably practical, and shall seek
all reasonable alternative means for performance not prevented by the Force
Majeure event.

13) Disputes & Jurisdiction:

This contract is between APPCB and the CSIR-NEERI and shall be governed by the
Laws of India and under this contract shall be taken by the parties only in Andhra
Pradesh to competent jurisdiction.

Kindly acknowledge the receipt of the Notification of Award and acceptance of the

same

for conducting “Comprehensive Scientific Study” to save Kolleru Wildlife

Sanctuary and Wetland of Kolleru from pollution as per the terms & conditions

stipulated therein, may please be communicated to APPCE within seven (7) days
from the date of receipt of the same.

signed by Vijey Kumer
sorkr Tes

Yours sincerely,

Vijay Kumar Gsrkr las
Secretary To Government

Jate: D&-11-2072 1T 27:57

TEELON Approves
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ANDHRA PRADESH POLLUTION CONTROL BOARD
Dr. ¥YSR Paryavaran Bhavan, APIC Colony Road,
Gurunanak Colony, Autonagar, Vijayawada- 520007
Phone. No.0866-2463200, Website : https://pch.ap.gov.in/

Lr.No.703/APPCB/HO/ECS/VSP/2023 Dt. 1si08/z023

To

The Registrar,
Andhra University,
Visakhapatnam.

Sub: APPCB - HO - ECS - Study to be carried out within 1km radius from M/s Brandix
Intimate India Pvt. Limited located in the premises of M/s.Brandix Apparel Indis
Private Limited, SEZ, Actuthapuram, Anakapalli District - Work Order - Issued -
Reg.

Ref: 1. 20, Visakhapatnam Lr. 8518/Z0-VSP/Tech/2022 dt. 24.12.2022.
2. Acceptance and nomination of Members by Andhra University vide letter
dt.09.08.2023.
3. Financial quotation dt.11.08.2023 submitted by Andhra University,
Visakhapatnam.

The Board is in receipt of your proposal sent vide ref 3™ cited 1o undertake the study to
be carried out within 1km radius from M/s.Brandix Intimate India Pvt. Limited locatad
in the premises of M/sBrandix Apparel India Private Limited, SEZ, Actuthapuram,

Anakapalli District,

The Board is pleased to inform thar the above proposal has been accepted and hereby
awarded the work order in favor of the Registrar, Andhra University, Visakhapatnam

with the following terms and conditions.

The Objectives of the study are:
1. Ascertaining the cause of the incident.
2, Suggestion of measures to prevent such incident.
3. Identifying & marking of areas prone to such incident.
4. Identifying & marking of vulnerable industries

5. Identification of marker pollutants in case of mishap,
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6. Future crisis management measures,
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The scope of the study is as follows:

1.

The collection & analysis of the data related to the incidents took place in
M/s.Brandix Intimate India Pvt Ltd., (Formerly Seeds Intimate Apparel India Pyt
Ltd.,) in M/s Brandix Apparel India Pvt. Limited.

. Indentifying the probable sources (both internal & external) for the incident.

. To take cognizance of earlier studies and report for establishing correlation with

the present study if any.

. Assessing the potential source that caused the incident along with the supporting

scientific analysis consisting of the details of air pollutant emissions and their

probable dispersion.

. The measures to be taken to prevent such incident.
. Study of the activities that may cause such type of incident in the area,
. Mapping the areas prone to such incident.

. Assessing the vulnerability of the each of the industries in the area and

identifying the vulnerable industries & marking them as per their vulnerabilities.

. Identification of possible pollutants that may get emitted from each of the activity

(industry in the area).

10.Marking the pollutants that may have the potential to cause such incident or

mishap.

11.The management measure that need to be taken during any such origin in the

arca.

12.Recommendations to prevent the occurrence of such incidents in future.

Study Cost: The total cost of the study is Rs.26,33,760/-  Rupees twenty six lakhs thircy
three thousand seven hundred and stxty only) including GST and other taxes as applicable.

a. 1*' installment - 50% of the study cost along with the work order.
b. 2" & final installment - On submission of the final study report.

Other Terms & Conditions:

.

In view of the time schedule fixed by the Hon'ble Court, the dralt study report
shall be submitted to AFFCB by 0B.09.2023 for review by the Joint Committee

constituted by Hon'ble RGT on the incidents
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. The final report (10 hard copies & one soft copy) shall be submirted to AFPCE by

15.09.2023 duly including the inputs of the Joint Committee to enable submission
of the report by Joint Committee to Hon'ble Court / Tribunal within the time
stipulated.

Yours faithfully,

B Sreadhar 1ns

MEMBER SECRETARY

Copy to the Registrar, Andhra University, Visakhapatnam for information.
Copy to the Director, Centre for Industrial and Scientific Consultancy (CISC),
Andhra University, Visakhapatnam for information.

Copy to Prof. P. Suneetha, Department of Meteorology and Oceanography, Andhra
University, Visakhapatnam for information.

Copy to Prof. N. Chittibabu, Department of Chemical Engineering, Andhra
University, Visakhapatnam for information.

Copy to PA to Chairman, APPCE, Vijayawada for information.

Copy to PA to Member Secretary, APPCB, Vijayawada for information.

Copy to the JCEE, ECS, APPCB, Vijayawada for information.

Copy to the JCEE, Zonal Office, Visakhapatnam for information.

Copy to the EE, RO, APPCE, Visakhapatnam for information.

Signed by B Sreedhar las
Date: 15-08-2023 11:13:05

Reason: Approved
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ANDHRA PRADESH POLLUTION CONTROL BOARD
==l Dr. YSR Paryavaran Bhavan, APIIC Colony Road, |} ¢
—"—""”,i Gurunanak Colony, Autonagar, Vijayawada- 520007 I"‘""'- E!FF
———— Phone.No.0B66-2463200, }a{/ Litestyle for
A Website: https://pcb.ap.gov.in/ A ST

Lr. No.703 /APPCB/Z0-VSP/VSP/2023 Dt. 05.10.2023

To

The Registrar,
Andhra University,
Visakhapatnam.

Sir,

Sub: APPCB - HO - ECS - Study to be carried out within 1km radius from M/s Brandix
Intimate India Pvt. Limited located in the premises of M/s.Brandix Apparel India
Private Limited, SEZ, Actuthapuram, Anakapalli District - Additional scope of work -
Work Order - Issued - Reg,

1. 20, Visakhapatnam Lr 8518/Z0-VSP/Tech/2022 d1.24.12.2022.

2. Acceptance and nomination of Members by Andhra University vide letter
dt.09.08.2023,

. Financial quotation dt.11.08.2023 submitted by Andhra University, Visakhapatnam.

» TO.Lr.No.703/APPCB/HO/ECS/VSP /2023, d1.15.08.2023.

. Letter from the Professors, Andhra University dt.29.09.2023.

Ref:

15 TR o Y |

In continuation to the work order issued (Ref, 4" cited), it is requested to cover the
study to identify and assess the Environmental damage due to the incidents happened
on 03.06.2022 and 02.08.2022 in M/s Brandix Intimate India Pvt. Limited located in the
premises of M/s Brandix Apparel India Private Limited, SEZ, Actuthapuram, Anakapalli
District. The study may please be completed and arrange the draft report preferably
within a week to take further action in the matter.

The other terms and conditions of the work order issued vide reference 4™ cired

remains same. Please acknowledge the receipt of this by return mail.

Yours faithfully,

MEMBER SECRETARY
Copy to the Hrector, Centre for Industrial and Scientific Consultancy (CIS0), Andhra
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University, Visakhapatnam for information.

+  Copy to Prof. P. Suneetha, Department of Meteorology and Oceanography, Andhra
University, Visakhapatnam for information.

+ Copy to Prof. N, Chittibahu, Department of Chemical Engineering, Andhra University,
Vigakhapatnam for information.

« Copy to PA 1o Chairman, APPCB, Vijayawada for information.

«  Copy to PA to Member Secretary, APPCB, Vijayawada for information.

+ Copy to the JCEE, ECS, APPCB, Vijayawada for information.

* Copy to the |CEE, Zonal Office, Visakhapatnam for information,

+ Copy to the EE, RO, APPCB, Visakhapatnam for information,

Digilally Signed by B
Sreedhar lgs

Dale. 05-10-2023 13:15.06
Reason: Approved
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e ANDHRA PRADESH POLLUTION CONTROL BOARD
uﬁ.‘ﬁm (NG, 33-26-14D(2, Near Surrise Hospital, Pushpa Holel Cenie
- Chalamalavar Street, Kastiribaipet, Vilsyawads — 520013

1}!}' Phone: 0866-2463200, Website: https/ipch.ap.gov.in

PBrocds.Ng.383/APPCBIHOUH-WTENTMI2022 - Y1 D4/11/2022

suh APPCIE ~ HO = UH-Il - Study report to conclusively establish the source of ground
water l'.‘ui"ni.rnlna'lrun in the wells surrounding the tailing pond of UCIL, Thummalapalli,
| YSH District — Balance payment of Rs5.30,70 Lakhs — Sanction proceadings —
Issued - Reg.
Ref: . 1. Lr.No383/APPCEMHOUH-INTRIMM/2012-1405, dt, 16.11,2019.
' 2, Procds No.3B3/APPCB/HO/UH-IWTRIITMI2019-1414 dt. 20.11.2018,
\ 3, 0D No.373661 dt.23.11,2019 for Rs,27,01,600/-.
4 Final report submitted by IIT Madras in April 2021.
LTGB 5. Imruine No.C21228930C1734, dt.0B.09.2021 for RE.24.56 Lakhs.
Invoice No.C21228930C1735, d1,08,09.2021 for Rs.6.14 Lakhs.
?i ard copies submitted by 1ITM vide letter 17.10.2022
i

Th Pollution Control Board vide reference 1% cited. issued work order to Indian
slute ni Technology, Madras for study to conclusively establish the source of ground
r co un in the wells surrounding the talling pond of UCIL, Thummalapalli, YSR

Pis rict. h FML total project cost is Rs.61.40 Lakhs (including GST).

h’h& Board |vide reference 2 cited, issued proceedings for sanction af advance amount of
Rs:!ﬂ‘m hs l'bll'ﬂ"le above study (50% of project cost) and pald an amount of
Rs.27,01,600) (50% of total amount minus GST) by DD No.373661 di23.11.2019 towards
1% instalment.

Tm? T Madras sitbmitted the final report vide reference 3 cited and fumished nvoices vide
[efqranr.'e 4" & 5" cited towards payment of 2°¢ (40% of project cost) & 3™ (10% of project
cost) instalments,

Sanction is hereby accorded for balance payment of Rs,30,70 Lakhs (Rupees Thirty Lakhs
and Seventy thousand only) 1o IIT Madras fowards 29 & 3™ instalments of the project cost
The Chiet Acdounts Officer is directed to release Rs,30.70 Lakhs (Rupees Thirty Lakhe and
Seventy thousand only) 1o the Registrar, IIT Madras by way of DD/ NEFT / RTGS at the
Bank Account detalls given in the invoice immediately. The amount shall be met fror the
Head of Anoourt "Environmental Compensation”
Vijay Kuma Gsrkr las
MEMBER SECRETARY
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To

The Chief Accounts Dificer,
AP, Pollution Control Board,
Board Office. Vilayawada.

Copy to:

Dr Venkatraman Srinivasan, Assistant Professor, Dept., of Civil Engineering, Ihdian Institute
of Technology Madras, Chennai for information,

The JCEE, ZO, Kumool

The EE RO Kadapa

e
iurkr leg
Jelp: O2:1%: 2027 T Y405
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— ANDHRA PRADESH POLIAUTION CONTROL BOARD
AT AT TN 33-26- 140/ 2, Near Sunrise Hospilal, Pushpa Hotel Ceniter,
HhEL Chalamalavari Street, Kasturibalpel, Vijayawada - 520010
. Phone: OBGE 2463200 Website: hitps://peb.ap.gov.in
Procds.No.383/APPCBIHOIUH-IITFISVIMSI2018 -5 70 1211012022

BROCEEDING OF THE MEMBER SECRETARY, APPCB, VIJAYAWADA
PRESENT SRI GSiKr VIJAY KUMAR, 1AS,,
MEMBER SECRETARY

Sub: APPCE - HO - UH-ll — Epidemiological studies in the Villages nearby tailing pond of
UCIL, Thummalapalli, YSR District = Balance payment of Rs. 5,45.560/- = Sanction
proceedings — Issued - Reg.

Ref: 1. Lr.No. 383/ APPCE/HOUH-IITFSVIMSIZ019-1502, dt. 24.11.2019,
2. Procds.No. 383/APPCBHOIUH-IITFISVIMS/2019 d1. 03.12.2010.
3, Final report subminted by SVIMS, Tirupati on 05.03.2021.
4. Director—cum-Yice Chancellor, SVIMS, Tirupati Lr. d 112,11 2021,

= 5. Remarks of the 20, Kumool on 22,11,2021,
H&a“@ o

The AP. Pollution Control Board vide reference 19 cited, issued work order 19 SVIMS 1o
caryout Epidemiological studies in the Villages nearby talling pond of UGIL, Thummalapalli,
YSR District. The total project cost is Rs.27,27 800/- {including GST),

The Board vide reference 2™ cited, issued proceedings for sanction of advance amount of
Re.21,82.240/- for the above study (80% of project cosl) and pald an amourt of

Hs.19, 20370/ by DD No.373767 dated 13.12.2019 towards 1% installment duly deducting
the GST.

The SVIMS, | Tirupat submitted the final report vide reference 3™ cited and vide reference 4™
cited requested for payment of balance amount without deducting GST stating that GST for

the totel project cost was already deducted as part of 19 instatiment,

Sanction is hereby accorded for balance payment of Rs. 545,560/ (Rupess Five Lakh
Fory five thousand Five hundred andg Sixty only) 1o the Director - cum- Vice Chancelior,
SVIMS, Tirupati towards 2" & 3" Installments of the projoct cost The Chiet Accounis
Oificer = directed to relopee B § A5 B60) (Rupees Fve Lakh Forty flve thousand Bive

lundred and Shiy only) o the Ditecior—cum-Vice Chancellor, SVIMS, Thupall by way of

.é\ﬂf"
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OD immediately. The amount shall be met from the Head of Account “Enviranmenial
Compensation”.

Wijay Kumal Gsikr Ink
Secioetary To Govemmiit

To

The Chief Accounts Officer,
A.P. Pollution Control Board,
Board Office, Vijayawada.

Copy 1o:

The Director—cum-Vice Chancellor, SVIMS, Tirupati for informatian.

Signed oy Viey Kemer
Gerhr 166

Date; 12-00-2022 18:25 M
Hegsoh. Approve:
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ANDHRA PRADESH POLLUTION CONTROL BOARD i .
e Dr. YSR Paryavaran Bhavan, APIIC Colony Road, ‘*'.'ﬁ;-". I FH
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PROCEEDINGS OF THE MEMBER SECRETARY, APPCE

Procd.No. 429/APPCBIHOJECSIVIAIZ023 - 329,  Dated:20/07/2023

Sub.: APPCE — M/s. Sentinl Bio Products Private Limited, Gandepalli Village, Kanchikachetla
Mandal, NTR District — Project on assessing the impact of effluents from Mfs. Sentini
Bio Products Private Limited, Gandepalli Village, Kanchikacherla Mandal NTR District
on the surrounding crops and soil — Work order dt. 15.06.2023 - Release of FPayment of
1st instaliment — Sanction Proceedings - Issued - Reg.

1. APPCB Li. NO. 429/APPCB/HO/ECSIVIA/Z023, dt. 15.06.2023
2. ANGRAU, Guntur Ir. No, D06808/APFCB/Res. 12022, did. 06.07.2023.

L

—

ORDER:

The Board vide order dated. 15,06.2023 issued work order in favour of the Registar,
Acharya N. G. Ranga Agricultural University, LAM, Guntur District 1o corduct study on
‘assessing the impact of effiuents from Mis, Sentini Bio Products Private Limited, Gandepalli
Village, Kanchikacherta Mandal, NTR District on the surrounding crops and soil" with project
cost of Rs. 12.05 Lakhs (Rupees Twelve Lakhs and Five Thousand only) and inclusive of all
other laxes as applicable. As per the payment schedule mentioned in the work order, the first
instaliment i.e., 50% of the project cost shall be released on acceplance of the work order;
the 2nd installment — 30% upon receipt of the draft report for comments and suggestions of
APPCB and the final instaliment — 20% upon submission of firal report.

The Registrar, Acharya N. G. Ranga Agricultural University, LAM, Guntur District vide letter
dated. 06.07.2023, forwerded the acceptance of the university to conduct study on
‘assessing the impact of effluents from M/s. Sentinl Bio Products Private Limited, Gandepalii
Viliage, Kanchikacheria Mandal, NTR District on the surrounding crops and soil* with project
outlay of Rs. 12.05 Lakhs (Rupees Twelve Lakhs and Five Thousand only).

After detalled examination, Sanction is hereby accorded to release an amounl of Rs.
6,02,500/- (Rupees Six Lakhs Two Thousand and Five Hundied enly) inclusive all applicable
laxes, in favor of the Compiroller, Acharya N.G Ranga Agricultural University, LAM, Guniur
lowards st instaliment |e,, 50% of the project cost of Re. 12.05 Lakhs (Rupees Twelve
Lakhs and Five Thousand only) 1o condut study on "assessinn (he imbacl of efiiene fiom
Wis. Sentni Bio Froducts Private Limiled, Gandepall Village, Kanchikacherla Mandal. NTR
Lhstrict on the sutiounding erdps énd sl
Actordingly, the Chiel Accouivs ofiloer is havedby adiised 1o mpee Pyl ol Be, &1

.'"-'.:j.l. 35 b Lakhs Twe Thousahid am FIVE FHUMOed oniy) ang nchsive ol all applicabile
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File No.4S2/APPCBIUH-IITFVJA/ZIDE

taxes in favor of the Comptroller, Acharya N.G Ranga Agricullural University, LAM, Guniur
immediately as 1st installment to conduct! the study. The Eank account details to make the
above payment are as follows -

Name of the Account Holder iComptroller, ANGRALU
Telephone No./ Fax/Email 7673902147

Email 1D: comptroller@angrau.ac.in
Name of the Bank UNION BANK OF INDIA,

Suntur Main Branch, Guntur — 522001
Complete Bank Account Numoer 125510100071254
IFSC Code UBINOBO1500
MISR Code Bank 122026036

The ahove expenditure shall be incurred from “"Environmental Compensation Fund"
B Sreedhar las

MEMBER SECRETARY

To
The Chief Accounts Officer,
APPCE, Head Office,

Vijayawada.

Copy to the Registrar, Acharya N.G. Ranga Agricultural University, LAM, Guntur — 522034
for information.

Copy to the JCEE, ZO, APPCB, Vijayawada for infarmation.

Copy to the EE, RO, APPCE, Vijayawada for information.

g W B BrEEDNE fBE
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NANDYAL MUNICIPALITY

DETAILED CUM ABSTRACT ESTIMATE

Name of the work :  Providing of C&D plant for Processing and
Recyeling of Construction and Demolish
Waste In Dumping Yard in  Nandyal

Municipality.
Estimate Cost Rs, 4500 1 akhs
Mandal + Nandyal

District s Nandyval
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waste In Dumping Yard in Nandyal Municipality.

|

€5

NANDYAL MUNICIPALITY

~ DETAILED CUM ABSTRACT ESTIMATE
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Name of the Work: Providing of CED plant for Processing and Recyeling of  Construction and Demolish

Eabrication and Eeection af Witmaled Screened L

8 HMuninuie SLreciiig.
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' { ] I — = Fel.Amount 45.00 Lakhe I
::‘ Description New. | o n = aty == - boount. |
1 2 3|4] 5 G 7 n [ 10 11 12 11 14
af =121t Vibrator screener - 4 dicks ' i
Body thickness - Brmm
y | Bottom beams structure - B inches x 4 inches
Schutes thickness - 4mm
Meshes - 10mm, 20mm
1jx] 1 1.00 = =i —ER=———t
Say 1.00 | set | 630000.00 | ¢ set | 630000.00 |
2 |supply and erection of 9/16 Jaw crusher |
x| 1 1.00 | |
| say 2.00 | se | 34500000 [ 1| se | 34500000 |
2t Conveyor S500mm belt | |
Top frame - 3 inches C channel [ l
Legs - 3 » 1.5 inches C channgl |
3 Shaft size - 2 inches |
Gear box
Rollars
Piliow block bearing - 211 {
1|x| 3 3.00 |
Say 3.00 |we's| 300000.00 | ¢ Each 900000.00 |
30 inches Conveyor 200mm belt [
< Top frame - 3 inches C channel
# Legs - 3 = 1.5 inches C channel |
. & Shaft size - 2 Inches
& Gear box |
« Rollars |
« Pillow block bearing - 211
< 30ft length =
1{x| 1 1.00 |
Say 1.00 | Me's | 340000.00 | 2 Each 340000.00 |
10ft %10t Bunker [
& Beams - B inches » 4 inches
5 4 Top sheet thickness - 4Mm |
4 Bottomn sheel thickness - Gmm | —
1| = 1 1 U’U | l e f =
Say 1,00 |me's | 440000.00 | & | Fach | 440000 oo |
ARG Feeder '
& | % Battom frame - 5 inches € channel | | |
& Side Loy thickticss - 6 mim — | =
] 1 ] Voo |
11 Say 1,00 |wew| 9600000 |1 a2 9600000
- Tnch quhﬂ-ﬂ'llhﬁ:d: T
& Wuts and washers 1
S ET] | veooow
a l 1 l Say | 110,00 |now | 450.00 pact 4950000

yETn0 R 0D
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ASSISTANT EXECUTI
NANDYAL MUNICIPALITY

st ] Bescription [ noa 1 4] Jty e e e
B O S T — = 1 |,||.
1 2 3| ﬂ 5 G 7 L] fi o 1 17 3 3 |
— = |
sypply and Delivery of 20HP MoholMock Thies phiase Mustrar,
o pake: Crampion groves, Dharath Dajil, Hoveclls - ol e e——
]t! -.—f i | Wi's J_‘ . { nii 1.0h - ]
- ' ' Say 1.00 |ne's| 19600000 |1 | Cach 196000.00
Supply and Delivery of 7.5HP Monoblock Three phase Molor.
L Make: Crompton Graves, Bharath Biill, Haveells.
[1]x] 1 | nos | 1.00 1.00
Say 1.00 |[Mo's| 98000.00 |1 | FEach 92000.00
xg Supply and Delivery of SHF Monablock Three phase Maotor,
Make: Crompton Graves, Bharath Bijill, Haveells.
l1lx] a | nos | 4.00
Say 4.00 |Me's| 4B000.00 |1 | Each 192000.00
Sub Total] 3538500.00
Sub Total ; >=2 3538500.00
12 |Provision for Scigniorape charpes 235000.0 !
| {0 10— 377350000 |
13 |Provision for N.ALC. 0.10 % 3774.00|
il T i 3777274.00
14 |Provision for GST @ 18% 67990%.00
15 |Provision towards APPMS @ 0.15% 5308.00
16 |Provision for S&T charges @ 0% 0.00
17 |Provision for Unforceen items 37509,00
Grand Total ; 33> 4500000.00
Rz 1o Lalkhas @ >35> 45.00
R e

EXECUTIVE ENGINEER
NANDYAL MUNICIPALITY
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Name of Work . Providing Avenue Plantation along the approach road (from
| Plot.No 14810 171) to at IIDC Nandyal , Nandyal District

GENERAL ABSTRACT

1 For Avenue plantation 438267 91

Total = 438267.91

LS Provisions

a) Provision towards Quality Control @ 0.75% 3287.00
b) Provision towards Unforseen item and rounding off 631.62
¢} Provision towards PS & Contigency @ 1.50% 6574.00
d) Provision towards Nac @ 0.1% 438.00
e) Provision towards GST @ 18% 78888.22
! f) Provision towards Tender Premium @5% 21813.00

f Rs. 550000.00

@"#‘ﬂm R e A L1
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5. Pr:ﬁ::itﬂ Dy.Zonal Mansger s
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KURNOOL APIC Ltd., Kumool. APTI ool



394
1§ €

Data {SSR 2024-25)

Name of Work : Providing Avenue Plantation along the approach road (from
Plot.No.148 to 171) at IDC Nandyal , Nandyal District.

5 Nd Description [Unit | Qty | Rate | Amount|
1 -clearing light jungie alo.p the edges of ROW suitable for Sqm 1 280 280
Avenue plantation inciluding all operational, incidental, Iabow
charges, el complete for finished item of work
Over head charges @ 13615 % 013815 280 0.30
Total for 1 Sqm 318
sgm
3 Pianting of frees by lhe road side {(Avenue trees) in 060 m dia holes, 1 m deep dug in
the ground, mixing the soil with decayed farm yard/sludge manure, planting the
saplings, backfilling the Irench, walering. fixing the tree guard with RCC jalli of sue
0.60 x 1 05 x x0.04 m with lettering as APIIC embossing on jalli al scentre Including
while washing 2 coats over primary coat and mainiaining the plants for one year
including cost & conveyance of all matenals 1o siie and cost of watering the planis &
watch and ward
Unit = Each
Taking output = 10 trees
a} Labour
Mate day .
‘Mudnuf {Unskilied) for planting day 3700 595.00 2201.50
‘Mazdoor (Unskitied) for-maintenance for one year day 15000 59500 £925.00
b} Machinery
Wailer tanker KL capacity heur 2.000 §22.00 1644.00
g) Material
Cost of Plant (LMR) each 10000 40,00 400.00
Sapling (LMR) gach  10.000 10.00 100.00
Farm yard manure (LMR) cum 0.940 300.00 282.00
Pesticide (LMR) kg 0.500 200.00 100.00
Cost of water KL 12000 135.00 1620.00
Tree guard {RCC Jail os size 1.05X0 GOX0 D4Mts) Inchuding
Lettaning "APHC" and White Washing (LMF) s B 400.00: 1Z00EMR
d&e) Overheads & Contractors Profit 1415 2727250 371315
Cosl for 10 trees = atbiord+e 309B5.65
Rate per trees = {atbhrcrdre}f10 008 57
Each

M‘tﬁm
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